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LOK SARHA DEBATES 

1 

LOK SABHA 

Thursday, August 29, 1985jBhadra 7. 

)907 (SAKA) 

The Lok Sabha met al EleveN o/Ihe Clock. 

[MR. SPEAKER in the Chair} 

I Enl!li{ih] 

PROF. MADHU DANDAVATE (Raja­
pur) : Yesterday, lU the decision that was 
taken to appoint a Joint Committee, It ~eems 
t hat all of us had committed a breach of 
pnvllege by electing one Rajya Sabha 
Member, Mr. H. R. Bhardwaj, in the 
committee. Jt should be corrected. 

MR. SPl::.AKER : That has been correct­
ed. I lhll1k, the Minister himself had 
brought forward the correction well in 
time. 

PROF. MADHU DANDAVATE: Then 
it is all right. 

SHORT NOTICE QUESTION 

{Engli.\h) 

Expansion of T. V. Network 

PROF. RAMKRISHNA MORE: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether a large number of proposals 
for setting up of television transmitters are 
likely to be shelved by Government for 
paucity of funds and resources; 
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(b) if so, whether Governments are 
willing to accept proposals from State 
Governments, Co-operative institutions and 
private companies for setting up and operat­
ing television transmitters in India; 

(c) if so, whether any policy decision has 
been ta ken by Government to invite proposals 
for setting up su.:h transmitters from State 
Governments, Co-operatLve institutions and 
Private Companies; and 

(d) if not, what alternate arrangements 
are being made by Government to expend 
the telev ision network in tbe country ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) to (d). Within the expected allocation 
for the VII Plan, it may not be possible to 
take up all the initially proposed schemes for 
expansion of TV service. ]n view of this, the 
Government are willing to consider in princi­
ple any offer made by State Governments. 
Co-operative institutions and private com­
panies to bear the cost of setting up TV 
relay transmitters in their respective areas 
subject to certain conditions such as (i) the 
ownership of the TV transmitter wi11 vest in 
Doordarshan, (ii) the Transmitter will be 
operated and maintained by Doordashan, and 
(iii) programmes to be transmitted by such 
transmitters will be decided exclusively by 
Doordarshan. 

PROF. RAMKRISHNA MORE: How 
soon Government will invite such proposals 
from State Governments, cooperative institu­
tions and private companies? 

SHRI V. N. GADGIL : We wm welcome 
it as soon as possible so tbat we can 
formulate the scheme. 

PROF. RAMKRISHNA MORE: Will 
the cooperative institutions, State Govern­
ments and GoverllDlent undertakinlS be 

liven preference over private companies (or 
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sanction of sucb rights for settina up 
transmitters ? 

MR. SPEAKER : Why should he answer 
to a question concerning anotber Ministry 1 
I»ot some relevant question. 

SHRI V. N. OADGIL: As yet the 
scbeme bas not been finalised. But in 
principle we accept tbis suggestion that if 
chcse three institutions come forward and are 
prepared to foot the bill, then we are willing 
to consider tbem. Priorities we can decide 
later on. 

SHRI VIJAY N. PAT1L: In Anand 
Dairy there is a TV connection privately 
installed by the NODe where about 50 
people can see the television through direct 
receiving set and there is an inter-connection 
for video. There are a number of munici­
palities and cooperative institutions which 
are interested in establishing such type of TV 
network for giving to customers in the town. 
At tbe same time I have seen in different 
States that direct receiving sets have been 
given to schools in the tribal areas. But in 
Maharashtra I do not see such sets being 
liven to schools in tribal areas. 

MR. SPEAKER: Does tbis relate to 
this question ? 

SHRI VIlA Y N. PATIL: Is there any 
proposal to give sucb DRS in tribal areas, 
because in Ohulia there is one relay 
station but the tribal area has been left 
out? 

SHRI V. N. GADGIL : This has nothing 
to do with direct relay centres. They are part 
of the SITE programme. 

PROF. K. K. TEW AR Y : The Minister's 
reply appears to be a departure from the 
earlier commitment of tbe Government not 
to allow private sector or private companies 
to enter from important areas like core 
sector. Has tbere been a radical revision of 
tbe earlier commitment are not to allow 
private companies to enter the core sector 
)i~e atomic cneraY on the pretext of resource 
constraint 1 

SHRI V. N. OADGIL : Sir, as far as 
tbe Atomic BoeraY it coocerDed. I cannot 
answer that part of tho question. But as rar 
u my Ministry is cooc:erDed •• (lnt,"up. 
1 IOU) , 

SHRI V. N. GADOIL : As rar as my 
Ministry is concerned. there is no departure. 
If the Hon. Member has seen the conditions 
which we have put, the ownership will vest 
in us. 

MR. SPEAKER : That is all right. 

SHRI O. O. SWELL: Sir, there is a 
fear that this decision to set up T.V. trans­
mitters has been taken haphazardly and 
conditions other than the merits of the situa­
tion were considered. On 29.7.1985 I bad 
asked a question : 

"(a) whether a decision has been 
taken to instal a J kilo\\att TV 
station In Shillong and a 10 
kilowatt station m TUfa; 

(b) whether Shillong IS the capital of 
Meghalaya, headquarter of the 
Army and Air Force regional 
command, of tbe North-ea~lcrn 

Council, of a Central University, 
etc. and Tura is only a small 
district town;" 

and the answer given by the Minister was 
'Yes', and with regard to part (c) of that 
question : "the reasons for allotting a 10 K W 
station to Tura", tbe re.,ly was: 

UThe decision to .... ' aT. V. 
transmitter of 10 KW power at Tura 
was taken from the point of view of 
optimum utilisation of tbe radiated 
ppw~r, after takina into account such 
factors as geographical location, local 
terrain conditions, etc." 

If there ever was a boloney this was 
.. . (lnlt,.",ptions) .•• 

MR. SPEAKER: This bas notbina to 
do with this question. 

SHRI G. G. SWELL: T. V. transmitters 
is part of the questioD» Sir. 

MR. SPEAKER: It is something about 
\'oe ot\~"te sector. cooperati\'cs and other!!. 
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SHRI O. O. SWELL: No, Sir, the 
question is 'Whether a large number of 
proposals for setting up of television trans­
mitters are likely to be shelved ••• (Interrup­
lioft$) ••• 

MR. SPEAKER : On cooperative basis. 
Why should you just bring in unnecessary 
tbings. 

SHRI O. G. SWELL: Then 1 put 
another question, SIC. Tura is situated in a 
corner with ~O,OOO population, 3,000 ft. 
above bea level while Shillong, the States

t 

headquarters is at 5,000 ft. above sea level. 
Will the Min ster explain what is the mean­
ing of this optimum utilisation of radiated 
power and conditions? .. (Interruptions) ... 

MR. SPEAKER: ) do not think it is 
relevant. ) do not think it has any relevance 
to this qUt:~tion. It IS ab~olutely irrelevant. 

SHRI G. G. SWELL: Then I will sit 
down, Slf, but you accept that thiS is a 
boloney and nothing else. 

SHRI GIRIDHAR GOMANGO : 30 per 
cent of the area is yet to be covered by 
T. V. and this is mainly hilJ area and tribal 
area. ] would like to know from the Hon. 
Mmister whether according to the concept, 
he will consider to cover these areas either 
by cooperalivc~ or by whicbever from he may 
consider better. 

MR. SPEAKER: He has already 
answered that. If somebody comes forward, 
there is no objection to that. 

SHRI V. SOBHANADREESWARA 
RAO : Sir, the people of Andhra Pradesh 
and in particular the people of Krishna, 
Guntur, Godawari and Nalgonda districts 
are very much perturbed over the reported 
news in the paper that the construction of a 
TV studio proposed in the Seventh Plan, 
has been dropped. This is a very alarming 
news. We have brought to your kind n Jtice 
that this area has got all the requisite 
criteria for setting up a studio ••• (Inlerrup­
lions) ••• 

MR. SPEAKER: No, not this question. 

SHRI K. P. UNNIKRISHNAN: The 
Hon. Minister just il)formed tbe House in a 
major policy departure the ownership of the 

proposed transmitter that will be installed as 
a result of this policy, will vest with the 
Government. But may I know from the 
Hon. Minister what is this conception. How 
will the State Governments or private sector 
organisations or cooperative institutions- as 
in Maharashtra we think they wiJ1 probably 
switch over from sugar to T. V. transmitters 
-realise money. Would he allow them to 
transmit commercial advertisements and 
real, se money or is tbe Government going to 
pay them? 

SHRI V. N. GADGIL: Let me make it 
clear. Let there be no misunderstanding ]0 

the Plan, whatever allotment we get-I do 
not know how much we will get-we will 
not be able to satisfy the whole country. We 
will go according to the priorities fixed by 
tbe Planning Commission. Still tbere will be 
pressure from some areas. A number of 
Members come to me with a letter that we 
must have TV in their area. For them I am 
saying without disturbing the priorities fixed 
by the Planning Commission, if some 
cooperative society comes forward or the 
State Government or a private company 
comes forward and says that 'hey are 
prepared to foot the bill to have a trans­
mitters, we arc willing to consider it. And 
if we get sufficient number of offers, we Will 

be able to place orders with the Electronics 
Corporation. 

PROF. K. K. TEWARY: Let this be 
confined to State Governments and coopera­
tive institutions. Why should we allow private 
companies? 

MR. SPEAKER: That is finished. That 
is all. 

[English] 

SHRI C. MADHAV REDDl: Sir, I 
have given a notice for a motion about tbe 
fraudulent transaction of the Andhra Bank. 
This was the issue which was discussed in 
the last session and an assurance was liven 
by the Minister that an inquiry would be 
made. But no inquiry has been conducted 
so far. 

MR. SPEAKER: There is no time left. 
Why don't we have a discussion on it under 
Rule 193? If there are any more questions 
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to be asked or to be debated, I am open. 
Put it under Rule 193 or for a Calling 
Attention notice or whatever it is. 

(Interruptions) 

MR. SPEAKER: I am not against it. 
I am only saying today it cannot be done 
because it is the last day of the Session. 
Next session is open for you and you give 
me a notice and I will allow. 

SHRI BASUDEB ACHARIA: Today 
you can allow a Half-ao-Hour discussion 
on it. 

SHRI INDRAJIT GUPTA: The point 
i~ that it has got so much publicity and it 
is creating a very bad impreSSion in the 
country about the Parliamentarians. At 
least they should tell us ... 

MR. SPEAKER: Even the Hon. Memher 
which you have mentIOned is not against 
this discussion. I told you there is no bar 
against It but there is no time. 

SHRI INDRAJIT G UPT A: I know 
there will be no discussion today. It is not 
possible. On the last occasion Shri Poojary 
had given an assurance here that there will 
be an inquiry. I want to know whether 
that mquiry confirms it or not. What is 
the position ? 

MR. SPEAKER: That I can ask. I Will 
allow you whenever we meet 10 November. 
No problem. 

SHRI INDRAJIT GUPTA' At least 
he can ten us whether he \ had made an 
inquiry or not. 

PROF. MADHU DANOAVATE : Even 
the Lokpal Bill has been referred to the 
Select Committee. We cannot go even to 
the Local. And they have excluded the 
Parliament Members from the Lokpal's 
jurisdiction. 

MR. SPEAKER: We can discuss it 
next time. I will allow it. No. problem. 

SHRI INDRAJIT GUPTA: The stand 
that you are taking is that it is causing lot 
of pain to us and happiness only to one 
gentleman from there who is smiling and 
looking very happy. 

(InterruptlonJ) 

SHRI K.S. RAO: The reason is that I 
never knew the Opposition Members are 
bent on giving such false information to the 
House. All these years some of the Opposi­
tion Members might be giving such informa­
tion, and makmg out of it is much. It is 
only on political grounds and not on facts 
and figures they are doing It now. I gave 
a reply to all the Members of thiS Hou~e, 

with all statistics but still they bring it. 

(Interruptions) 

MR. SPEAKER: I must make It clear 
to both the SIdes. 

(Interruptions) 

MR. SPEAKER: I say I Will not bar 
any discussion whatsoever. Why should I 
bar it? If any man IS gUIlty, he Will be 
found gUilty; and jf a man IS mnoeent, he 
will be found mnocent. There IS no problem 
for me. 1 am not barnng allY dllicus~lon. 
I am only saymg that today it IS Impol\l\lble 
for me. Next sessIOn you eome and 1 will 
allow a dJscu~"'lon. No problem. 

PROF. K.K. TEWARY' I am on a 
point of order. Sir, there I~ a concerted 
effort to malign a Member of thiS How~e. 
Therefore, I would request you to please 
revise your statement that you WIJl allow a 
discussion on it. 

(Interruptions) 

MR. SPEAKER: Order, order. 

(Tnterruptions) 

MR. SPEAKER: Mr. Tewary, don t 
misinterpret me. For God's sake. 

(Interruptions) 

MR. SPEAKER : Please sit down. 

PROF. K.K. TEWARY: Sir, don't lose 
your temper. I am makmg a submission. 

MR. SPEAKER : Please sit down. 

PROF. K.K. TEWARY: Don't lose 
your temper. Why should you lose your 
temper. 

MR. SPEAKER: I lose temper because 
you do not listen. 
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PROF. K.K. TEWARY: Please be 
composed. 

MR. SPEAKER: Listen to me. Don't 
misinterpret me. I do not mean that I am 
going to refer to his case. I am talking 
about the bank fraud. That is what I am 
talking about. 

PROF. K.K. TEWARY: You can talk 
about the bank fraud, but there is a conserted 
effort to religion. I would ask the Te)gu 
Desam people to look to themselves. 

(Interrupt iOlls) 

MR. SPEAKER: I cannot allow any 
maligning in this House. 

(Interruptions) 

PROF. MADHU DANDAVATE: Sir, 
this How')e had discussed the Tulmohan Ram 
affair. 1 t does not bar even discussing the 
Members. Tulmohan Ram's case in the 
license scandal was discussed in this very 
House. 

(!nlerruptiom.') 

MR. SPEAKER: It does not matter. 

Every Member of this august House is an 
honourable member. Let us not vilify any· 
body until and unless proved otherwise. 
There is no problem. We are not going to 
do it ••. (Interruptions) Please listen. I am 
going to safeguard. 

(Interruptions) 

SHRI S. JAIPAL REDDY: This is the 
last day. I tabled notice. 

(Interruptions) 

MR. SPEAKER: J want to say that first 
we must have a calculated sort of decision on 
what to do and what not to do. And, 
accordi'1gly. J am going to allow any discus· 
sion which comes within the rules about 
anything. So, there is no probJem in that. 

SHRI V. SOBBHANADREESWARA 
RAO : We have a problem. 

(Interrupt ions) 

SHRI P. KOLANDAIVELU: With 
regard to the Tamihans of Sri Lanka they 
have given an assurance in this Housc. 
Governmcnt are not taking steps. 

If anybody is guilty, every Member has got SHRI N.V.N. SOMU: Let the Govern-
his honour ••• (brrerruplions). J don't know ment cancel the deportation order. 
why you are agitated over this thing. 

(Interrupt ions) 

PROF. K.K. TEWAR Y: It is very 
wrong. You cannot vilify a member. 

SHRI INDRAJIT GUPTA: Without 
reading anything you are shouting. Let the 
enquiry be held. Why do you object to the 
enquiry? Enquiry will prove whether it is 
false or not. 

(Interrupt ions) 

MR. SPEAKER: There might be allega­
tions against anybody .. (Interruptions) Mr. 
Ranga will you please take your sea t? I 
want to make it clear. 

PROF N.G. RANOA: Please give 
further consideration to your decision, 

MR. SPEAKER: What 1 want to say is 
this. Every man has his own honour. 

MR. SPEAKER: 1 am daily in touch 
with the Government here. 

SHRI N.V.N. SOMU: Sir, let them 
cancel the deportation order as a first step. 

(Interruptions) 

MR. SPEAKER : Not allowed. 

(Interruptions) 

MR. SPEAKER: No. Not allowed. 
Mr. Gadgil. Papers to be Laid. 

(Interrupt ions) 

11.16 brl. 

(Shri Indrajit Gupta and some other 
Han. Members then left the H_(Juse) 

MR. SPEAKER: Order, order. ~apen 
to be laid. 

(Interrupt ions) 
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SHRI K.P. UNNIKRISHNAN: A 
serious situation has arisen in Kerala as 
result of tbe tool down strike by tbe telecom­
munication employees wl,ich was witbdrawn 
yesterday. But the problem that it bas 
thrown up is a very serious problem, that 
is, entry of State Police. 

MR. SPEAKER: Let the Government 
come forward. 

SHRI K.P. UNNIKRISHNAN : I want 
them to come forward. What happened in 
Calicut in Kerala during the last one week ? 
Why is the State Police allowed to enter 
Telephone Exchange 1 

MR. SPEAKER: It can be raised on 
the Floor of the Assembly. 

SHRI K.P. UNNIKRISHNAN : It is a 
very serious rna tter . 

(/nlerruptionJ) 

MR. SPEAKER: Papers Laid. Mr. 
Gadgi!. 

11.17 hrs. 

PAPERS LAID ON THE TABLE 

[English] 

Annual Report of the Press Council 
of India, Ne. Delhi for the 

year, 1984 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL): 
I beg to lay on the Table a copy of the 
Annual Report (Hindi and English versions \ 
of the Press Council of India. New Delhi. 
for the year 1984 along with Audited 
Accounts, under section 20 of the Press 
Council Act, 1978. 

[Placed in Ubrtry. See No. LT 1421/85] 
.... 

NotiftcatiOil onder section 458 of the 
Mere..... ShlpplDK Act, J958 

Ammal Report aDd Rev lew on the 
worklrag ., tbe Pepsu Road TraDsport 
Cor......... ,...,Ia (or the )'ear, 

.... 1 

11lS MlNlSTBlt OF STATE OF THE 
MlNlSTllY OF SHIPPING AND TRANS-

POR T (SURI Z.R. ANSARI) : I bet to lay 
on the Table-

(I) A copy each of the following 
Notifications (H'indi. and Enalish 
versions) under Rub-section (3) 

of section 458 of the Merchant 
Shipping Act, 1958 :-

(i) The Merchant Shipping 
(Examinalion of Engineers 
in the Merchant Navy) 
Amendment RuJes, J 984 
published in Notification 
No. G.S.R. ) 322 in Gazette 
of India dated the 29th 
December, 1984. 

(ii) The Merchant Shipping 
(Examination of Dredge 
Masters and Dredge Mates) 
Rules. ) 985 published 10 

Notification No. G.S.R,70 
CE) in Gazette of lndl..l 
dated the 1 st February. 
1985. 

(2) Two statements (H indi and 
English Versions) showmg reason~ 
for deJay in laying the notihca­
tion mentioned at (J) above. 

(Placed in Library. See No. L.T. ]422/85) 

(3) (i) A copy of the Annual 
Report (Hind] and EnglJ'h 
Versions) of the Pepsu Road 
Transport Corporation, 
Patiala, for the year J 981- 8 2 
under sub-section (3) of 
section 35 of the Road 
Transport Corporation Act. 
J950. 

(ii) A copy of the Review 
(Hindi and English versions) 
by the Government on the 
work ina of the Pepsu Road 
Transport Corporation, 
Patiala, for the ,Year 198J-
82. 

(4) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers 
mentioned at (3) above. 

[Placed in Library. See No. L.T. 1423,85] 
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ADDual Report and Review 011 the 
"orklna of the Delhi State Industrial 
Development Corporation Ltd. New 

Delhl}or the year J980-81 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHR} GULAM NABI AZAD) : 
On beha1f of Shri Arif Mohd. Khan I beg 
to la), on tbe Table-

( I) A copy each of the following 
papers (Hindi and EQ&1isb Vee­
sions) under sub-section (J) of 
section 619A of the Companies, 
Act, 1956:-

(i) A statement ~garding Re­
view by the Government on 
the working of the Delhi 
State Ir.q",strial Develop­
ment Corpo~ion Limited, 
New Delhi, for the year 
1980-81. 

(1) Annual Report of the Delhi 
State Industrial Develop­
ment Corporation Limited, 
New Delhi, for the year 
1980-81 along with Audited 
Accounts and the comments 
of the Comptroller and 
Auditor General thereon. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in layina the papers men­
tioned at (1) above. 

{Placed in Library. See No. L.T. 1424/28] 

Annual Report of the Council for 
advancement of Rural Technology, 

New DeIhl for the year, 1983-84. 
Statement showing reasons for delay 

In layiDg the Report on the Table. 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTAllY 
AFFAIRS (SHRI GULAM NABI AZAD): 
On behalf of Shri Cbandulal Chandrakar I 
bel to Jay on the TabJe-

(l) A copy of the Annual Report 
(H indi and Boglish Versions) of 
the Council for Advancement of 

for tbe year 1983-84 along 
Audited Accounts. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men­
tiODed at (1) above. 

[Placed in Library. See No. L.T. 1425/8S) 

Notilkatloa ..... Banking ReeuJation, 
Ad, 1949, CustolDS Act; 1962 aod 

Centra' Excise Act, 1944. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR­
DHANA POOJAR Y): I beg to Jay on the 
Table-

(J) A copy each of the following 
Notifications (Hindi and English 
Version) under sub-section (11) of 
section 45 of the Banking Regu­
lation Act, J949 :-

(i) S.O.-"£(E) published in 
Gazette of India dated the 
23rd Augu~t, 1985 reprding 
scheme of amalgarnaUora of 
Laksbmi CommeRJiaI Bank 
Limited, New Delli with 
Canara Bank. 

(ii) S.O. 622(E) published in 
Gazette of India dated the 
23rd August, J985 regarding 
scheme of amalgamation of 
Bank of Cochin Limited, 
Cocrun Limited, Cochin 
with State Bank of India. 

(Placed in Library. See No. L.T. 1426/85] 

(2) A copy of Notification No. 
G.S.R. 668(E) (Hindi and English 
Vesions) published in Gazette of 
India dated the 20th August, 
1985 toaether witb an explana­
tory memorandum appointing the 
2nd day of September, 1985 as 
the date on which the Customs 
Tariff (Second Amendment) Act, 
1982 shall come into force, 
issued under sub-section (2) of 
section 1 of the said act. 

[Placed in Library. Me No. L.T. 1427/8S] 

(3) A copy each of the followinsz 
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Versions) under section 159 of 
t~ Customs Act, 1962 :-

Report of the Tabacco Board. Guntur. for 
tbe year 1983-84. 

(Placed in Library 3ee No. L.T. 1430/85} (i) O.S.R. 677(E) published in 
Gazette of India dated the 
23rd August, 1985 together 
with an explanatory note 
making certain amendment 
to Notification No. 21/82· 
Customs dated the 28th 
February, 1982 so as to 
withdraw the partica) exemp· 
tion from customs duty on 
white cement. 

12.19 brs. 

MESSAGES FROM RAJY A SABHA 

[English] 

(il) G.S.R. 679(E) published in 
Gazette of India dated the 
23rd August, 1985 together 
with an explanatory memo· 
randum regardmg revised 
rates of exchange for COD­

version of Dutch Gudden~ 

into Indian Currency or 
vice-versa. 

lPJaced in Library. See No. L.T. 1428/85) 

(4) copy of Notification No. G S R. 
666(E) (Hindi and English 
versions) published In Gazette of 
India dated the 20th August, 
1985 together with an explanatory 
memorandum making certam 
amendment to NotificatIon No. 
223/62-CE dated the 29th 
December, 1962 so as to extend 
the proforma credit facllaty under 
rule S6A of the Central Excise 
Rules, 194, to Organic Surface 
Active Agents produced without 
the aid of power or steam, issued 
under the Centra] Excise Rules, 
1984. 

[Placed in Library. See No. L.T. 1429/85] 

Corrigendum to the Annnal Report of 
tbe Tobacco Board, Guntur for the 

year 1983-84. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NAB I AZAD) : 
On behalf of Shri P. A. Sangma, I beg to 
Jay on the Table a copy of the Corrigendum 
(Hmdi and English versions) to the Annual 

SECRETARY-GENERAL: Sir. I have 
to report the followmg messages received 
from the Secratary-General of RBlya Sabha : 

(I) "In accordance with the provi­
sIOns of sub-rule (6) of rule 186 
of the Rules of Procedure and 
conduct of Bustness In the RaJya 
Sabha, I am directed to return 
herewith the Estate Duty 
~mendment) Bill, 1985, which 
was pac;sed by the Lok Sabha at 
Its ~lttlDg held on the 23rd 
Augu~t, 1985, and tran")mJtted to 
the Rajya Sabha for Its rc· 
commendations and to state that 
thie; House has no recommenda­
tIOns to make to the Lok Sa bha 
in regard to the e;ald Bill." 

hi) "In accordance with the pro­
Visions of rule 127 of the Rule~ 
of Procedure and Conduct of 
Business in tbe Rajya Sabha. 1 
am directed to inform the Lok 
Sabha that the RaJya Sabha, at 
its sittmg held on the 28th 
August, 1985. agreed WIthout any 
amendment to the RaIlway Pro­
tection Force (Amendment) Bm. 
1985, which was pae;sed by the 
Lok Sabha at its sitting held on 
the 26th August, 1985:-

SHRI PRATAPBHANU SHARMA: I 
would request you Mr. Speaker to allow all 
the notices under Rule 377 thIS being the 
last day of the session. 

MR. SPEAKER: 1 canoot do it. It IS 

impossible. 

(Interruptions) 
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MR. SPB.-\KER: Sit down. Now, Mr. 
Ayyapu Reddy. Absent. Mr Amal Datta. 

(/llterrupt ions) 

11.20 brs. 

PUBLIC ACCOUNTS COMMITTEE 

Fourth. Twelfth and Fifteeath 
Reports 

(English) 

SHRI AMAL DATTA (Diamond Harb­
our) : I beg to present the following Reports 
(Hindi and English Versions) of the Public 

12.22 hrs. 

COMMITTEE ON GOVERNMENT 
ASSURANCES 

First and Seeoad Reports 

[English] 

SHRI B. K. GADHVI (Banaskantha): 
Sir. 1 beg to present the First and Second 
Reports (Hindi and English versions) of tbe 
Committee on Government Assurances. 

Aocounts Committee :- 12.23 hrs. 

(I) Fourth Report on Action Taken 
by Government on the recom­
mendations of the Committee 

contained in their 127th Report 
(7th Lok Sabha) relating tq 
"Coffee Board". 

(2) Twelfth Report on Action Taken 
by Government on the recom­
mendations of the Committee 
contained in their 152nd Report 
(7th Lok Sabha) relating to 
"Ca"h ASliistance for Export of 
Ossein and Export of Railway 
Wagons to a Foreign Country". 

(.3) Fifteenth Reports on Action 
Taken by Government on the 
recommendations of the Com­
mittee contained in their 227th 
Report (7th Lok Sabna) relating 
to Receipt of the Administration 
of the Union Territory of Delhi 
Sales Tax. Survey Registration 
and Declaration Forms. 

PROF. N. G. RANOA: This gentleman 
walked out. How can he move the motion? 

([nle rruptions) 

AN HON. MEMBER: He walked out. 

MR. SPEAKER: And walked in again ! 

( Inlerrupt;ons) 

SICK IN DUSTRIAL COMPANIES 
(SPECIAL PROVISIONS) BILL * 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): Sir, I beg to 
move for leave to introduce a Bill to make, 
in the pllbltc interest, special provl~ion~ with 
a view to secunng the timely detection of 
sick and potentially l;ick companies owning 
industrial undertaldngs, the speedy determi­
nation by a Board of experts of the preven­
tive. ameliorative, remedial and other 
measures which need to be taken with respect 
to such companies and the expeditious 
enforcement of the measures so determmed 
and for rna tters connected therewith or 
incidental thereto. 

MR. SPEAKER: The question is : 

"That leave be granted to introduce a 
Bill to make, in the public interest, 
special provisions with a view to 
securing the timely detection of sick 
and potentially sick companies owning 
industrial undertakings. the speedy 
determination by a Board of experts 
of the preventive. ameliorative, 
remedial and other measures wbich 
need to be taken with respect to such 
companies and the expeditious enfor­
cement of the measures so determined 
and for matters connected therewith 
or incidental thereto." 

"'Introduced With the recommendation of 
tbe Presid~Dt. 
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The motion was adopted SHRI BASUDEB ACHARIA: Sir, I 
have listened to you, and I submit. '" 

SHRI JANARDHANA POOJARY : Sir, 
I introduced the Bill. (/nle""ptions) 

]2.24 hrs. 

DOCK WORKERS (SAFETY, 
HEALTH AND WELFARE) BILL· 

[English) 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : Sir, I beg to move for leave to 
introduce a Bill to provide for the safety, 
health and welfare of dock workers and for 
matters connected therewith. 

MR. SPEAKER : The question is : 

UThat leave be &ranted to introduce 
a Bill to provlde for tbe safety, health 
and welfare of dock workers and for 
matters connected therewith." 

The motion was adopted 

SHRI T. ANJIAH : Sir, ] introduce the 

Bllll 

12.14 hrs, 

NATIONAL AIRPORTS AUTHO­
RITY BILL· 

{English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : 
Sir, I bel to move for leave to introduce a 
Bill to provide for the establishment of an 
Authority for the management of aerodromes 
and civil enclave!; where at domestic air 
transport services are operated or are intend­
ed to be operated and of all communication 
station41 and for matters connected therewith. 

MR. SPEAKER : The question is ..•• 

(Interruptions) 

*Introduced with tho recommendation 
of the President. 

MR. SPEAKER: ]t is a very non­
controversial Bill and a very very important 
Bm. 

SHRI BASUDEB ACHARIA: Today 
be is introducing it. 

MR. SPEAKER : I think it WIll be good 
for the consideratIon of the uphftment and 
development of the Airports. There l~ 

nothing wrong about it. 

(lnfe"uptions) 

MR. SPEAKER: I think It is a good 
measure. 

(Interruptions) 

MR. SPEAKER: The questIOn IS : 

"That leave bf granted to mtroduce a 
Bill to prOVide for the establishment 
of an Authority for the management 
of aerodromes and CIVIJ enclave~ 
whereat domestic air transport servIces 
are operated are intended to be 
operated and of all communIcation 
stations and (or matters connected 
therewith. " 

The motion was adopted. 

SHRI ASHOK GEHlOT: 
introduce the Bm. 

(Interruptions) 

I 

MR. SPEAKER: It is not much of a 
controversy. It is for the development of 
8uports. 

(Interrupt ions) 

SHRI BASUDEB ACHARIA : How can 
it be passed in Rajya Sabha today? 

(Interruptions) 

SARI AMAL DATTA: Not today. but 
in the next Session. 

MR. SPEAKER : It does not harm any­
body. It is just for the deve10pment of 
airports. 
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SHRI AMAl DATTA: Sir, what is the 
burry ? 

(llIlerluptiolJl) 

SHRI R.P. DAS : It has to be passed in 
the Rajya Sabha. 

(Interruptions) 

MR. SPEAKER: It will expedite the 
development of airports. 

SHRI R. P. DAS: It cannot be passed 
in the Rajya Sabha today. 

(Interruptions) 

MR. SPEAKER: Why are you against 
this? 

SHRI R. P. DAS: It is not soing to be 
passed today in the Rajya Sabha. What is 
the necessity of passing It today here? 

SHRI AMAL DAllA: It can be taken 
up in the next Session, Sir. 

MR. SPEAKER: Now, matters under 
Rule 377. Shri C. P. Thalur. 

(Interruptions) 

MR. SPEAKER: It is a good tbing. 

SHRI R. P. DAS : What is this, Sir. 

[T,anslatlon] 

MR. SPEAKER: DOD't lose temper. 

[English] 

SHR] R. P. DAS : Please explain what 
is this? Where is the urgency for it ? 

SHRI AMAL DATTA: There is DO 

urgency in this matter. 

(Interruptions) 

SHRI R. P. DAS: Will you allow any 
Bill to be taken up like this? 

MR. SPEAKER : No, we will not allow 
any Bill. 

SHRI R. P. DAS: This is only for 
filling up the blanks for Lokpal Bill. 

MR. SPEAKER: Don't gct angry. We 
are doinllomethina. 

(Interruptions) 

J1.25 hn. 

MATTERS UNDER RULE 377 

[Ent'Ush) 

(I) Nfed to set ap an electronics 
industry In Patne to improve 

economic condition 01 the 
people 

SHRI C. P. THAKUR (Patna): Bihar 
is backward in industnalisation. Though 
Patna is tbe capital of Bihar, it has Dot got 
any good industry worth the name. The 
Central Government has a proposal to 
establish an electronics industry in Patna. I 
request that the Government should take an 
early decision to establish an industry in 
Patna which will go a long way to solve the 
massive unemployment problem which is 
prevalent in that area and also will help in 
development of other ancillary industries in 
electronics. 

[Translation] 

(II) Need to take preventive steps to cbeck 
pollution caused by deforestation in 

Mirzapur district 

SHRI RAM PYARE PANIKA (Roberts· 
aanj) : Mr. Speaker, Sir, the problem of 
pollution in Distrrict Mirzapur is assuming 
alarming proportion on account of the setting 
up of factories there in the public and the 
private sectors and the consequent cutting 
down of forests. If timely steps are not taken 
to keep the environment free from pollution, 
the problem may take a serious turn as a 
result of which it will become very difficu]t 
for the people to live. 

I. therefore, demand that Government 
should take urgent action to keep the en· 
vironment free from pollution. 

[English] 

(IIi) Need to intenene aad save the workers 
from exploitation by a multinational 

MIs Brook Bond India Limited 
by enforcing the provision of the 

Wage Board at Gbatkesar 

DR. O. VIJAYA AMAR RAO (Siddi .. 
pet) : Sir, I would like to invite the attention 
of the Labour Minister to the exploitation 
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by a multi-national MIs. Brookbond India 
Ltd. With Head Office Calcutta and 10 
branches in different parts of the country, 
the minimum wages of the skilled workers of 
this multi-national company is only Rs. 800/­
p.m. whereas in other industries it is Rs. 
1,200/- p.m. 

The Charter of Demands of the workers 
of the Brookbond factory at Ghatkesar, 
Hyderabad is 3 1/2 years old., The workers 
are forced to go on strike to get their de­
mands met. I, therefore, requeSt the Govern­
ment to intervene and save the workers from 
exploitation of the multi-national by enforc­
ing the provisions of the Wage Board at 
Ghatkesar. 

(Iv) Need to construct tbe road connecting 
Ramnagar and Chenani Tehsils io 
Jammu and Kashmir with other 

parts of the country 

SHRI G.L. DOGRA (Udllampur): Sir, 
Tehsils of Ramnagnr and Chenani in Jammu 
and Kashmir State are most backward and 
hilly. The Interior of these Tehsils is still 
cut off and inaccessible. A road from Majolta 
to Chenani via Ramnagar, Dudubasant Garh, 
Lati and Man-Talai is a must to open thIs 
area. The State Government does not have 
the means to construct this road. In the 
interest of unity. solidarity and uniform pro­
greC)s of all sections of the people of this 
country. the Central Government must come 
forward and construct this road. 

(v) Need to operate Vayudoot service 
to Kargll in Ladakh region 

immediately 

SHRI P. NAMGY AL (Ladakh): Sir, the 
Ministry of Tourism and Civil Aviation has 
decided to connect Srinagar, Jammu, Poonch, 
Rajauti and Kishtwar etc. by Vayudoot 
Service. In the Ladakh region,KARGIL is also 
proposed to be brought within the operation 
of this service. Now as the Srinagar-Kargil 
highway is about to get closed in the month 
of November. it is important that necessary 
steps be taken right now regarding operatIOn 
of Vayudoot service to Kargil before the 
onset of winter. 

(Trans/at ion] 

(vi) Need to open a University at Motibari, 
Eastern Champaran district to be 

named after Maha tma Gandhi 

SHRIMATJ PRABHAWATI 
(Motihari): Mr. Speaker, Sir, 

GUPTA 
both the 

districts of Champaran in Bihar have pro­
duced a large number of freedom fighters. 
The people of this area had made a great 
contribution to lndia·s independence struggle. 
No important educational institution or any 
notable project has been set up there so far. 
Government should do some notable work 
for these freedom fighters. A university 
should be set up at Motihari, the district 
headquarter of East Champuran District 
after the name of great freedom fighter and 
the Father of the Nation Mahatma Gandhi. 

(vii) Recurring dalT'ants during monsoon 
in Kerala and need ro take steps 

for desiitatioo of streams 
and rivers 

SHRI I. RAMA RAJ (Ka'iaragod): Sir. 
permanent measures have to be worked out 
to prevent the recurring damages )every year 
during the monsoon in Kerala. This can he 
achieved by removal of silt already deposltt'o 
in the number of streams and ri lers 0& 

Kerala. This silt can be made use of to flU 
most of the marshy lands near the estuary of 
the rivers. By putting bunds, these reclaimed 
lands can be converted into beautiful coconut 
gardens. Large-scale depositmg uf ~il t lla~ 

rah.,ed the beds of the rivers and stream,> 
therehy causing frequent floods due to lack 

of drainage for rain water. Soil erosIon and 
lando;1ides are due to the fa~t vanbhing 
forests both in the \\'estern Ghats and plum 
lands. Government has to formulate a far­
sighted scheme to relieve Kerala from the ... :: 
natural calamities. While implementing the 
housing scheme, the selection of the housc­
sites is to be done carefully avoiding the 
flood-prone areas. 

(viii) Need to upgrade the junior Navyug 
schoolS into senior level in Delhi 

SHRI JAI PRAKASH AGARWAL 
(Chandni Chcwk): Sir. with a view to pro­
viding better quality education to the children 
of the economically weaker sectlOns in Deihl, 
Government has started the chain of Navyug 
schools. At present, there are four junior 
Navyug Schools, but only one senior Navyug 
school in Delhi. 

However, children who pass out the 
V Class from prtmary wings of Navyug 
school are facing great difficulties for further 
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continuance of their education on simiJar 
lines i1l view of the fact that there is only 
one senior Navyug school at Sarojini Nagar 
where seats in Sixth Class are limited. 
Secondly, the children who come from junior 
Navyug schools have also to compete with 
other children for admission to Sixth Class 
as automatic admission is restricted to such 
of the pupils only who secure 7S per cent or 
more marks in Class V examination. 

In view of this, I would request the 
Government to upgrade the junior Navyug 
M:hof'is into senior level so as to enable the 
children who pass out Class V flom its junior 
wings straightway get admitted in the senior 
wing and contjnue to receive better quality 
education. 

(ix) Need to give up the plan of demolition 
of butmenb on ~he Railway lands 

in Bombay 

SHRI SHARAD DIGHE (Bombay 
North Central) : Sir, a very large number 0 f 
hutment-dwellers on the railway lands in 
Bombay are threatened with mass scale de­
mohuon. Ofikcrs of Railway are visiting 
the sites and surve) ing the colonies. The:!le 
hutment-dweller.;; arc settled on these railway 
land~ fnr a considerably long pcnod and are 
residing there with their families. Where the 
lands are not required fnr any railway pro­
Jects or the broadening of existing railway 
hnes, it \\'ilJ be inhuman to undertake large 
~caJe demol&ticns of these huts in this 
manner. I urge upon the Railway Ministry 
to reconsider the matter and give up the plan 
of aernolitlOn of these hutment colonies 
where the lands are not immediately required 
for any railway projects in Bombay. 

(x) Need to set up Super Thermal Po"'er 
Plants at Talcher and Ib valley and 

allocate adequate funds during 
Seventh Plan to complete tbe 

on-going power projects 

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar): Sir, it is estimated that 
6000-7000 MW of electricity can be harnes­
sed from Orissa's hydro-electricity potential, 
8000-10,000 MW of thermal power from its 
huge coal deposits and around ],000 MW 
of nuc1ear power from the raw material 
available from heay water plant at Talcher 
and Rare Earth~ at GopaJpur. Yet, Orissa 
1S the only State in the country where not a 

single new MW of hydropower was added 
durmg the last ten years, i.e., from 1975 to 
1985, and not a single new power project 
was started during the Sixth Plan period, 
whereas the power demand of the State 
during the last ten years has gone up from 
298 MW to 1,000 MW which is about a rise 
of 340 per cent. As such, the power crisis 
in Orissa has become most acute. 

Moreover, due to inadequate funding, the 
ongoing power projects in Orissa which were 
started in the Fourth ~nd Fifth Five-Year 
Plans could not be completed in the SIxth 
Five-Year Plan and one of them may not be 
completed in the Seventh Five-Year Plan 
also. 

Due to a meagre aIJocation of only 
Rs. 21 crores for Orissa for new power pro­
jects in the Seventh Plan period, the power 
shortage in Orissa Will be still more acute and 
this will lead to a virtual power famine in 
0, Issa till the end of this Century jeopardis­
ing the ecunomic backbone of (he State. 

In view of this growing acute power 
crisis, I urge upon the Central Governme~lt 
to st.lft !)etting up of Super Thermal Power 
Plants at Talcher and Ib vaIJcy in the Seventh 
Plan and to allocate adequate funds in the 
Seventh Plan to complete the on-gomg power 
projects like Rengah [st Phase, Upper Kolal, 
Hirakund Stage-III and Indravati, so that at 
least ,mother additional po\\'er of 900 MW 
is generated before the completion of the 
proposed two Super Thermal Power Projects 
by the Seventh Plan. 

[Trails/at ion) 

(xi) Need to provide assIstance to the 
Madhya Pradesb Government to 

meet tbe situation caused by 
drought in Vindhya area aDd 

to set up Vindb3'a Develop­
ment Agency with Central 

assistance 

SHRI AZIZ QURESHI (Satna): All the 
eight Assembly segments of Satna (M.P.) 
Parliamentary Constituency and the entire 
Vindhya region has been affected by severe 
drougbt which has resulted in the death of 
thousands of heads of cattle and unemploy­
ment amons people. Due to ~ama&e to 
crops ,nq acute scar~it)' of wat«, the land 
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has become uncultivable aDd it bas not been 
possible to undertake sowing work at many 
places. People in the municipal areas of 
Satna Town arc facing unprecedented diffi­
culties due to acute shortage of drinking 
water in the town. There is acute unemploy­
ment among people due to the policy of the 
Birlas and other big industrialists of not pro­
viding employment to the local people in 
Satna and bringing people from outside. As 
a result, a large section of the people is not 
even getting a square meal. Therefore, the 
Central Government should direct the 
Government of Madhya Pradesh to start 
relief works on war footing in Satna Parlia­
mentary Constituency and tbe entire Vmdhya 
area to provide employment to the people. 
Moreover, those people, whose crops have 
been damaged and whose cattle have perished 
should be given full compensation after pro­
per verification. Adequate arrangements 
shmtld be made to provide drinking water in 
the municipal area. 

Vindhya region of Madhya Pradesh, 
which was called Vindhya Pradesh pre­
viously, is endowed With nch natural re­
sources but it is a very backward area where 
the poor people, Harijans, Adivasis and 
people of other backward classes have been 
exploited for centuries. No special attention 
has so far been paid towards the develop­
ment of Vindhya region although there is 
great potential for irrigation projects and 
power projects. Moreover, the region is 
lagging in the matter of roads also. No 
special development has been undertaken in 
Chitrakoot and Mahiyar from tourism point 
of view which are places of religious, 
historical and cultural importance. 

Therefore, the Centre should ask the 
Government of Madhya Pradesh to set up 
Vindhya Development Agency having all the 
M.Ps. and M.L.As. of Vindhya region as its 
Members. For this purpose special assistance 
should be provided to the State Government 
of Madbya Pradesh. 

[English] 

(xli) Need to formulate a Common 
Civil Code for the country 

SHRI P. KOLANDAIVELU (Gobichetti­
palayam) : Sir, in the recent Supreme Court 
Judgement, while interpreting Section 125 Cr. 
P. C. the Muslim women under this law 

even after divorce is entitled for KCttlna 
maintenance allowance from her busban d. 
Supreme Court desired that passina of 
Common Civil Code v.hich has been con­
templated under Art. 44 of the Constitution 
is rather delayed. It is incumbent on the 
part of the Government to formulate a 
common Civil Code which will bring about 
integrity among the varaous people living 
in this great country. Without fear or favour 
to any particular community the formulation 
of a Common Civil Code has to immediately 
be done. 

PROF. MADHU DANDAVATE: Sir, 
Mr. Banatwalla has walked out In antici­
pation. 

MR. SPEAKER: Has he walked out 
even before the statement? 

(xiII) Need to clear and Include the 
Sl:tmakol irrigation project in 
Pallahara area of Orbsa in 

Seventh Five Year Plan 

SHRI SRIBALLAV PANJGRAHI : Sir. 
Samakoi irrigation Project an Pall ahara alea 
of Orissa is planned to be a reservou Project 
across river SamakOJ, a trIbutory to River 
Brahmani. The river ongmates from the 
Malyagiri range of forest in the KeonJhar 
di-;trict and flows southwards to meet 
Brambani nearly 32 kms. down stream to 
Rengali multi purpose project. The project 
site is situated at a place named Chaudhar 
nearly 20 kms. from Khamar in tbe Palla­
bara sub-division situated by the side of 
National Highway No. 23 lmking Talcher 
and Pallabara. 

The Scheme envisages a masonry dam 
joining the two adjacent hills across SamakOl. 
The topography of the resen'oir does not 
suggest any earth dam or dykes to preserve 
the water at the required level. ThiS project 
which will not present any serious problem 
of submergence will provide: irrigation to 
nearly 60,000 acres of land in the down 
stream in drought affected areas of Pallahara, 
Talcher and Kanakshya Nagar sub-division 
of Dhenknel district. It is also proposed that 
the people of the few submersible villages 
will be resettled in the irrigated areas of the 
project. Water will also be made available 
from the project to the displaced families 
from the Rengali Reservoir already settled in 
the proposed ayacut area of the Sanakoi 
Project. 
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The cost of the Project including the cost 
of constructions of Masonry Dam. the Canal 
system and the cost to resettle the families 
from the reservoir area, has been estimated 
to be Rs. 43.179 crores. The project being 
very sound both technically and economically. 
has already been cleared by the Central 
Water Commission and Technical Advisory 
Committee of Government of India. In 
anticipation of clearance from the Planning 
Commission the State Government in their 
anxiety to provide irrigation in this backward 
and drought affected areas dominen.ly 
inhabited by the tribals have by now spent 
nearly 1.5 crores of rupees on prelimmary 
infrastructure works of the project. What is, 
therefore, required in this regard is the 
clearance of this project by the Planning 
Commission and its inclusion in the Seventh 
Plan for execution on priority considering its 
special features. 

[Translationl 

(xiv) Increa,ing complaints of abort 
supply and breakdown of electri­
city in Delhi and need to take 

necessary steps in this 
regard. 

SHRI BHARAT SINGH (Outer Delhi) : 
Mr. Speaker, Sir, I would like to raise the 
following matter of urgent public importance 
under Rule 377. 

The output of the Badarpur Thermal 
Power Station is 350 MW as against its 
capacity of 720 MW. 

The production of power of Indraprastha 
Power Station, which is under the Corpora­
tion, is 238 MW and, therefore, these two 
thermal power station together produce 588 
M W power per day when:as power consump­
tion of Delhi is 850 MW per day. The 
remaining power requirement is met from 
outside Delhi. Therefore, Government should 
set up a Super Thermal Power Plant in 
Delhi so that instead of the present require­
ment of 850 MW. 1500 MW can be produced 
in view of the increasing population of the 
capital. Moreover. in the rural areas and 
resettlement colonies there is chronic shortage 
of power and when a complaint is made, it 
is said that the transformer was small and 
it has burnt due to heavy load or that some 
fault had developed in the cables and it 
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would take 2 to 3 days to rectify the fault. 
Peoele have to sit without light in their 
homes. I would, therefore, suggest that there 
should be adequate stock of big transformers, 
cables and other electric equlpments in your 
complaint offices. . 

At the time of Rabi crop in April and 
May. 1985, twenty-four hour supply was 
made available to farmers and that is why 
they had been able to lift their foodgrains 
from barns before rains and sold it in the 
market or brought in their homes. For this 
I would like to thank the Hon. Mini~ter and 
the DESU staff. 

But now aaain there i ~ restricted power 
supply in the streets and houses in rural 
areas and resettlement colonies which results 
in loss to small factory owner. The Hon. 
Minister is, therefore, requested to see that 
complaint is attended to promptly and faults 
are removed and power supply is resumed 
wilhin one hour after it is made. In the 
Seventh Five Year Plan, a Super Thermal 
Powers Station should be set up to ensure 
regular power supply to Delhi. 

1 J.40 hrs. 

RE: NATIONAL AIRPORTS 
AUTHORITY BILL 

(English] 

MR. SPEAKER: Mr. Amal Datta, I 
have given consideration to your idea regard­
ing this Bill just raised by you. The BiU is 
good. There is nothing controversial in it. 
Still it cannot be passed by Rajya Sabha in 
this Session. So, there is no haste. We will 
take it up in the next Session. 

SHRI S. M. BHA TT AM Please 
permit me to make my statement under 
Rule 377. 

MR. SPEAKER: I have got so many. 
There are about eighty. PhysicaJly it is nOl 

possible for me to adjust. 

PROF. MADHU DANDAVATE : What 
did you announce, Sir? Did you refer it to 
the Select Committee ? 

MR. SPEA~ER. ; No. No. 
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[Trans/ation] 

SHRI VILAS MUTTEMWAR (Chimur): 
Sir I also want to raise a point in the 
bouse. 

(English] 

MR. SPEAKER: Wait for the next 
Session. It is coming so early. 

[Trans 101 ion] 

SHRI VILAS MUTTEMWAR : Nothing 
can be said about the future. 

MR. SPEAKER: What are you talking? 
You are a young man. 

11.42 hrs. 

RESOLUTION RE: 40TH ANNI­
VERSARY OF UNITED NATIONS 

ORGANISATION 

[English] 

MR. SPEAKER: As Hon'ble Members 
are aware on the 24th October, thIs year, 
United Nations Organisation will be com­
pleting forty years of Its existence. Established 
after the ravages of the Second World War, 
with the fond hope to save the future genera­
tions of mankind from the scourge of War, 
the United Nations has been able to avert 
the dangers of a major conflagration. Its 
single biggest achievement is that it has 
survived in a world ravaged by rancour and 
bitterness, violence and disensions, uptil now. 
While it is debatable if U. N. has achieved 
tbe aspirations of mankind as defined in the 
United Nations Charter, it cannot be gain­
said that United Nations Organisation 
appears to be the only hope for mankind to 
bring peace, progress and prosperity to this 
world slttin8 on a valcano of a nuclear 
holocaust. In such a situation, we have to 
reaffirm our faith in the United Nations 
Organisation and strengthen it to realise the 
principle and purposes its founding fathers 
held dear to their hearts. This Session of the 
Lok Sabha is coming to an end today and 
we will not be in Session on the 24th 
October, when tbe United Nations Organisa­
tion will be celebrating its Fortieth Anniver­
sary. It is appropriate that we pledge 
ourselves once apia to tbe principles and 

purposes of United Nations Organisation 
and to rededicate ourselves to the cause of 
world peace. I, therefore, take this opportu­
nity to place before the House the following 
Resolution to commemorate the Fortieth 
Anniversary of the United Nations Orga­
nisation, which, I hope, will be unanimously 
endorsed by all sections of the House. 

This House 

RECALLING the determination of 
the peoplf's of the World, in the 
aftermath of the Second World 
War, to save succeedmg generations 
from the scomge of war through 
the establt~hmg of the United 
Nations as a forum for resolvmg 
world problems and for the better­
ment of humanity through coopera· 
tive action; 

CONSCIOUS of the uOlQue contn· 
bUllOn madl! by thIS World OrgJ­
nlsation over the last four decadt: ... 
in avcI ting the dlsaSler of thud 
world war; 

ALSO conscious of the fact th.l t 
notwithstanding the effortc; of the 
United Nallons, serious armed 
conflicts pcrsist in the world, 
endangering regional and gJoba I 
security and that international 
economic relations continue to be 
characterised by inequality, domi­
nation and exploitation; 

DEEPL Y concerned that the 
escalating arms race, particularly in 
nuclear weapons and its extensIOn 
to outer space carries the danger of 
the total extinction of humankmd 
through a nuclear holocaust besides 
squandering va~t resources that 
could otherwise be directed towards 
developmental ends. 

CONSIDERING that the 40th 
Annivc-rsary of the United Nations 
provides an important occasion for 
governments and peoples around 
the world to rededicate themselves 
to the purposes and principles 
of the Charter and to reaffirm their 
commitment to work for the usher­
ing in of a new era of global peace, 
independence and progress for all 
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. ' 
peoples OQ the basis of equality 'and 
justice. 

RECOGNISING the vital role 
played by the United Nations in 
the development and codification 
of international law particularly 
tbe convention on the Law of 
the Sea and tbe Outer Space 
Treaty. 

(1) WELCOMES the decision of 
the United Nations General 
Assembly to commemorate the 40th 
Anniversary in an appropriate 
manner in furtherance of the theme 
61The United Nations for a better 
world". 

(2) STRESSES that the survival of 
mankind in this nuclear age can be 
ensured only through general and 
complete disarmament, under 
effective international control; that 
respect for the basic dignity of the 
human perc;on. for human rights 
and fundamental freedoms must be 
ensured in acco' dance with the 
Universal Declaration of Human 
Rights. 

(3) ACCLAIMS the role of the 
United Nations in expeditmg the 
process of granting self-determina­
tion and Independence to colonial 
and non-self-governing territories 
and in securing the enlargement of 
the membership of this world Body 
so as to take the organisation 
closer to tile goal of universality. 

(4) EXPRESSES grave concern at 
the continued denial of self-deter­
mination, independence and freed 
to peoples and territories under 
colonial dominion in particular 
to the peoples of Namibia and 
Palestine. 

(S) EXPRESSES Irave anxiety at 
the Il'owina danger posed by the 
military presence of tbe grea t 
powers in tbe Indian Ocean area 
which has determental eft'ect on 
peace, security and coperation 
amon, tbe Littoral and Hinterland 
States. 

oIU.N.O • 

(6) STRONGLY opposes tbe policy 
of apartheid practised by tbe racist 
regime of South Africa in contra­
vention to the principles of the 
U. N. Charter and against aU 
norms of civilized conduct, as well 
as all forms of oppression and 
racial tyranny in various parts of 
the world. 

(7) CALLS for the restructuring of 
international economic relationships 
so that they are more responsive to 
the needs of all countries, parti~ 
cularly the developing countries and 
contribute to more fruitful inter­
national cooperation through recog­
nition of inter-dependence of 
nations and their common stake in 
utilising the benefits of science 
and technology Otl an equitable 
basis .. 

(8) CON DEMNS aU acts of inter­
national terrorism and their perni­
cious impact on the security of 
individuals and societies particularJy 
the loss of innocent human lives 
and calls upon aU States to take 
urgent and effective measures for 
their speedy and final elimination. 

(9) NOTES with profound appre­
ciation the exemplary achievements 
of the specialised agencies of U. N. 
system in relieving human sufferings. 
preventing disease, mal-nutrition, 
hunger and squalor and in pro­
motion greater economics, sociaJ, 
scientific and cultural understanding 
and cooperation among nations. 

(10) REAFFIRMS the necessity of 
strengthening the United NatiooCJ 
and the multilateral process in order 
to realise the principles and 
purposes of the U. N. Charter and 
for the larger interest of peace and 
progress of all humankind. 

Do I take it that the resolution is adopted 
unan inously ? 

HON. MEMBERS: Yes. 

MR. SPEAKER: The motion il adopted 
uaaoinously. 
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PAOF. MADHU DANDAVATB: A 
__.., of the resolution may be sent to 

me UNO. 

SHRI INDRAJIT 
summary? We should 
of it. 

GUPTA: Why 
send the whole 

MR. SPEAKER: Yes. I think, we can 
send the whole of it. They can make their 
own precis, if they like. 

11.51 m. 

COAL MINES (CONSERVATION 
AND DEVELOPMENT) AMEND­

MENT BILL 

(English] 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) ~ I 
bes to move: 

"That the Bill further to amend the 
Coal Mines (Conservation nnd Deve­
lopment) Act, 1974 as passed by RaJya 
Sabha, be taken mto consideratIOn." 

While moving the Bill for consideration, 
I would like to pomt out to the Hou~e tha t 
this Is comparatively an innocuous BII)' All 
that it intends to do IS to Incorporate the 
provisions 10 the ruleli under the Act. The 
Coal Mmes (Conservation and Development) 
Act. 1974, was enacted to provide for the 
conservation of coal and dC:'velopment of 
coal mines and for matters concerned there­
with or incidental thereto. ThiS Act replaced 
the Coal Mines (Conservation and Safety) 
Act, )QS2. Section 6 of the Act, Inter alia, 
provides that there shall be) ivied and 
collected on all coal raised and despatched 
and on all coke manufactured and despatched 
from collieries in India such duty of excise 
not exceeding Rs. 10 per tonne as may be 
fixed from time to time .. the Central 

...... '\4i'.-Z:. . 
Government. The preSQU,il IIf1"9. jS at the rate 
of Rs. 3.50 per t"nne 011 ~-coking coal 
and Rs. 4.25 per tonne of coking coal, 
effective from 9th February, 1983, on which 
date _he excise dllt)' was revised upwards by 
Rs. ,,,.5 .. t~ on all coal to find funds 
tor ~IIH Of roads. The proceeds of 
the d"':~[r.~ for subsidy for conser­
vatiOft m~'nd protective works as also. 

Amdt. Bill 

OD tbe subsidy on coal moved by rail-cum­
sea route. It is also intended to utilise part 
of the proceeds for the scheme for develop­
ment of roads in tbe coalfield areas in 
Dbanbad district. 

According to the provisions of the Act. 
the cess collected during the previous year 
and the past undisbursed arrears can be paid 
during a particular year. 

The collection and disbursements during 
the past few years are : 

Total collections : Rs. 20833 lakhs 

Utilization of subsidy 
for conservation 
measures Rs. 12969 lakhs 

Subsidy for transport 
of coal by rail-cum-
sea route Rs. 2787 lakhs 

As I said, the Bill is, more or less, a 
formality. But this gives an opportunity to 
the House to discuss the entire coal industry 
in the country from the point of view of 
development, scientific mining, conservation 
of coal. its uti1ization mainly for generation 
of power aoc! con~umer satisfaction, and the 
entire economy of coal in this country, welf­
are of labour, facilities created for labour etc. 

I hope, the House Will take this oppor­
tunity and the Hon. Member will be able 
to give tt).eir useful suagestions and views on 
the entire coal industry structure and the 
Government will benefit by that. 

With these words, • a,ain move the 
motion for consideratioo ", the Bill. 

MR. DEPUTY-SPEAKER: Motion 
moved: 

·'Tbat the Bill further to amend the 
Coal MlDes (Conservation and Deve­
lopment) Act, L974 as passed by 
Rajya Sabha, be taken into c01lside­
ration". 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada): The maio purpose of 
thiS amendlDg Bill. as the Hon. Mimster bas 
told us. is to recover the cost of operations 
or other measures undertaken by the Govern .. 
ment for the benefit of the mine owners. As 
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per the ncommendation of the Subordinate 
Leaislation Committee, of tbe Sixth Lok 
Sabba, this Amendment has been brought 
forward by tbe Government and we welcome 
it. But, Mr. Deputy S1'C8ker, Sir. this is not 
enough. A compr~bensive legislation would 
have to be brought out to solve the various 
problems that are being faced by the coal 
industry. 

The coa1 mines were nationalised as far 
back as 1973. Still, many of the objectives 
with which the nationalisation was taken up, 
are yet to be achieved. Even now, a lot of 
pilferage and thefts of coal are going on a 
very large scale. Strong mafia gangs are 
operating in the coal C;ector at various pla('es 
and many times they have the blessings and 
cooperation of the politicians and they also 
h1ve very close contacts with the people 
working in this coal industry. As a result of 
this, illegal mining is going on a large scale 
and nearly Rs. 300 crores worth of coal is 
either illegally mined or stolen away. It is a 
great Joss to the country. SOt the Government 
should take all necessary steps to prevent 
this type of thefts in the coal industry as also 
the illrgal mining. It is very necessary because 
the country is very much short of coal In 
fact, several thermal powar plants are closed 
or partly closed due to the inadequate supply 
of coal in time. And sometimes because of 
the lack of necessary quality, the thermal 
power plants are finding it very difficult to 
generate power. As a result of this, there are 
several stoppages and shut-downs by the 
thermal plants. As a consequence, a large 
number of industries are closed and thereby 
very valuable production is coming to a 
grinding halt and thousands of workers are 
being thrown on the roads without any 
works. 

Sir, the production targets are yet to be 
attained while the distribution is most 
unsatisfactory. 1 he coal industry says that 
the Railways are not ,able to provide ad~quate 
number of wagons or transport facilities to 
supply the coal from the mines to the 
consumer. And the Railway Ministry says, 
No. we are not at fault. We are supplying 
tbe necessary number of wagons and rakes. 
So, the rault may Jie with others but not 
with us." But ultimately, it is a fact that the 
coal that has been mined with . great effort 
and at buae cost. does not reach the consu­
mers in proper time. So, there shou'1d be 

proper coordination between tbe Ministry 
of Coal and the Ministry of Railways. 

It is a wonderful thing that while the 
country is starving for coal, nearly 30 million 
tonnes of coal is lying as pi~bead stocks near 
the coal n1ines. La~t year the figure was 22 
million tonnes, while this year it is 30 
million tonnes, valued at nearly 500 crores 
of rupees. 

12.00 hrs. 

The Government should take immediate 
steps to reduce this quantity of coal that is 
lying as pit head slocks near the coal mines 
and see that coal reaches, the Thermal 
Power Plants as well as other industrial 
consumers or farmers in the country. 

There is a grea t need to conserve the 
coal because this is a non-replenishable 
energy source. Unfortunately, we come 
across alarming news items that coal is being 
burnt near the coal mines for months 
together, whereby very valuable crores of 
rupees worth of coal is being unnecessarily 
burnt away. So more research should be 
made to combat these burning of coals and 
also efforts shouJd be made to extinguish it. 
At present the Government is subsidisi.ng the 
Gobar Gas Plants with the idea to save the 
coal. Similarly, there are other avenues, 
where coal 'can be conserved and one such 
a venue, I bring to the notice of the Govern­
ment, is that we can better utilise solar energy 
and there some resea rch has already b~n 
done regarding solar burns which ~an be of 
much use in curing of tobac:to. At present 
the coal as well as fuel wood a re being used 
as fuel for the burns, and by this way nearly 
30 per cent oft be coal can be saved whicll 
is a great national economy. So, J request 
the Government to use the good offices of 
the Minister of Agriculture and Rural 
Development, which is the agency for giving 
subsidy to the construction of solar bums to 
save coal in our coal sector. I would make 
an appeal to the Hon. Minister to set up 
Coal Stock Yard at Vijayawada which is a 
very-very important place and also a cent­
rally located place in Soudl India. There 
a~ large number of industries, as the HOD. 

Minister is quite aware, is 90 per cent of 
tbe tobacco grown in Andhra Pradesh is 
being utilised for our domestic purposes a8 
well as for exports. All those tobacco need 
coal and it is a very big problem. And tbe 
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Minister is quite aware of the problems, 
Which the farmers are facing in the transport 
of coal through Jomes and othrr things. So, 
if coal is made available by establishing a 
Coal Stock Yard at Vijayawada, it will be 
of great help to the consumers, to the 
farmers as well as to the industrialists in 
this area. We hope, the Government will 
take an necessary steps in this regard. 

The Coal India's losses this year was 
Rs. 242 crores and the cumulative loss is 
around Rs. 1100 crores. We hope these 
losses will be reduced at least in future so 
that Coal Mines can fUnction efficiently and 
can serve the ultimate needs of the country 
which is a very important role jt has to 
play. 

(Translation,] 

SHRI DAMODAR PANDEY (Hazari­
bag) : Mr. Deputy Speaker, Sir, I am happy 
that this Bill has been brought here and 
even the Opposition has felt that it is an 
appropriate and welcome step. So, nobody 
is opposing it. 

The provisions of this Bill are welcome 
and they cannot be opposed. Hut as has been 
stated by the HOD. Minister, this Bill has 
provided an opportunity to express our 
views in regard ceo mining and utilization of 
coal. ~ro, bowever, many. sources of 
enerlY Ul evr country. but we will have to 
del*).d...uuy on coal for the next many 
years. _"c are no two opinions about it. 
Fortunately, our cotmtry is one of the 121 big 
countries bavina rich coal deposits and it is 
the fifth largest coal producing country. At 
present we have adequate cObl production 
but it is still less as compared to our popu­
lation. Our present coal production is not 
sufficient to meet the requirement. 

This was the main aim of nationalisa­
tion of cQal industry in 1971 and 1973, as 
private sector people could not make adequate 
investment to undertake scientific coal mining 
IO.aS to ensure conservation of the natural 
wealth, which is neither a renewa ble nor an 
inexbanstible source. It was, therefQre, 
thought that there was no alternative but to 
nationalise it. We do not repent it also. 
Many persons say that nationalisation was a 
wrong step. But I say tbat bad the coal 
industry not been nationalised, we would 
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have been in area~ trouble and we would not 
have been in the < position in whicb we are 
today. If coal industry had remained in 
private sector, the requirements of thermal 
power plants, steel plants, the Railways and 
the general consumers would not have been 
met. Much has been done after nationalisa­
tiona At the time of nationalisation tbe coal 
production was to the tune of 72 million 
tonnes whereas it has increased to 147 
million tonnes last year. If everything had 
gone well, we would have achieved the target 
of 160 or 170 million tonnes this year. But 
we are not in a position to ensure so much 
production. It IS not that we do not want or 
we cannot do so. The reasons is that con­
sumption of coal is not to that extent. The 
production was 147 million tonnes but a 
stock of 29 million tonnes is lying at the 
pit-heads. We fail to understand that on the 
one hand such a huge stock, of coal i e., 29 
million tonnes is tying at the pit heads, on the 
other hand there is a great demand for coal 
and it is not available. What an irony! One 
of the Opposition Members has pointed out 
that coal gets burnt at the Pit· heads. )f the 
stock of 29 million tonnes of coal lies at the 
pithc:ads and it is not moved, it will automatj· 
cally start burning due to JOterna) combus­
tion, which 1~ ItS property, and requisite 
quantum of water will not be available there 
to extinguish the fire. The result will be that 
coal wllJ be reduced to ashes. 

I mean to say that we have made consi­
derable progress in the production of coal 
but we have not been able to make adequate 
anangcments to take it to the places of 
consumption. The Railways are the nfe-line 
so rar as transportation of coal is concerned. 
If you go into the figures, you will find that 
no significant increase has been made in 
Railway's transportation capacity since 
1972-73. Coal is transported by diesel 
trucks and in this way we waste one source 
of energy to supply the other. Government 
should pay serious attention towards the 
transportation of coal from one place to 
another. Only the Railways are not capable 
of meeting the requirement as they say that 
they do not have adtquate means. Unless 
arrangements are made to transport coal 
from one pJace to another, our future cannot 
be bright. 

SHIU R.AM PYARE. PANIKA: Future 
of tuck coal will be black .. 
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SHRl OAMODAR. PANDBY : You will 
not get electricity without black coal. Your 
future depends on its future ooly. Coal 
makes your flJture bright, despite its black 

colour. 

(Interruptions) 

You can get coal at cheap rates .•• (Interrup­
tions) ... My suggestion was that you should 
make arrangements for its, transportation. 
Today we are resorting to more and more 
Mechanisation. The Hon. Minister has said 
that there is no option other tban mechani­
sation. Previously, coal product jon was 74 
million tonnes, but now it is 147 million 
tonnes. The Hon. Minister should take 
into account our investment and see whether 
It is justified and whether it is giving due 
return ? I think that it is not so. It is 
somewhat tess. As the Hon. Minister knows 
better, he will be able to state them in 
detait~. 

The situation in Bengal and Bihar is 
particularly bad. For the last one or two 
years, power supply is interrupted for as long 
as eight hours or so in tbese States. If coal 
mines. where machines worth Rs. 1'7 crOTes 
have been installed, do not get power for 
eight hours at a stretch and these machines 
lie idle for eight hours, they will suffer heavy 
losses in terms of their depreciation value. 
Unless regular power supply is ensured there, 
they will continue to suffer losses. We 
export coal to countries for generating power. 
but we are not able to generate poY(er in 
our own country. What an irony.' So 
much loss is being suffered. It has been said 
that Coal India is suffering loss to the tune 
of Rs. J, 1 00 crores. I do not know whether 
he is aware of it or not. Coal is not a loss 
incurring industry. Mr. Deputy Speaker, 
Sir, you may be aware that the Central Coal 
Fields Ltd. earns maximum profit and in 
terms of profit it stands fifth in the country. 
This year its profits totalled Rs. 125 crores. 
But Nobody mentions it. The Western 
Coal Fields Ltd. has also earned considerable 
profitl. It is not much as compared to the 
investment that bas been made in it. This 
company is also sixth or seventh profit 
makina concern. The reasons for Joss ,in 
B.C.C.L. and B.C.L. is that the West Bensal 
Government imposes an official strike in these 
companies. The State Government does not 
lot tbe compan_ aequu.~ tbo laDd~ T~ 
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is no proper deployment of the work force. 
If the coal stock at a particular site is nearly 
exhausted and the workers are not deployed 
8.t another site, the coal mines cannot func­
tion properly. This does not bappen in the 
Eastern Coal Fields. If at a particular site 
the total work force of one thousand is 
engaged, they will have to be engaged in 
some work at that very site but at other site 
two thousand more workers will be appoint­
ed. The Eastern Coal Fields and the DCCL 
arc faced with acute shortage of power. 
These are the oldest coal mines, and they 
~a ve be~~me very deep and the production 
IS dechOlng. We speak of mechanisation 
and of further improvement but tHl we do 
not exploit underground coal, it is of no use. 
If we want our coal production to double by 
tbe turn of this century then underaround 
coal mining needs immediate attention. 

I have to say one tbing with regard to 
environment and conservation. Very little 
thought is generally given to conservation. 
Un~ortunatelY wherever coal is exploited, the 
environment is the first casualty. The forests 
are fell~d and the earth is removed. Every­
where m the world there is a rule that 
~herever the forests arc felled, afforestation 
IS undertaken. But we do not have any 
such ru1e in our country. Do we want 
legislation for every work '1 Have we ever 
felt that the felling of forests badly affects 
the weather and the environment '1 We 
should give a serious thought to it and should 
frame some Jaws to avoid it. 

lt has been said that we have only low­
grade coal available in our country. 

[English] 

SHRI AMAL DATTA (Diamond Har­
bour) : He need not bave wasted all tlae 
time for abusing the West Bengal Govern­
ment. He has wasted all his time -for 
abusing the West Bengal Goverpment. 

[Trans/at Ion) 

SHRI DAMODAR PANDEY: If I have 
said anything wrong I may by corrected. 

[English) 

, SHRI AMAL DATTA: You do not 
know the conditions there. 

saRI DAMODAlt PANDEY: I think 
I know bottor tbaG you about, mipin& there. 
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SHRI MOOL CHAND DAOA : We will 
judie both of you now. 

SHRI AMAL DATTA: When pe&,ple 
are being deprived of employment, then new 
omployment opportunities are to be created 
and that is not beina done. 

(Translat ion] 

SHRI DAMODAR PANDEY: I would 
like to say a few words about tbe quality of 
coal. The Hon. Minister has said that the 
coal is of low-grade. It is not so. We have 
abundance of high-grade coal also available 
in our country. We often speak of the 
high-grade European coal but as the c;ulphur 
content is more in it we cannot use it. We 
have good reserves of Coking coal containing 
7 per cent ash in Assam but we do not pro­
duce it because it contains sulphur as well. 
I would like to know whether we caD use 
better technology to separate sulphur content 
from this coal and use it. Many big coal 
based mdustries have been set up in Germany 
and other foreign countries. Low ash con­
tent coal containing sulphur is found in 
Germany, but different industries have been 
set up there which manufacture as many as 
200 items from it. There are many countries 
in the world which do not produce coal but 
they have set up many coal based industraes. 
We produce coal but we bum it. Coal is 
not being properly utilised. I would like 
tbe Hon. Minister to pay attention to it and 
sot up coal based industries wherever it is 
possible. We are importing technology from 
abroad by collaborating with various coun­
tries and we are investing crofCS of rupees 
in the machines that are being imported. If 
you make necessary arrangements within the 
country itself, it would help in providing 
employment to the maximum number of 
people. 

In the end, I would like to raise a point 
with reaard to my area. About ton to fifteen 
years back when Shri Devkaot Darua was 
the Minister here, bad assured that a coal 
based fertilizer plant will be set up in 
K.arampura. The site was selected, survey 
was conducted aDd a final decjsion on setting 
up the fertilizer plant was taken, but. un­
fortunately the Janata Party came into power 
and the matter was closed. Nobody wants 
to listen in this regard now. I woula like 
the HOD. Minister to rocoosider lit and ibform 
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the concerned Ministry that an annDunce­
ment to tbis effect was made in the House 
earlier. It should flot remain on the files, 
rather it should be implemented immediately. 
This is no new industry. We have set up 
coal based fertilizer plants in Ramagundam 
and in Talcher and we do not have any bad 
experience there. We do not earn as much 
profit as we should but still it is adequate. 
I would, therefore, request the Han. Minister 
to reconsider it. 

[English) 

SHRI JAGANNATH RAO (Behram­
pur) : I welcome this Bill. ThIS is a non­
controversial Bill. As tl-te Hon. MlOister 
has said. it seeks to gtve effect to the recom­
mendations made by the Committee on 
Subordinare Legislation of the Seventh Lok 
Sabba. It suggested that the malO Section 4 
did not confer on the CentraJ Government 
the power to recover the cost incurred by It 

for conservation of cO'll and development of 
coal mines. Section 4 of tbe Act confers 
on the Central Government the right to give 
direction and adVice to the mine-owners, 
agents and managers to work the mines In 

such a way as to conserve coal, to work 
them on scientific lines and to beneficiate 
the same in the washery so as to reduce the 
ash content. If the mane owners do not do 
it, then the Central Government itself may 
do it and incur the expenditure and it has 
the right to recover the whole or part of the 
cost. But that is not covered by Section 4 
of the Act. This is provided in Rule 6. 
The Committee observed that this right t(l 

recover tbe cost fully or partially is a 
substantive right and it should flow from 
the Act and not from the rules. Now, 
the Government is compl)'ing with that 
recommendation. 

The second rocommendation is to recover 
the excise duty as an arrear of land revenue. 
Therefore, these two are non .. controversial. 

In 1973 all the coal mines were nationa­
lised. In 1974 Conservation of Coal and 
Development of Coal Mines Act was passed. 
I would like to know whether there are still 
coal mines in the private sector: otherwise 
retainina the words 'owner, qent or manasef 
of the coal mine' has no meanioa. The 
Government of India is the owner of aU 
mines .ad miacrallr iD tbe land, sea .. bed, 
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territorial waters, ooDtinental shelf and 
exclusive economic zone under Article 297 
of tbe constttution. If that is so, then why 
do you retain tbese words 1 If there are no 
pri vate mines being worked by the private 
sector and you incure any expenditure, that 
can be recovered from the leasee. Whether 
it is DCCL or Coal India or the Mining 
Departments of the State Go\'ernments, they 
are your leasees. By not including the word 
'Ieasee' it bas created some confusion in 
my mind. That bas to be clarified by the 
Mininister. 

If the Central Government has incurred 
some expenditure for conservation of coal 
or for development of coal mines, please 
tell us the amount incurred and on which 
mines. 

About coal. coking coal is used for 
steel production. Our coking coal has ash 
content more than desired. To avoid this 
we are importing coal from Australia, which 
has a high sulphur content. We are incur­
ring expenditure on de-sulphurisation so that 
it becomes useable m our boilers. Instead 
of that, why not improve the quality of our 
own cok iog coal 1 Try to reduce its ash 
content. Why not Central Fuel Research 
Institute at Dhanbad or Mineral Corporations 
in the States, who have their o~n labora­
tories, analyse it and think of ways and 
means to improve the quality so that it can 
b. made useabJe by the boilers without any 
considerable damage to them 1 This aspect 
has to be considered seriously. Otherwise~ 

import of coal from other countries is going 
against our declared policy of self-reJiance 
and import substitution. Why should we 
import coal from Australia and then incur 
expenditure on it by desulphurising it? We 
can even incur more by improving our own 
coal by blending and by other methods. 
The complaint is only from two steel plants, 
Rourkela and Durgapur. Both BhiJai and 
Bokaro which were set up with Soviet 
technology, do not have any complaint. 
What is the matter? We had developed 
two coal-mines at Sudamdih and Mondih 
with Polish collaboration when I bappened 
to be the Minister for Mines here. I know 
OUf mines arc sassy mines and they have 
more ash content. But let us incur more 
and try to use our own coal instead of going 
abroad to lOt the coal. That reftects on our 
national prestige. We bave lone so mucb 
abead in srcience and tecbnololY. Cannot 
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we do this? Why not our scientists devoto 
their fuJI attention to this aspect? We are 
setting up so many steel plants but till today 
we have not decided which technoJoay be 
adopted. That will not go well with our 
economic policy. 

So also \\ith non-coking coal. Every 
State now has got coal-mines. Recently 
coal deposits have been discovered near 
Farakka. Similarly, in U.P.-apart from 
Singrauli-in Gujarat, in every State coal .. 
mines have b«n discovered. Every State 
bas a Mineral DeveJopment Corporation. 
Let them take samples from these mines and 
analyse those samples so that they can know 
the Quality of the coal and f>U88est ways and 
mel:lns to improve the quality so that it can 
be put to the best use. Let the report be 
kept ready so that when the time comes, 
that coal can be used according to tbe 
scientific analysis arrived at, otherwise it 
takes more time. Therefore, we should 
plan ahead. Ours is a planned economy. 
Ten years have passed since the passing of 
the Act. I am doubtful whether any attempt 
has been made seriously either to conserve 
coal or to develop the coal-mines in every 
part of f he country. Let us Dot wait for the 
time to come. Let us sincerely try to 
develop the coal-mines in a scientific manner 
and try to beneficiate the Jow-grade coal 
into high-grade coal by blending and by 
other scientific methods which can be found 
out easily by our scientists. 

As regards the low quality of the coal 
for thermal power seneration, Telchar is an 
example. I have been hearing about Ta)cbar 
power station for the last 25 years. This 
plant is using high asb content coal and 
getting alJ the troubles, but no serious 
attempt has been made either by the State 
Government or by the State Electricity Board 
or by the Central Government to solve this 
problem. That power unit was established 
under U.S. Aid programme in the late fifteen 
and the boilers were designed to suit the 
quality of the coal available. What is now 
needed, I am told. is the electro-static pre­
cipitators (ESP) which can blow off abrasive 
and other waste material so that the boilers 
can generate the maximum heat. I under­
stand OSES have placed orders with Voltas 
for four ESPs, the first one of which will 
be supplied in 1 S months time and tbe otber 
three 'BSP! will be supplied at an interval of 

. six mouths. That means three years of tbe 
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Seventh Plan would have gone. Therefore, 
time is the essence. We have to go abead 
with speed aDd see that every ounce of coal 
tbat we have in the country is conserved 
and developed and the quality improved so 
that we can derive the maximum benefit from 
the coal. Recently in Ranchi, nearabout 
Bokaro, open-cast coking coat mines have 
been discovered. They say it is a very good 
quality coal. The Central Fuel Research 
Institute at Dhanbad ha! certified it to be of 
high grade quality. In Assam also there 
are coking coal deposits. Therefore, let us 
develop these mines and see that our steel 
plants are fed with good quality coal. Let 
the transportation cost ~ high. That does 
not matter. It is nothing compared to tbe 
cost we pay to the other countries to get 
coal from them and again try to desuIpharise 
that coal to make it usable by our boilers. 
This aspect has to be considered seriously 
and with speed. And it should be seen that 
no further time is lost. 

Coal production has become very expen­
sive. Its cost has gone up. I do not know, 
why, but well cannot expect the cost to be 
at the rate as it was in 405 or 50s, naturally 
because the overall costs have gone up. 

But we should tr1 to reduce the cost 
further. Perhaps there may be a Jot of leak­
ages. Tbere may be employment of more 
manpower than necessary. AU these aspects 
have to be gone into seriously to see that 
the coal industry is no longer in the red 
and that it gives adequate returns to the 
Exchequer. 

This is an industry which has got enough 
coal desposits. We are also recently able 
to locate more coal deposits in the country. 
So, we should take advantage of the natural 
gift that God has given to us and try to 
utilise it to the maximum extent so that our 
economy grows faster and we need not have 
to depend on foreign ~uDtries for import 
of coal at a huge cost of foreilD exchange. 

SHRI BASUDEB ACHARIA (Bankura) : 
Sir, tbe coat mines (conservation and 
Development) Amendment Bill has been 
brought here as per tbe recommendations of 
tbe Committee on Subordinate Lelislation 
of the Sixth Lot Sabha. 

In view of the importance of coal-minel 
In our national economy, the cokin. coal-
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mines were taken over by the Oovernment 
of India in the yea r 1911. The Coal Mines 
were nationalised in 1973 and the Coal India 
Limited was established in 1975. This Act, 
Coal Mines (Conservation and Development) 
Amendment Act, was enacted in 1974. 

The most important task for us is tbe 
conservation of coal as a source of energy. 
As we all know coal is a precious and ex­
baustible source of energy and our country 
has got only 0.9 per cent of the coal reserves 
of the entire world. According to an estimate 
made by the Geological Survey of India the 
coal reserves in our country stand at 86.426 
million tonnes of 1.2 meters of thickness and 
tbat is also up to 600 metres. The position ot 
coking coal also IS still less. According to the 
Geological Survey of India, the Coking coal 
will last for 35 years after 2000 A.D and the 
non-coking coal will last upto 20 y~ars. That 
is why the conservation of coal is very im­
portant. But are we serious about this? 
Millions of tonnes of coal are lying under­
ground in the form of pillars. In our country 
deep piJIaring is not done. Thus when after 
extracting coal from a particular mine, that 
mine is abandoned, a huge amount of coal 
remains in the form of pilJars and thus ille­
gal mining takes place. After nationaJisation 
of coalmines also this practice is still widely 
in use. Slaughter of mining is still done. 
Unscientific mining is still in practice. The 
operation of illegal mining should stop. The 
production of coal has increased since 
nationalisation. In the year 1974-75 the pro­
duciion of coal was 88.41 millions tonnes. 
Last year tbe production was 147.05 mmjon 
tonnes. The price of coal has also increased 
nearly 6 times. The price has increased by 
500 per cent. The average price of coal at the 
time of nationalisation was Rs. 37.63 per 
tonne and now it is, at the pit-bead, Rs. ]63 
per tonne. The total loss bas also increased. 
That is Rs. 1911 .70 crores. Production bas 
increased no doubt but we arc importins 
coking coal because this coal is required in 
our steel plants. Every year we are importing 
coking coal. 

Sir, the Geological Survey of India has 
made a survey. They have also submitted it 

report. That report bas stated that large 
reserves of coking coal are tbere in the dis .. 
tricts of Purulia and Bankura. By starting a 
new project we can produa: coal and we can 
save the coat of import by spending crore! 
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of rupees. This coal can be produced in Our 
OWD country. Not only in Purulia and 
Bankura, but in some other parts of the 
State, coking coal can be found ar1d can be 
produced. If this is dODe we Deed not 
import coal. 

Sir. annther aspect is this, which is being 
neglected in th.e Coat industry, and that is, 
R&D (Research and Development) We 
shOUld develop rroper technology in this 
country b~cause the coal that is prodoJced 
contains a large ash content. We should 
develop the technology to reduce the ash 
content of coal. Thi~ will reduce tbe ash 
content of coal and we can produce the coal 
req~jred for the steel plants. We can also 
supply good quality coal to the thermal 
plants" hich were affected by the supply of 
bad quality of coal. For alt Ihis. R&D is 
very essential. 

Sir, the Raniganj coalfield is the oldest 
coalfield in the country. Extract on of coal 
was starteo there long back, in the year 1770. 
The area is the largest, i.e., 1530 square 
kilometres. And in the Raniganj Coalfield, 
before natlonalisatlon and even afler 
nationalisalion. some mines were left abando­
ned. left uncared and protective measures 
like the dosing of the coal mines were not 
taken and thus these coal mines have become 
den') of illegal mining. 

Another problem to which J would lake 
to draw the attention of the Minister is the 
problem of subsiding in the coalfield areas. 
Sir, there are several Committees which were 
constituted, which went into the cost of 
SUbsidence. One Committee was Ghasnani 
Committee which has submitted its Report, 
which has submitted 10 recommendations. 
And tbe most re~ent one is Bagchi Sub­
Committee which has submitted its report 
in the year 1979. but the Committee's re­
commendatlllns have not yet been imple­
mented. This Committee seriously dealt with 
the problem of subsidence in the coal field 
areas and this Committee has stated that there 
are 166 dangerous places and out of which, 
83 are more dangerous and out of these 83 t 

45 places were earmarked in the Eastern 
Coalfield Ltd. Steps are to be 'taken imme­
diately to save these areas from tbe danger 
of subsidence. While replying to my Supple­
mentary tbe Hon. Minister has stated that the 
private patties are constructiog tbeir buildiqs 

even in the dangerous places. I have visited 
that area and seen that EeL is cODsturctina 
quarters and office buildings m places 
which are declared as dangerous places and 
which are prone to subsidence, and J request 
tbe Hon. Minister that at least he should 
pay a visit to that area because the problem 
is' very serious, he should meet the officers 
and workers and see how the land, even the 
cultivable land, has been subsided. 

Sir, I would like to draw the attention 
of the Hon. MInister to the rampant corrup­
tion in BCeL. Once I went to him and 
also wrote a letter to him regarding this. 
The employees who made this allegation 
against some high officia1s were punished, 
three or four employees "ere kept under 
suspension. News came out in Amrit Bazar 
Patrik.l of Jamshedpur Edition dated 21 st 
July 1985 and I quote from the news item 
as follows: 

"Jt seems corruption is the order of 
the dav in the Civil Works Depart­
ment of BCCL 

Contractors get pay without complet 
ing their allotted works. Maintenance 
costs show, in absence of upkeep and 
contracts both, to persons who chalge 
their higher rates." 

"The firm was supposed to complete 
repairing work of 'D' block quarters 
at Bhuli township. The measulement 
book which is reportedly ID the cus­
tody of Mr. D. N. Banerjee, the Over­
seer of the township, (:onfirms this 
non-compliance. " 

So, before completion of work, the payment 
was made. The Officer was guilty, was res­
ponsibile, against whom this allegation was 
made. Those employees who made this allega­
tion against him, were punished. 

Three years back, onc auditor, a young 
auditor of the firm, was mysteriously mur­
dered. He was murdered because they found 
some irregularities in th~ accounts of DCCL. 
He was murdered and his dead body was 
thrown on the railway track. 

So. there is rampant corruption in BCCL. 
It is still going on in DCCL. 

I request the Hon. Minister kindly to 
look into the matter. 

With these words, 1 conclude my speecb. 
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MR. DEPUTY SPEAKER: I request the 
Hon. Ministers to be very brief. Every 
Member should speak only for five minutes. 
We have to take up other Bills also. 

SHRI RAM SINGH YADAV (Alwar) 
Sir, I rise to support tbe Bill which bas been 
moved by the Hon. Minister. The object of 
the Bill i~ to recover the cost of investment 
by the Government a s well as to recover the 
excise duty irom the agents, owners and 
miners. 

But the Hon. Minister has not given the 
objects and reasons as to how much amount 
is due from those owners, agents and miners. 
It is very obhgatory in this Act that objects 
and reasons must be given, as to what were 
the reasons by which you were compelled to 
introduce tbis legislation in the Parliament 
and I think this is a lapc;e on the part of 
the Ministry. It should have been given. 

The previous speaker was advocating the 
cause of conservation of coal. Bu. I think ... 

AN HON. MEMBER : This Bill is 
passed by R~jya Sabhs. 

SHRI RAM SINGH YADAV : The 
objects and reasons are to be glVt'n 10 the 

Bill. 

AN HON. MEMBER : It is thele 
mentioned ... passed by Rajya Sabha. tt 

u 

SfiRT IlAM SINGH Y AOAV : Nowhere 
the objects and reasons are given In thiS Bill, 
even at the end of the Bill. 

(IJtlerrupl ionf) 

The next point is that the Hon. Minister 
might have gone through the report of the 
Advisory Board on Energy. 

In its latest report, it recommended to the 
Government that there should be exploitation 
of primary coal and washery Grades I and n 
and the import should not be made by the 
Government so that foreign exchange can be 
saved. May I know from the Hon. Minister 
as to what steps he has taken to implement 

the report of that Committee as reported in 
the national interest? 

The Advisory Board on Energy bas re­
commended the opinion of experts that for 
steel, we shall need fuel for the coming 
years. Therefore, the output of prime coking 
coal as welJ as of washery Grades 11 should 
be enhanced. Since 1974 the output of prime 
coking coal and wasbery Grades I and 11 
has gone down by twelve per cent, although 
the output of Grades 111 and IV bas gone up 
by six per cent since 1974. That is why .his 
nation is called upon to pay for import of 
coal with crOfes and crOfeS of rupees. That 
money can be saved if you can exploit prime 
coking coal and washery Grades I aod 11 to 
the extent they are required by our Steel 
Plants and by our nation. 

May I also submit this to the Hon. 
Minister? Be might have read the report of 
the experts in the field of steel manufacture 
that, after 2040 A.D. the present technology 
of steel manufacture will be absolutely 
changed. Therefore, there is no need to con­
serve the coal. This argument which is being 
advanced from the other side that coal has 
to be conserved is baseless and futile. In the 
new tc:chnolt)g). the coal requirement may 
be reduced to nullIty. So, 1 think, the Hon. 
Minister WIll take positive step~ to exploit 
coal to the extent of our reqUirements '-,0 that 
the foreign exchange may be sJved and the 
import may be tota1ly banned. 

The next point I want to stress is this. 
There is new no coordmatlon between the 
three Ministries. the Department of Coal, the 
Railways and the EI~ctnclty. There 1S need 
for coordinatiC'n between these three 
Ministries. It IS quite surprisIng that today 
the coal industry is running in heavy losses 
because of the fact that it has not realised 
its dues from the various State Electricity 
Soards. The position of outstanding dues 
ae; on 31st March, lS85 was like this. The 
Madhya Pradesh Electricity Board is on the 
top of the defaulters owing a sum of Rs. 
28.78 crores. The dues outstanding against 
the Bihar Electricity Board were Rs. 24.15 
crores. The dues to be paid to Coal India 
by the Durgapur Project Ltd. were Rs. 12.89 
crores. The Haryana State Electricity Board­
has to pay to Coat India Rs. 1 ~.46 crores. 
The Maharashtra State Electricity Board bas 
to pay to Coal India Rs. 14.74 crores. The 
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Delhi Electric SuppJy Undertakioa bas to 
pay Rs. 7.71 crores. The Orissa State Electri­
city Board has to pay Rs 6.95 crorcs. The 
Badarpur Thermal Power Plant has to pay 
Rs. 6.09 crores. I want to know what steps 
the Hon. Minister has taken to reCover these 
dues from the State Electricity Board". I, of 
course, congratulate the Hon. Minister for 
having arranged for one month's stock elf coal 
at all the important Thermal Power Stations; 
this is his achievement ... 

MR. DEPUTY SPEAKER: If the 
Electricity Boards are to pay their dues, then 
many of them have to clese their functioning; 
they are already runnin~ in losses. 

SI1RI RAM SINGH YADAN: The 
Hon. Minister has to take POSili\e measures 
to effect the recoveries from these bodies 
also. This part icular Amendment is for 
rna king recoveries: you want to effect re­
coveries from the owners apd apeflts of the 
mine'). Y Oll have also to effect recoveries 
from these undertakings and Electricity 
BOdrd-;. 

Tf'le last point which I wish to submit 
through you, Sir. to the Hon Minister is this. 
Today the small scale industry is suffering a 
lot. as there is no coordination between the 
R;lilway Mini4O;try and the Coal Ministry. 
Now the Railway Ministry is charging addi­
tional freight by way of penalty from the 
conc;umers or from the consignees because of 
the fact that the coal sent in the railway 
wagons is beyond the maximum capdcity of 
the wagons. Therefore, the consignee has to 
pay penalty equivalent to four times the 
freight. 

Constant complaints are being made to 
the Government regularly about this espe­
cially from Gujarat and Rajasthan. Small 
Scale Industries Asc;ociation has submitted a 
memoran<1um to you to ask your people not 
to load the wagons beyC''Od its maximum 
capacity. Because as soon as you load the 
railway wagons beyond their maximum capa­
city four times penalty is I charged from the 
consignees. So, I think. with the consulta­
tien of the Railway Minister this problem 
can be so1ved. 

MR. DEPUTY SPEAKER: Please wind 
up. 

SRl RAM SINGH YADAV: It may 
be possible that large seale industries are not 

affected by overloading the railway wagoDS. 
But as a matter of fact, it is affecting the 
new entrepreneurs engaged in the smaJJ scaJe 
industries and their interests are being jeo­
pardised. So, I will submit to the Hon. 
Minister that he should instruct the coal 
mines not to load the wagons beyond their 
maximum capacity. 

My second suggestion is that your weigh­
ing machines have become ineffective because 
they have been installed since long and there 
has been no replacement of those Q1achines. 
Please install the weighto-metres and the 
estimated co:.t of weigh:o-metres is about 
Rs. 15 crores. The Railways and the Coal 
Department should share this and get the 
weightometres instalJed at the colleries. 

With these suggestions I thank tbe Hon. 
Minister and hope that be wj]J give a sym­
pathetic consideration to my suggestions. 

MR. DEPUTY SPEAKER: Shri 
Satyedndlu Naray:m Smha, Hon. Members 
may please be brief. Only five minutes 
allotted to each member-

SHRI SATYENDRA NARAYAN 
SINHA (Auran!!abad) : Mr. Deputy Speaker 
Sir. As the Minister himself has said. this is 
a very innocl'()u4) Bill. It is intended to amend 
Sections 4 and 8 of the Act which wiJI 
Authorise the Government to realise the 
arrears as land revenue. 

Sir, coal is an exhaustible resource:: on 
which dC'pends the core ~e'tor of our economy 
like Energy, Sted, Cement, FerlllJzers etc. 
H has just been stated by Shri Vasudeb 
Acharya that the coal resenes in our country 
of non-coaking coal will last for one hundred 
years and COd king coal for fifty five years if 
you adhere to the target of coal production 
laid down in 7th and 8th Plans. The Minister 
might take comfort in the fact that we are 
tapping other sources of energy and the coal 
is not the only source from which we can 
get energy. For instance, there are sources of 
nuclear energy, bio-mass, solar energy, etc. 
Yet Sir, despite the fact that we are having 
alternative source of energy, it is necessary 
that we should take steps for conservation 
and development of coal industry. 

First 1 submit to the Hon. Ministrer 
that there is need for sufficient care and 
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vigilance working the mines. 1 may submit 
that there ha ve been cases where mines have 
been left with abundant coal after having 
been worked and thereafter illegal mining 
took place in those mines as there was suffi· 
cient coal left behind, which lasted for 
several years. 

13.00 hrl. 

And that lasted for several years. There are 
no safety measures in those mines with tte 
result that accidents arso take place taking 
the lives of workers. Therefore, it is incum­
bent on our Government to see that no 
illegal mining takes place. It ic; unfortunate 
that this operation is takmg place on a very 
large scale and according to a corre~pondent 
who has studied the coal induc;try, the loss 
to the Government exchequer is of the order 
of Rs. 300 crores a year through these Illegal 
mmings. The Bhatti mines are not under hIS 
control, but jU'it by way of iIIu'\tratlon, I 
would like to say that under the very nose 
of the Government of India-you mu~t have 
come acroc;s news 10 newspapers-l11egal 
minjng was taking place. several ponies were 
buried under it and many JIves were loc;t. 
Therefore, I would underline the need for 
taking necessary action. 

1D ...... ,4Uestion in the HouC\e the 
HOD\ -11 H, II" told us that necessary 
insU •• JJ t. t I.en issued to s10p illegal 
m1l:tbt' Vet. I am 4\orry to say that this 
operation has not been stopped and it i~ 

going on. Of course, in the very nature of 
things, we 'have 90me difficulty because there 
is J\ collusion of 50me employees of the Coal 
India and in some cases even the pe"onnel 
of the Indulitrial Security Force have al~o 
been found to ha ve been in league with these 
operators. 

Secondly. what has been worrying us is 
the questiort of private contractors. This 
private contract system is responsible for a 
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inferior quality coal. 1 would submit to the 
Minister that adequate steps should be taken 
to stop this malprattice. The Minister is 
aware of this fact that there have been com­
plaints from the State Electricity Boards and 
even from tbermal power plants that apart 
from the fact that the coal contains a high 
percentage of asb going upto even 4S per 
cent, but it is also mixed with stone chips, 
which has been responsible for causing 
damaae to the machinery. Even in this 
House. in answer to question put by me, the 
then Mmister. Mr. P. Shiv Shankar admitted 
that this practice was there and every effort 
was being made to stop this. I would suggest 
that there should be a strict supervision at 
the tIme of loading of coal so that thiS kmd 
of adulteration does not take place. 

Sir, Energ) Policy Cummlttee of 1980 
made two re~ommendatlons. The first recom­
mendatIOns was that the fire ragmg HI coal 
minc~ "ihould be extmgul::thed. I understand 
that meac;ures are being taken to extJngUl~h 

those fires. There are fires n1glOg for the 
last over 30 to 40 years I have ~een them 
with my own eyes As h~c; been mentioned 
due to internal combustion fire brea~ s out. 
Therefore, adequate car~ has to be taken to 
prevent furth('r hreak out of tire. 1n gaseou~ 
mines thiS danger 1') more and one has to be 
very cardul about It and take all precau­
tIOnary mea~ures to prevent arcleient at Ihes 
breaking out a'ld caul\mg los.., 0 life. 

Sir, there is dearth of saAd in the vlcmity. 
Sand is reqUired for stowing operations. The 
contracts for sand are awarded to private 
contractors. In this a]so a great deal of mal­
practice is gOIDg on. 1 here IS over-billing. 
If they bring 100 trucks they submit accounts 
for 200 trucks. An auditor wro was sent to 
check this was done to death. Tbis menace 
of mufia gang which ha'i been often spoken 
of in this House continues to persist there 
and no effective steps have been taken. 

lot of malpractices. pilferages and thefts. Shri Gujral, Chairman, CoaJ India was 
Trucks are loaded for a particular destination taking some steps to deal with these people 
and a number of them are diverted to another to disperse them. He was able to do some­
destination and unloaded there. Then, thing. That work should continue. They 
obviously good qualitv coal is suppo~d to be comer an the contracts and no other person 
loaded but in actual effect inferior quality coal is allowed to come. There are a Jot of mal-
is loaded and is supplied to the consumers. practice like under-loading over-billing etc. 
In ract the Coal Consumers' Association with the result that despite the fact that the 
had submitted a memorandum tbM no eft'ee- coal price~ bave been raised five times since 
tive steps so far have been taken to stop this nationalisation still the coal indust,!:y is having 
~,",L .... J)CmaJm.1lCI~~nd ... IUl~~g.ijC· ~~~k.d~~~J~ 
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This is a matter of great concern for all of 
us and I would very humbly submit to the 
Minister to ensure necessary steps to stream­
line the working of coal industry to prevent 
these undesirable anti-~ocial elements from 
coernering contracts and indulging in maJ­
practice and commit lheft of coal and also 
indulge in strip mining of coal. This is 
another facet of the malpractice obtaininJ 
there. There is strip mining in an illegal 
form which destroys the eco system cf that 
area. 

Therefore, I do hope the Hon. Minis.ter 
will take care of this and take all possible 
steps to stop these illegal practices Bnd ensure 
proper quality of coal to the consumers and 
to the State Ele~tricity Boards. They are 
supplying adulterated coal with stone chips 
mixed to the Electraclty Board and they spoil 
and damage the generator and other equip· 
menls. My friend. Shri Damodar Pandey, 
has mentioned that In the North Karanpura 
area coal deposit IS the highest. The Rail­
ways are not able to carry the coal from the 
pit-heads to vdriou~ parts of the country 
with the result that there is a huge accumula­
tion of COl.I at the pit-heads. He suggested 
that thermal power stations could be set up 
near the pit-heads in the Karanpura area. 
I request that this matter may be examined 
by the Hon. Minister as it will also cut down 
the transport cost. 

Sir, it was admitted that there was ac­
cumulation of about 30 million tonnes of 
coal near the pit-heads and the Railways 
were not able to move them. Tbe rresent 
carrying capacity of Railways about 90 to 
95 thousand tonnes. In reply to my Starred 
Question in this House. about the introduc­
tion of jumbo trains. the Government re­
plied that the Railways were going to have a 
trial runs of such trains with the carrying 
capacity of 9000 tonnes. If that is going to 
happen, I hope tbat the pit-accumulation of 
coal w~uld be cleared in no time. Therefore, 
I hope that this would happen aQd the Hon. 
Minister would also take into consideration 
the suggestion made by Shri Damodar 
Pandey. With these words, I support tbe 
Bill. 

ITrQIIllat Ion) 

.SHRI S. THANGARAJU (Peram .. 
balurl. : lion. Mr .. Deputy Speak~r.., Sir. on 
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bellalf of my party t~ AU India Anna 
Dravida Munnetra Kazhagam, I rise to say 
a few words on the Coal Mines (Conserva­
tion and Development) Amendment Bill, 
19H5. As the Hon. Minister pointed out in his 
introductory speech, this BiJI is an innocuous 
Bill and 1 ext('nd my wholehearted support 
to it. In 1973 all the coaJ mines in the 
country were nationalised and the Central 
Government is now entirely responsible for 
conservation and deveJopment of coaJ mines 
in the country. 

Sir, it is really alarming to know that at 
the pitheads of coal mines the accumulated 
stock of coal is worth about Rs. SOO CJores. 
You wiH agree with me if I say that it is a 
matter of anguish to see that there is acute 
paucity ot' coal in southern States wben we 
have so much of coal in hand. For example, 
coal is required in abundance for generating 
electricity. In total generation of electricity 
in Tamil Nadu, 70 per cent is coming from 
Thermal Stattons and the balance 30 per cent 
comes from hydro projects and other sources. 
All the required coal for thermal stations in 
Tamil Nadu is to come from northern States. 
F\.)r Tuticorin Super Power Station, the coal 
has to come from Talcher in Orissa. The 
coal has to be transported through sea. We 
cannot bring coal through rail firstly because 
there are not enough wagons and secondly 
because the transportation cost is heavy. 

The Central Government is giving con­
cessional freight rate for transporting cement 
and steel. Tha t sort of concessiona! freight 
rate is not available for coal. By bringing 
coal through rail, the State Electricity Boards 
will have to meet heavy expenditure. Then 
it becomes uneconomical for the Electricity 
Boards to supply electricity at cheap rate. I 
demand that concessional freight rate should 
be given for transporting coal through rail. 

I am sure that the hon. Minister will 
aaree with me if I say that adequate stocks 
of coal should be aviiable with the ThermaJ 
Stations in order to ensure that there is 
uninterrupted generation of electricity. Un­
fortunatdy~ on occasions the Thermal Stations 
do not have even two day's stock of coal 
with them. As it has become a normal 
phenomenon to have recurring floods in one 

.Tb~ speech was oriaibaJ)), dcUv~red in 
TamO. 
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part of the country and in other part of the 
country recurrina drought, on the one side 
we have abundance of coal and on the other 
abysmally low level of supply of coal. In 
order to ensure that there is continuous 
supply to coal, the Government of Tamil 
Nadu had asked the Centre to permit the 
acquisition of three ships. The Centre has 
given permission to acquire only one ship. I 
take this opportunity to demand that the 
Centre should accord its permission to Tamil 
Nadu Government fOr acquiring two more 
ships so that the Thermal Stations are not 
starved of coal. 

Similarly, the quality of coal supplied is 
also poor. The Tamil Nadu State Electricity 
Board is removing 1000 tonnes of stones 
from the coal supplied to the State. The ash 
content of the coal is also very heavy. 
Naturally this causes damage to the equip­
ment in the Thermal Stations. The Thermal 
Stations are not able to generate electricity 
to the optim urn capacity. That is why the 
Government of Tamil Nadu had sought 
permission to import 7 lakh tonnes of high 
grade of coal from Australia. The Centre has 
given permis,;;ion to import only one lakh 
tonne of coal from Australia. 1 request the 
good offices of the han. Minister for the 
Centre's permission to import the remaining 
4 lakh tonnes of high coal from Australia. 

Sir, coal is in tbe core sector of our 
economy. During the period 1973 to 1985 
tbe price of coal has been hiked six times. 
from Rs. 47.50 per tonne it has gone up to 
Rs. 183 per tonne. Consequently the electri­
city rate has to be increased. This leads to 
the inevitable increase in prices of essential 
commodities. The hon. Minister should look 
into this aspect also before increasing the 
price of coal. If the hone Minister ensures 
that the accumulated stocks of coal valued 
at Rs. 500 crores are supplied to the needy . 
places, then there may be no need for him 
to increase the price of coal. 

The hone Members who preceded me 
referred to the accumulated loss of more 
than Rs. J 100 crores by coal India Ltd., 
inspite of increase in the price of coal from 
Rs. 47.50 per tonne to Rs. 183/- per tonne. 
They also talked about illegal mining and 
the pitferaae of coat in substantial quantity. 
I am sure that the hone Minister would look 
into the issue raised by my fricadl. Before I 
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conclude, I would request bim to ensure 
uninterrupted supply of coal in substantial 
quantity to Thermal Stations in Tamil Nadu. 
Then only the Government of Tamil Nadu 
will be able to solve the problem of acute 
shortage of power in the State. 

With these words I conclude my speech. 

SHRI HARISH RAW AT (Almora) : Mr. 
Deputy Speaker, Sir, I would like to cong­
ratulate the hon. Minister for his efforts 
which have resulted in record coal produc­
tion this year. The coal production was 36 
millions tonnes in 1952 and today we are 
producing 147 million tonnes. I believe ,hat 
it is a wonderful achievement in Itself. On 
the one hand, the bon Minister deserves 
congratulations and on the other 1 would 
also congratulate the workers, the officer!) 
and the whole machinery wh1ch is engaged 
in coal· mines. 

Secondly, the hon. MlOister deserves. 
congratulations because 1t is for the first 
time that one can ~ee such a good co­
ordination betwe~n the coal, the power, tho 
steel and the Railway departments. Com­
plaints were often made in this regal d earher 
but now It is as a result of co-ordina ion 
that utilisation of the capacity of the 
Thermal Power plants has increased. Not to 
speak of other area'), it has increa ... cd even J n 
Uttar Pradc~q where it was minimum. Tc 
make it more effective, there is need to 
effect it at the lower levels also. Momtonng 
should be done at higher level to find out 
bow it can be made more effecti"e and 
purposeful and meetings should be held at 
the lower levels for this purpose. You would 
agree that there is a lot of scope for im .. 
provement in this field. 31 million tonnes of 
coat stock is lying at the pit- heads. Maybe, 
it has reduced but the point is that it is caus .. 
ing a great loss. Many power-pl~nts com­
plain that they ought to have at least one 
month's stock with them but actua)]y tbey 
do not have it for more than 2 to 5 days or 
at the most 10 days, which can result in 
shortage at any time. On the other hand the 
st~ks are just lying at the pit-helds. The 
Railway Ministry should be consulted to find 
out ways to reduce it and attention shouJd 
be paid to it. 

The conservation and development of 
Coal Mines is very essential for oW' country. 
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Ours is a devtloping economy and the popu­
lation pressure will always be there and. 
therefore I feel that till a long·term perspec­
tive planning is not drawn in this regard, 
nothing cancrete would be achieved. If there 
is continuous pressure on coal and the way 
the steel, fertilizers and power plants 
increasingly demand it, it will not fast long. 
Many Hon. Members have repeatedly point­
ed out that the coal reserves in the country 
will last only for 90 years and feel that to 
meet the requirements of our economy, we 
would need coal not only for 90 years but 
for many hundred years more and the way 
coal is being extracted - we require 240 
million tognes during the Seventh Plan- I 
doubt if it could last even 90 years. All the 
Hon. Members have emphasized the need 
for tapping alternative sources of energy and 
I would request you to tap other sources as 
well so that the increasing prec;sure on coal 
is reduced. I would request the Hon. 
Minister to pay attention in this regard. 

13.20 hrs, 

[SHRIMATI BASA V ARAJESHWARI 
in the Chair] 

We req~ire 240 million tonnes of coal 
during the Seventh Five Year Plan-ilO 
mililoll lOnnes for power sector and l~O 

mdlton tonnes for steel sector, but wt: have 
to import coal for the ~tl'el seC'tor. We 
should try to rcdul;;e our needs for importmg 
coal. The way BHEL has improved the 
boilers t it will be better if we also use coal 
With ash content in them. I feel constant 
research is required on it. As BHEL has 
offered to supply new type of boiler to ther­
mal plants. similarly some new method can 
be found out for steel pOw(;'r plants so that 
we may be able to utila'>e both types of 
coal- coal with sulphur content and coal 
with ash ccntent. 

Presently, ma~imum coal is being lost 
because of burning; 90 million tonnes is 
being destroyed because of it. I do not think 
much improvement has been effecetd after 
the nationaJisation. It is true that fire 
incidents are not on that large scale in the 
case of new coal-fields but in the matter of 
old coal-fields which were earlier in the 
hands of private miners, huge quantities or 
coal catch fire. It is resultins in great Joss 
to the ~ountry. A Jona term planning should 
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be made and a time bound programme to 
sa ve coal from catching fire should be 
chalked out. 

I want to draw the attention of the 
Hon. Minister towards the illegal mining in 
our country. This is resulting in loss to the 
tune of Rs. 300 crores. The Hon. Member, 
Shri S. N. Sinha has given detailed account 
of the pilferage of coal. My request is that 
can we create a protection force for coal 
mines which may be fully under your 
control? That should ensure that coal is not 
pilfered. 1 shall not go into the aspect of 
mafia gangs and other maUCrs, which has 
been raised by other Members, but I would 
simply submit that you should pay attention 
towards these aspects. 

Crores of rupees are due from customers 
and majority of your customers consist of 
public undertakings whether these are State 
Goxernment undertakings or tbe Central 
Government ones. You are nOl able to 
realise money from them 1:1 time. This Bill 
would have been purposeful if you had 
come with certain suggestions regarding 
realisation of money from your customers. 
Huge amounts are in arrears and because of 
that you are suffering heavy losses. To make 
up your loss you are enhancing the prices. 
The Working Group for the Seventh Plan 
has asked for an additional amount of Rs. 
14,410 crore" for the coal industry. You are 
gOIng to 'lpend such a heavy amount but the 
return }'ou are giving to the:: national exche­
quer is negligible. J feel it is s challenge to 
a powerful Minister like you, who is an 
ardent advocate of the Public Sector. If the 
Planning Commission sanctions this huge 
amount- and J wish that this amount should 
be sanctioned-will you give a return of)O 
to ) 1 % in the Seventh Plan? J t can be 
achieved only when you increase your capa­
cily. production and improve your quality. 

With these words I support it. 

SHRI RAJ KUMAR RAJ (Ghosi): Mr. 
Chairman, Sir, I am thankful to you for 
giving me an opportuni ty to support this 
BiH. 

Coal is so important for our country's 
economy that we call it black diamond. Our 
Hon. Minister: Shri Sathe, who is one of 
the most influential MinistCls in tbe Cabinet, 
bas brouaht tbis Bill. He bas mad~ provision 
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for recovery of the arrears against coal 
supply as land 'revenue. It is a laudable 
step. This will fetch large amounts. As the 
Member. who spoke before me had stated 
that if timely realisation could be made from 
the public undertak.ings and these are also 
brouaht under its purview, it will be quite 
advantageous. If the arrears are recovered 
in time, that will help in successful function­
ing. 

Sir, whereas I support this Bill and 
appreciate tht" personality and efficic:ncy of 
the Hon. Minister, I want to sive some 
Suggestions also. 

Coal is an exhaustible item. It may be 
available today but in near future it may 
not be available, It is, therefore, neeessary 
that we use it cautiou~ly. At present Coal 
mining is being undertaken with full zest. 
Coal mining is a good thing but we should 
use coal only to the extent it is necessary. 
For example, it is necessary to use coal for 
generation of thermal power. We should do 

. it. Whtle using coal" we should keep in 
mind that coal resources will go on deplet­
ing. If we start using coal in those fields 
where it is not necessary, then very soon we 
will exhaust our coal deposits. I. therefore, 
urge that it should be used only where it is 
absolutely necessary. I t would be better If 
a Bill is brought restricting use of coal on 
unavoidable items. 

Tomorrow, there may be shortage of 
coal and power also. In case they are in 
short supply; the scientists may find a way 
out. But in the interert of the country we 
wilt have to be cautions and full care will 
have to be taken in the matter of consump­
tion of coa). 

Sir, I would like to point out to tbe 
Hon. Minister that tbe present functions of 
Coal India are the same as that of the Coal 
Board. These functions need to be revised. 
The country is not .cttiog the desired bene­
fits thereby. There is maladministration in 
the matter of employment also. Scbeduled 
Castes and Scheduled Tribes do not get 
employment in it as per tbe quota reserved 
for them, Labour engaged in it is removed 
from the service after a period of one or 
two yean. They are paid less waaes. Minor 
children are also employed and tbe manage­
ment removes them from tbeir job. at 
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will. This i~ a very serious matter. 
It is a very bi, undertaking in the 
public sector and the Public Stetor 
Mimster is an eminent advocate. During his 
tenure. the system of contract labour is in 
force in coal-fields. Zamindari System bas 
been abolished, Princely States have been 
abolished and middlemen have been banished 
by Congress in the name pf bringing 
socialism. but the system of contract labour 
is still in vogue here. The contractor pa)s 
them a dail) wage of Rs. 10/- or Rs. 8/- or 
Rs. 51-and after 2 to 4 years the worker 
quits the place with his lantern and umbrella. 
1 come from Easterll Uttar Pradesh. There 
arc coal fieJds in Shri Panika's area. I have 
seen in Chhindwara also that children are 
unable to see theil youth and even if they 
grow young, they ca'lnot live their full life. 
They are never made regular W hen they 
go there to seek employment, they take loan 
on interest and afler a period of 1 or 2 
years they go back empty handed. They arc 
not made permanents in their l)crVlce. In 
this regard, many irregutarilie are being 
committed in coal mines. I feel that, keeping 
in view the human factor and these chIldren, 
we must take effe~tivc: steps to provIde 
education facilities and to improve their 
service conditions. Some way out should 
also be found to abolish contract system as 
early as possible. A Bill should be intro­
duced in this House for this purpose. A~ 
you are the Minister in charge, everybody 
is expecting this thing of you. 

Recent)y, I happened to read in the last 
week 'Ravivar', a Weekly publlsbed by 
Anand Publications from West Bengal; that 
huge quantity of coal had been mined in 
Burdwan, Raniganj, Jharia, etc. but proper 
land filling has not been done there. The 
resu1t is that in many localitIes having a 
population of lakhs and crores, the; land is 
hollow, Le., nothing has been filled in it. 
And the day is not far off when the land 
would cave in and thousands and lakbs of 
persons will be buried under the debris, 
while we will be discussing in Parliament 
about the remedial measures. 

Similarly, the contractors and landlords 
have cleared tbe forests, but no afforestation 
work bas been undertaken there, which is 
adversely affecting the ecoloa)l. Tbere are 
many things to say but due to shortaae of 
time I coDctlude lilY speech now. I sball send 
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a letter to the Bon. Minister detailing the 
remainio, points. I hope that the Hon. 
Minister will take early steps in respect of 
all tbose matters. With these words. I thank 
you \lind expect of the competent Minister 
that no point will remain unattended. 

SHRI RAM PYARE PANIKA (Roberts­
ganj) : Madam Chairman, I rise to support 
the Coal Mines (Conservation and Develop­
ment) Amendment Bill. I shall try not to 
repeat the points already raised by other 
Members. 

There is no doubt that the Ministry of 
coal deserves congratulations for the constant 
increase in coal production particularly after 
1980. Even now the coal production is 
increasing for which I would like to congra­
tulate the Hon. Minio.;ter and the Mmh.try 
of coal. I shall try not to repeat what has 
already been said. First of all a mention 
has been made about the Coal Board. It is 
a matter of great concern that huge amount 
of the Coal India jll in arrears. It would 
have been better if a Bill had been brought 
here for effecting recovery of arrears from 
the consumers. I would, therefore, like to 
say that a comprehensive Bill c;hould be 
br~ught here so that arrears to the tun;! of 
crores of rupees cou1d be realised to run the 
Coal-India. The consumers eomplam that 
although provi~jon for 'iampling has b,,'en 
made, yet there is no testing arrangement. 
I come frym Sm.,rauJ, alt!a. Y<.1ur bills are 
not according to the colliery vulue. 1 hat is 
why the Board or the consumers raise objec­
tion in this regard. Besides making arrange .. 
ments for sampling of coal, arrangements 
should also be made for joint testing so that 
the qualIty of the coal is specified and there 
may not be any controversy in the bill. 
Everybody has admitted that there is con.,idt>T­
able ash content in coal. When we suppl~ coal 
having ash content to electricity boards, it 
carries big stones and shells also. So, the 
electricity boards raise objections. Coa] 
India !s far behind the schedule so far as 
tbe proposal of setting up washery is con­
cerned. I would suggest that washeries 
should be set up '\0 that good quality coal 
can be supplied. There is no doubt that 
under the able leadership of the Hon. 
Minister, there has been good coordination 
between the Coal India, the railways and the 
electricity boards. It was never witnessed 
boforo. I remcm~r tbe petiQd before 1980, 
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i.e., the period of lanais Government. Many 
electricity boards had closed down their 
plants due to shortage of coal. Now, you 
have changed the conditions because of 
which electricity boards are functioning 
smoothly. A sympathetic view will have to 
be taken in regard to the amount outstandins 
against them. There is not a single electricity 
board which does not have stock of coal for 
less than 15 days to run the plant. 1 would 
like to thank the Hon. Minister for that. 
Now I w(luld 1ike to say something about 
the workers welfare. TI-Je work of construct .. 
ing their quarter~ is given on contract, but 
nobody IS able to do the job. Last time J 
had given a suggestion that there must be an 
engineers wing in the ('oal India to oversee 
construction work so that buildings etc. are 
constructed in time. Medical facilities 
should a Iso be provided to them. There is 
a great need for a Central Hmipital One 
such hospital is there in the Singrauli Coal 
Fields but the area of Uttar Pradesh is not 
covered under it. There are a total of 11 coal 
mines in Uttar Pradesh and Madhya Pradesh. 
No Intermediate Col1elZe. Degree College or 
J.T.l. hoas been provided there. You wiH 
have to provide all these welfare facilities. 
The Vvorkcrs should be provided drinking 
water facility. Coal ~hould also be supplied 
to them so that their efficiency may increase. 
No doubt productivity has increased. You 
deserve c(.mgratulations for taking sevrral 
safety meac;ures. The number of accidents 
has come down and productivity has increas­
ed. It is a matter of great happiness. 
Mining Engineers in the (lpen ca~t mines get 
promotion after a very long period. In the 
management, the ratio is 60 : 40. The Civil 
and Mechanical Engineers in the management 
are never appointed as C.M D. or Director. 
You must remove this discrimination. The 
relations between the workers and the 
management are cordial. l.lnions have been 
formed at certain places. The Mana(l.cment 
wants to create Unions. It should be 
stopped. Indiscipline has also been curbed. 
At present 29 to ~O miI1ion tonnes of coal 
is lying at the pit-heads. but it is not being 
made available to consumers. For this you 
will have to streamline the distribution 
system. Coal yards were provided but there 
is laxity among our officers. I wouJd like 
to give an example about the Western Coal 
Fields. where the old engineers have set up 
a society at Visbraropur in which people upto 
the level of G.M. have been included. Their 
abn was to dQ s01llethioS useful. Beina tho 
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society of engineers, its bid was the lowest. 
About one year has passed, but it bas not 
been awarded the contract of the coaJyard. 
You will, therefore, have to pay attention 
to removal of corruption rampant in the 
distribution system. You will have to 
c.1ntrol it. You should find out why coal 
is not reaching the coal yards. Arrangmcnts 
should be made that all the consumers living 
around the coal mines get coal duect from 
the coal mines. It will make no difference 
to you. The result will be that coal will 
be available at cbeap rate~. In Delhi, 
Haryana and Punjab, coal is not available 
at reasonable rates. The reason, therefore, 
is that either injustice is being meted out to 
coal traders, which should be checked, or the 
doings of tbe Mafia gang. Police officers 
and other higher officers are definitely in 
connivance with them in all our new coal 
mines. The officers of Coal India are 
working hand in glove With them. You 
must ~heck their modus operandi of amass­
ing wealth We have watched it at close 
quarters and discovered that our officers had 
established nexus with anti-social elements. 
You have to take steps to check all these 
things. 

Sir, we have given land for setting up 
coal fields under In agreement that employ­
ment would be provided to one person in 
each family. In U.P. and Bihar land was 
given for setting up coal mines under an 
agreement signed by us. The agreement IS 

not being implemented. Last time also I 
saw you and at my instance you had is~ued 
orders for providing employment to 12 to 14 
persons. But persons from Bihar are recruit­
ed at one place and then transferred to 
other places. Persons from other places 
are brought there. In this way the local 
people are not able to get any employment. 
I, therefore, request you not to bring out­
siders in any coal fields. Instead prOVide 
employment to local adivac;is, harijans and 
others. who have given land even if ic is one 
acre, and to landless persons. 

Another at;pect is about decentralisation. 
At the time of SingrauJi Coal Mines, it was 
not only enevisaged but was decided and the 
Hon. Mini~ter had al~o said in reply to a 
questIon that a company would he set there. 
But to-date thl~ c~mpany has not been set 
up. Why do you want to concentrate 
powers at one place? For getting clearance 
,,_ ... "~ttv tf~ri9,jn"~ tb,C;v Jl,VQ '<!,~P ,to .Va,..-
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Dasi and Rancbi. A company should be 
set up for Singrauli area. Directors wUl 
not Serve the purpose. It is not possible 
for a director to do every job. You may 
keep his office at Varanasi. If you function 
in this manner. coal production will definitely 
increase, distribution will be smooth and 
corruption rampant in coal fieJds will be 
minimised. I would, therefore, like to sub­
mit to the Hon. Minister that norms laid 
down by the Coal India for setting up a 
company/zone should be roHowed. A 
separate zone may be set up for Uttar 
Prade~h, another for Madhya Pradesh and a 
company may be set up in Varanasi. This 
will result in increase in administrative facili­
ties and you will be able to get rid of routine 
problems. 

Besjdes, steps should be taken to save 
the coal burning at the pit heads. 1 would 
like to point out that in order to show more 
production of coal, certain officers of coal 
fields show fake production of coal and in 
summer they will show it as burnt. 1 would 
like to suggest that in order to check this 
malpractice or corruption you should have 
some machinery which may conduct on the 
spot inspection to carry out physical verifica­
tion relating to production of coal and the 
stock of coal. This is very necessary. 

With these words I thank YOll and hope 
that production will constantly increase in a 
key-sector like coal. It will result m more 
generation of power in the country and 
development of iudustries. There Will be 
no shortage of these basIc necessitIes. Coal 
is a basic necessity. It is, however, black in 
colour, but it is giving light in our country. 
I am confident that under your able leader­
ship this field will witness constant improve­
ment and you will continue to increase it 
further. 

Sll RT RAM BAHADUR SINGH 
(Chapra) : Madam, if the BilJ under discus .. 
sion 10 this House is not passed, conservation 
and development of coal mines will not be 
adversely affected and if it is passed, it will 
not u ~hcr in any revolutionary change. 
However, with the introduction of this Bill 
we have got an opportunity 10 discuss other 
aspect!) relating to coal. 

Madam. among aU the energy sources 
avaIlable in out country, coal is the most 
hnportAnt~ ConsQtVatiOD ..ad development 
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of coal means thar consumers must get coal 
in adequate quantity, at reasonable rates and 
in time. If it is not made available to them 
in time and at reasonable rates, no purpose 
will be served by enacting any number of 
laws pertaining to conservation and develop­
ment. The country will not get any benefit 
thereby. 

Last year there was acute shortage of 
coal in Bihar, whIch produces maximum coal. 
At that time the Chairman of Coal India 
had stated that there was unlimited stock of 
coal with tbe company, but it was not reach­
ing the consumers due to shortage of rail 
wagons. It means that due to shortage of 
wagons, coal is not reaching the people, 
thermal power stations and steel plants. 
You and the Railway Minister sit near each 
other and the Cabinet functions on the 
principle of j..lint responsibility, then why 
should such things happen? It shows lack 
of coordination somewhere. If you want 
that this industry may prosper. I would urge 
you to bring about coordination in it. 

So far as weights and measures are 
concerned, an Hon. Member has pointed 
out that all the weighing machines have 
rusted. He i~ right. If someone wants to 
purchase 100 tonnes of coal, he will have to 
purchase 110 tonnes. Only then he will be 
able to get IOU tonnes. If he makes a mis­
take of purchasing 100 tonnes of coal, he 
will get only 90 tonnes of coal instead of 
100 tonnes. 

As regards the quality of coal, the 
thermal power stations in various parts of 
the country have the maximum information 
about it. After the nationalisation of coal 
industry at least one lakh tonnes of inferior 
quality coal has been supplied. Coal mixed 
with stones and dust has been supplied and 
the thermal power station or the steel plant 
which gets inferior quality of coal will be 
damaged and power generation will come to 
standstill and the economy of the country 
will be shattered. This is one aspect. 
Madam, the other aspect is that for the last 
SO years Jharia Coal Fields have been on 
fire and thousands of tonnes of best quality 
coal is being reduced to ash daily. Shame· 
lessly we have to go with a begging bowl 
to other countries of the world who have no 
standing before us for the same coal, which 
is being reduced to ash here, ror runnina our 
ateo1 plants. We have to bea Australia aDd 
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Canada. If our Government wants con&er­
vation and development of coal mines. it 
should try its level best to extinguisb the fire 
in tbe coal fields. If we are able to control 
the fire, then we shall not have to depend 
on other countries and we shall aet the best 
quality coal to run our steel plants-

Madam, similarly maximum expenditure 
in coal fields is on account of Mafia gangs. 
The thing to be noted in this resard is that 
tbe person who occupies the highest scat in 
Bihar, i.e., who becomes the Chief Minister 
of Bihar makes announcement immediately 
after occupying the chair that liquidation of 
the Mafia gangs in the coal fields will receive 
topmost priority. But nobody bas so far 
done this. When the present Chief Minister 
occupied the chair, he also made this an­
nouncement. He is fully aware of the coal 
belt. His entire life has been spent in coal 
fields. When be made this announcement, 
the people felt that this man can do some­
thing, but he bas also utterly failed. I am 
not surprised because a person is judged from 
his actions and not from his pronouncements. 
I am making a long speech. My speech can 
be revolutionary, but I will not be judged by 
my speech. I will be judged by ~y actions 
only. We may continue to make any 
number of announcements either from the 
highest chair in Bihar or from a still higber 
chair about the liquidation of Mafia gaogs, 
but mere announcements will not rid tho 
coal fields of Mafia gangs because in the 
evening close-door meetings will be held 
with the same Mafia gangs. Mere announce­
ments cannot liquidate Mafia gangs in coal 
fields. 

So far as the worker is concerned, he 
works very bard and extracts coal from the 
mines at a depth of 300 feet to 3000 feet. 
When he comes out of the mine. it is 
not possible to identify whether be is the 
same person. The house in which he lives 
is a virtual hell. No drinking water is 
available tbere and he does not have clean 
environment. The result is that coal mine 
workers fall victim to T .B. and later on 
they die of it. No medicines are available 
in the hospital for this disease. All the 
drugs reach tbe bouses of big officers. The 
remaining drugs are sold in black market and 
coal mine workers die in tbe absence of 
drupe This evil is Dot from the bottom 
but from the top. 
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In August, 1_9~4 a conference of coal 
mine personnel was held in Ranchl in which 
the Coal Secretary, Shri S.B. Lal had also 
participated. He told the conference that 
the image of coal industry was not good in 
the eyes of people. He bas rightly said 
this. The reason as stated by him was 
misman~iement. 

I agree that everything in the world 
has its root under the earth bu t roots of 
corruption are in the sky. If you want 
conserva tion and development of coal mines, 
first of all corruption will have to be rooted 
out from the coal fields and you will have 
to beain irom the top. So long a <; you 
believe that corruption can be ruoted out 
by eradicating it at the lower level, it can 
never be eradicated. When Delhi is dirty, 
Patoa and Calcutta cannot remain clean; 
Raniganj, Jharia and Dhanbad also cannot 
remain clean. Hence, you must shuw Jeter­
mination and take slrong steps. 

I have heard that you are a progresive 
and diligent person. You should show your 
progressiveness and diligence by rooting out 
corruption from coal fields in order to ensure 
conservation and development of coal mines. 
With these words I conclude and hope that 
you will keep my suggestions in mind and 
try to do your best. 

[English] 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): Mr. Chairman, Sir, I rise to 
support the Coal Mines (Conservation and 
Development) Amendmen t Bill. This 
innocuous Bill, as pointed out by the Minister 
himself, is intended to meet a statutory 
requirement; only a legal formality is to be 
complied with. The Subordinate Legislation 
Committee of Sixth Lok Sabha recommend­
ed some provision, not to be made in the 
'rules but to be made in tbe Act itself and 
that is why this amendment has come. J 
congratulate the Han. Mmister - \\ ho is, of 
course, absent now-that in hl~ Ill1loductory 
remarks, he invited sugge"':l~)r, from the 
House on the working of the ((,lIl indu~try 

and also on how to imp. live Its working. 
After the nationalisation of the coal industry 
in 1973 which was a historic step, there has 
been immense development in the field of 
coal. Two lakhs more people have been 
taken into employment in the coal steior. 
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Their wages have been substantially increased. 
What was the objective of nationaHsation? 
It was manifold. Firstly, it was thought that 
a basic industry like coal which was the 
primary source of energy and since it is the 
age of energy and without control over the 
source of energy no nation, more so, a 
country like India, wedded to democratic 
socialism can prosper. Therefore, this step 
was taken to take the country ahead along 
the path of democratic socialism step by 
step and, at the same time, to end corrup­
tion and exploitation of the lakhs of 
labourers employed in this field, and to reach 
a commanding height in the field of produc­
tion of coal. And lastly it is to ensure steady 
supply to the consumers of coal at a stable 
price. These were the objectives underlying 
the Nationalisation of the coal industry in 
1973. 

A lot of things have been done for 
which the Government of India is to be 
congratulated, but I am constrained to 
observe that further much more need to be 
done. What is disturbing today is the loss 
this coal industry is sustaining since its 
nationalisatlOn. It is sustaining an annual 
loss of Rs. 24 crores and an accummulated 
loss of more than a thousand crores of 
rupees. We are all worried a bout the state 
of affairs in our country particularly in tbe 
field of economy. In textile there is a loss, 
in steel there is a loss. Every steel mill is 
sustaining a Joss to the tunc of Rs. 100 
crores. ln coal operations also there is a loss. 
So, what will happen to this socialist economy 
which was so truly cherished to be followed 
in this country. 

Causes leading to the losses of coal 
industry shliuld be looked into and s~eps 
should be taken to see that no losses occur 
in future. 

Now, what are the causes for these 
losses? To me it seems the old underground 
mines, lack of coordination between the 
labour and management, unseientific opera­
tions of the mines and the rampant corrup­
ll\111 pevailing among the officers. They are 
tr~ating themselves as lords. They do not 
care for anybody. Therefore, these officers 
and administration in tha coal-field have to 
be tightened up. This industry requires better 
coordinat.ion and cooperation between the 
lab011f and management. There shOuld be a 
proper partic:pation of the labour in the 
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management also. Shri Vasant Sathe very 
often speaks of participation of Jabour in 
Management. It provides a challenge to him 
and his Ministry. It is a challenge to his 
capabilities also. I know he is a socialistic­
minded and progressi ve minister. He has 
written a book on this subject, but let him 
start from his area involving the labour in 
management and making them partners III 

this field. 

My friends who have spoken earlier have 
spoken at length about the pilferages, illegal 
mining and about the involvement of mafia 
group in this field. I do not like to deal with 
it because there is not enough time, but I 
would like to give some suggestions to the 
Hon. Minister. 

My first suggestIOn is that the Energy 
P("licy Committee report ~hould be imple­
mented in Jetter and spirit. The Fazal 
Committee suggestion to have capti\-c po\\er 
plants in~lde the mines should also be imple­
mented. Coal is called black diamond. Many 
people have rightly saiJ that coal IS l'lack 
in colour but it is Instrumental in bnghtening 
the face of the economy. Coal is a bd::'lC 

factor in developmcnt, but it is very disturb­
ing the way coal affa.lrs are managed in the 
country. 

The present Mimster since he took over 
the charge of Coal M mistry has taken a lot 
of st.eps to coordtnate between hiS Mmistry 
and the Railway MmlMry, and Energy 
Ministry for quicker movemcnt of coal from 
the pitheads to tbe thermal power stations. 
We should not keep these things within he 
political ambIt. Jt must be placed above 
political considerations. The economy must 
be above political considerations. I am giving 
you one Chinese example. China is at present 
producing 780 million tonnes of coal and 44 
million tonnes of Steel. Our country started 
development around the same time as China 
did, but we have 'gone only upto about 10 
million tonnes of production in steel and 
about 147 million tonnes of coal. In the 
Seventh Plan production of coal will be 
raised to 240 million tonnes and ill the 
Eighth Plan to 325 hlHlion tonnes. 

14.00 brs. 

For all this advanced planning is noeeuary 
risht from now. There should be scientific 
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development. Rs. 14,400 crores lS the ~ 
pjflced before the Planning Comllwa&ion by 
the Working Group. I don't know whether 
it has been finalised. But in this year under 
discussion they have given only Rs. 1400 
crores, Only 50 per cent is allotted A seMe 
of belonging ha~ to be crea tcd amons the 
workers. A sense of participation is to be 
created. They have to be treated as partners 
so that corruption will go away and pilferage 
will go away. Accountability of the officers 
should be there. R~sponsibility has to be 
coupled with rights. \Vlthout responsibility 
when we are only talking of rights alone, 
it will not lead to any progress and d~veldp. 
ment. 

About Onssa and about .my own c01\$ti .. 
tuency I wish to say somettung. There is a 
coal-belt right from TaJchcr upto Rairkbol 
co"ering the lb valle) III between. This is a 
very big coal field. It is tlot only one of the 
Jarg\!st in the country, but it is one of the 
large~t coal fields Jfl the whole world. But 
Madam, unfortunately, due attention is Dot 
being given to this coalfIeld. We can easily 
have two super ti'crmal plants here-one at 
Talchcr and another at lb Valley. 

About China's economy I talked a little 
v. hile ago. In China what i'> it that they arc 
doing? They are not taking political consi­
derations into account. They are guided by 
practical wisdom. They are e'itablis'aing 
power plants at the pit-heads of the coal 
mines only. We should also locate our 
super-thermal power plants at pit .. hcads 
only. Otherwise it will pose a big prGbiem 
for us. Transportation will pose a problem; 
Railways will pose a problem. Thousands of 
crores rupees worth of coal is being burnt 
today. Nobody will be able to help us in the 
matter. We should help ourselves. The &ate 
of Orissa is traditionally and historically very 
backward. Very good reserves of coal are 
there; it is good eoal, upgraded coal, withput 
much of ash content. About quality of (Xl a I 
we are discussing here. We have lot Jot of 
coat in this country but yet we are importing 
from Austrafia. What is that coal? Tdlat 
coal contains lot of sulphur. The coal of 
European countries and Austalia contains 
sulphur whereas in qur countcy we ha~e got 
coal without this sulphur content aQ4i tWs is 
tho beauty of our coal J W~ Cl\n .dt;,.lop 

,research ,to rol).\QVO t. ~~ll ~~n.~j re­
structure the boilers of our power plants. 
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TbeD we can meet our coal requirements 
iDdipoously. We need Dot 80 for imports. 

My next sugestion is tbat a coal com­
pany may be located in Orissa 80 that proper 
attention can be maid to the development of 
coal industry in Orissa. Immediately we can 
haw a aeparato Coal Division to start with 
ID Orilsa. 

With these words. Madam, I support this 
BiD. 

This Bill, thouah innocuous, is significant, 
bavinl far reaching implications and far­
reacbina consequences to our national 
economy. I congratulate the Minister for 
haviDI liven opportunity to the Members of 
the House to discuss tbis in wider perspective 
and to giv'_' suggestions for the better working 
of the coal industry. 

With these words I conclude. Thank 
)'ou. 

STATEMENT RE : SPECIAL REBATE 
ON THE SALB OF HANDLOOM 

CLOTH 

[Eng113h] 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILE 
(SHIll CHANDRA SHEKHAR SINGH) : 
Government of India have a scheme to pro­
vide special rebate at tbe rate of 20 per cent, 
to be shared equally between the Central 
and Stale Governments, in order to belp the 
handloom cooperatives and corporations to 
liquidate their accumulated stocks. 

2. The duration of special rebate was 
increased from 30 days to 60 days a year 
during the years 1983-84 and 1984-85. Prior 
to 1983-84, special rebate was allowed for 
30 days in a year and rebate was also 
allowed for sales at National Handloom 
Bl.pos organised by the Office of the Develop· 
ment Commissioner for Handlooms. While 
increasing the rebate to 60 days, tbe special 
rebate meant exclusivo)y for National Hand­
loom Expos was withdrawn. 

3. However, for 1985-86, the old system 
of 30 day. special rebate plus rebate for 
National Handloom Expos was re·introduced. 
However. a number of reprcsontationa bave 
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been received from lome State Gowm­
ments seekins a reversion to the earUer 
policy of 1984-8 S of 60 days special 
rebate. 

4. Upon reconsideration of tho matter 
the Goveroment bave decided that durioa 
1985-86 the period of special rebate will be 
increased to 4S days as against 30 days 
announced earlier. Rebate facilities will also 
be available for the Handloom Expos 
organised or approved by Government. This 
decision provides more benefit than the 
earlier policy of total 60 days rebate, which 
was inclusive of expos also. Thus under the 
present decision special rebate facility will 
be available for 4S days for all sates 
and in addition about 128 days of sales in 
expos. 

s. This decision of the Government will 
greatly help the handloom sector to increase 
the sale of handloom cloth and to liquidate 
the accumulated stocks during the ensuing 
season. 

14.06 hrs. 

COAL MINES (CONSERVATION AND 
DEVELOPMENT) AMENDMENT 

BILL-Con/d. 

[English] 

SHRIMATI JAYANTI PATNAIK 
(Cuttack) : Madam, this Amendment Bill 
suggests that the power to recover the cost 
of operations or measures undertaken by the 
Government for the benefit of coal mine­
owner should flow from this Act itself, not 
from the rules and hence this amendment 
has been brought forward. We welcome this 
amendment because it is very much in tune 
with the nationalisation of coal-mines which 
was done in 1973. 

Madam, conservation and development 
of coal mines is very important for the 
nations. Coal being the main soW'Cc of 
eneray has tbe highest forward linkage effect 
with steel, cement. fertiliser, railway, electric 
power and a number of industries. That is 
why the A<:t of 1974 was enacted and tbis 
Amendment Bill lives some powers to t be 
Government to realise the duties and taxes 
from the owner, apnt or maoalCr, for 
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conservation and development of coal mines 
including stomos for safety or prevention of 
any factor which may adversely affect the 
conservation of coal and development of 
coal mines reducing the ash contents of coal. 
Madam, these powers were exercised under 
rule 6 of the Coal Mines Rules, 1975. 
As per the suggestion and recommendation 
of the Committee on Subordinate LegislatioD, 
this is being incorporated as a part of the 
Act. 

Madam, the Geological Survey of India 
in 1978 has stated that the coal reserve in 
our country stands at 86,428 million tonnes 
of seam thickness of 1.2 metre and goes to 
a depth of 600 metres. According to the 
report of the Energy Policy Committee in 
1980, the available coal reserve would l-e 
adequate to last for about 100 years on the 
assumption that the annual coal production 
will reach a level of 400 million tonnes by 
the end 'of the century. Madam. Energy 
Committee has given many suggestion on the 
conservation of coal. I would like to know 
from the Hon. Minister whether adequate 
steps have been taken for the conservation 
of coal and what are the main features they 
have suggested. 

Madam, the important thing of this 
legislation is the coal production for which 
we require the development of the coal 
mines. What we see now today? The 
detailed official data of coal for April-June 
1985 shows that production at 322.99 Jakh 
tonnes was 2.6 per cent less than 331.77 lakh 
tonnes recorded in the corresponding period 
of 1984 and 10.7 per cent shortage of the 
targeted 361.63 lakh tonnes for the quarter. 
Madam. for ) 985-86 fuJI year, the coal out­
put is targeted at 158 million tonnes or 11 
million tonnes more than the recorded out­
put of 147 miIJion tonnes in 1984-85 full 
year. The 1985· 86 target is just 5 million 
tonnes above the taraet of 153 million tonnes 
in 1983·84. 

In the Seventh Five Year Pian. the 
Ministry bas asked from the Planning 
Commission more than Rs. 44.000 crores for 
the development of mines. But the allocation 
made was only Rs. 1350 cro~s for the )'ear, 
1985-86. With this meqre amount. bow ,is 
It DOIlible to develoD ttl_ ? It is alIo DOt 

known how much amount we are .oiDa to 
set by this present amendment. 

Coal India's output could have been 
significantly higber but for the exteosiw 
pilling up of pit-bead stocks, laIPly for lack 
of railway wagons. A deliberate policy hu 
been made for curtailing production in order 
to reduce pit- head accumulatioD. Pit-bead 
accumulation bas been brougbt down to' 
around 22.7 million tonnes from n~arly 30 
million tonnes in April. This may also 
expJain why Coal India has reduced HI 
production target for the current year from 
137 million tonnes to 133 million tonnes. 

The wason tum·over must be good and 
every thermal station should have a stock of 
at least 45 days of coal. Coal is not supplied 
in time also. Many industries are complain­
ing of shortage of coal supplies. The recom­
mendation of Fazal Committee includiDl 
signing of an agreement between Coal India 
and State Electricity Board should be taken 
into account seriously. 

When it comes to the quality of coal, 
there has been a mismatch between tbo 
quality of coal produced and the quality of 
coal acceptable to users. In other words. 
while the demand for coal remained uDI8til· 
fled during the year, was there excess pro­
duction of coal of inferior quality? If tbat 
be the case, the quality of coal, incJudina the 
additional coal to be raised this year, will 
have to show an improvement, 10 tbat tie 
unsold stocks do not depress the quality 01 
the overall mix of coal supplied to tbe 
consumer. It is gratifying to see that stefl 
have been initiated to ensure that consUllMlrl 
notably thermal plants have some say aD 
the quality of coal they set or at any rate. 
on the price they pay in rtlation to die 
quality of coal supplied. Tbis seems to III 
the key reason why elL appears to ba" 
decided to stagger coal output from open 
cast mines and concentrate on deep minina 
for additional raisinp. This is a step in the 
right direction. The question is, will the 
sradin, of coa1 be liven the go by oece 
pit head stocks come down to manqeab1e 
proportion ? The progress of deep mecbanilod 
mining will be keenly watched by coal con­
sumen who have so far been over·bQrdcliMd 
wkIa low and. coal. 
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(Shrimati Jayanti Patnaik] 

Tate seneral demand for accountability 
becomes crucial for Co~l India for SOMe 
reasons. 

First, some of the companies working 
under it have a long way to go towards the 
i deal of operational efficiency. In particular, 
the necessity of modernising the mining 
technology ~nd machinery can hardJy be 
overemphasic;ed. The authority has pointed 
out that sub~tantially large output can be 
obtained from the functioning of mines by 
better use of equipment. Con'\idering the 
poor capacity utilic;ation ratio in a number 
of mines which is even ne; low as 30 per cent 
in some cases, there is the necessity of min­
ing technology and full utilisation of things 
should be made, Coal unloading facilities 
must be modernisised at many power statione; 
as also machinery for reclaiming coal from 
dumps. Tn this field. more planning and co­
ordination is very much essential and neeLS­
sary. 

I want it to go on record what an Hon. 
Member Shri Jagannath Rao has said about 
Talcher Coal field~. He said that Talcher 
Coal flelds have bad coal. and the proprietor<: 
of these fieldc; are facing adverse cir­
cum~tances and nothing hac; been done to 
improve the conditions for the last so many 
years and that it is high time th~t some 
modern technology is developed in order to 
exploit the natural resources. 

Another Hon. Member has said that due 
attention hac; not been paid to the develop­
n1ent or coal mining in Orissa. 

Sir, the inadequate attention for the 
development of coal·fields in Orissa is because 
or1'tbe functioning of the Talcher coalfields 
and the Ib valley coalfields under two cliffe­
reQt Coal Authorities. The~e two coaJ.pro­
duc:ing areas in the State should be brought 
uftder the administrative control of a separate 
subsidiary of Coal India with headquarters 
in Orissa. 

coal-bearing area coveted by exploration so 
far, the total re~erves of coal established are 
of the order of 5,800 metric tonnes. Orissa 
accounts for about three per etnt of the total 
coal production in the country. 

Recent explorations in thi'} region have 
resulted in the discovery of thick coal seams 
to the west of the present minh's areas in 
TaJcher fieJds. There is positive Indication 
about occurance of large deposits of coal 
around Gopalpur in Sundargarh dIstrict. It 
is said that it is of the highest grade for 
thermal with lower quantity of ash ctolntent 
and ahrasiveness. So, Madam, this area 
should be developed and more attention 
should be given to develop the coal-bearing 
areas of Orissa as it has large deposits of 
coar. Orissa is an economically backward 
State and it should be developed. 

With these words, I support the DB], 

{Translat ionl 

SHRI BANWARI LAL PUROHIT 
(Nagpur) : Mr Chairman, Sir, 1 support. the 
Coa 1 (Development and ConservatIon) 
Amendment Bill. 

As I have got the opportunity to speak 
on the subject, I would like to give some 
sugggstlons to the Hon. Minister. I rec~l1 
the t lInes when all the coal mines were In 

the private sector. The pnce of coal at that 
time w~s Rs. 32 or 33 per tonn.e and the 
private sector bad demanded an mcre~se of 
Rc;. 2 per tonne but ou~ Go~ern.ment did ~ot 
a((ow that. After natJOnaJI5aUOn, you In­

creased the rates by 25 per cent on 8th 
January, 1984 and according to the r~port 
submitted recently the Western Coal Fields 
have earned a profit of more than Rs. 100 
crores. y'ou have earned profit because you 
increased the price by 25 per cent. Had y.ou 
earned profit through efficiency or by e~ectlOg 

. only then I would have considered savlOgs, 
that amount as profit in tbe real ::,ense. 

The coal available in Ori~~a is es~entialJy 
of therma1 grade. Development and utilisation 
of the coal reserve~ should. therefore, be 
accorded the top priority. The total coal­
~arjng area 111 the State in Talcher and Ib 

. Vaney coalfields ;8 approximate1y 3~OOO sq. 
kms. With only ten per ceDt of the total 

I want to bring to the notice of !he Hon. 
Minister that there is great scope of Im~rove. 
ment in the coal mines industry. The Image 
of the Western Coa 1 Fields is not v~ry good. 
What i" the increase in our productron '1 It 
has increa$ed from 138 million tonncs to 
147 million tonnes. We are jubilant that we 
are makinJ prosrcss b\lt wbat is to be lookco 
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Into ia how are we makioS proaress arid how 
the .. urea are proeentod ? . R.ecently, I went 
to N._ut. The small scale industries there 
have serious grievances that stone mixed coal 
is supplied to them. It is a fact. J myself 
visited 1 S to 20 small factories and found 
that 10 to 12 per cent stone bad been mixed 
ilt coal for which the factories were made to 
make the payment at the rate of coal. They 
are helpless because no one pays heed to 
tbem. This should be looked into. 

Regarding the quality, less said the better. 
In my area the Kampti Mines are situated. 
Ther~ ~ a difference of Rs 35 to 40 in the 
price of tbo B grade coal and the C grade 
coal. I have myself taken the samples of 
bot~ the grades. The quality is the 
same bu.t there is a difference of Rs. 40 
in ttle rates. The industries request that 
C grade coal may be supplied to them as 

t hey do qat want to pay Rs. 40 more but 
your officers insist that they will have to tak.e 
B arade coal. Supply of C grade coal is re­
fusod to them. This is the position prevail­
illl there. Thi$ does not help in improvins 
tbe. imaac. Tbat is why I say that there is 
l.flC acopc of improvement. Macbines 
wQ{tb cr~ of ru~s are 1ying idle. Who 
.~ the o,ftlccrs who have purch~sed them ~nd 
why h~V., these been purchased when these 
were nq~ required. The Machines are rusting 
and will b~om~ useless. Whose money has 
been spent? It is people's money and it should 
not be wasted. I would submit to the Hon. 
Minister tbat the officers who have purchased 
tbeso m~ines must be occupying hlah posi­

tiass ~d enjoying even now. You sho\11d 
tak., a.ctiQD apiQst them because they are 
r espop,i\llc; for purchasing these machines 
V!r~"dly t~reby causing loss to Govern­
meat to the tUDe of crores of rupees. This is 
the need of the hour. 

J would also say something about the 
wasbories, in Cbhindwara, which is Shri 
Kimal Hath's area, you have set up a 
wa.b~ry at a cost of Rs. SO crores but it is 
iunbin. at 25 per cent capacity. Why do 
yoy not rUD it at ~OO per cent capacity. It 
is of utmost importancc. 

, I < 

Ju.st now tl;le Han. Members from Bibar 
~re talkin~ of illeaal mininl. I want to 
~r"w the I\~ention of the HOD. Minister that 
~a IIlnSS are becomin, active in Vidarbba 
l1fIoa alto, "tboUfh C041 is load", iota tbe 

AmtII. Nll- Collld. 

trucks direct from the dumper and there jl 

no question of loadinl chargost yet anybody 
who purchases a truck of coal is forced to 
pay Rs. 7 to 15 per tonne. This is just tbe 
besinning and no one can say as to what 
wift be the limit. Therefore, it should be 
nipped in the bud. 

1 would submit to the Han. Minis. 
that there is a Protection Force in the Rail­
ways and if someone breaks a wagon be is 
shot dead. Why do you not raise an inde­
pendent protection force in the coalmincs 
too '1 Unless you raise this force, yoU can­
not deal with the mafia sangs and other 
sucb elements. 

I would also like to point out that too 
m,uch accumulation of stocks on the pitheads 
results in the coal catching fire. In Chander­
pur, coal worth lakhs of rupees was reduced 
to ashes because it was not despatched in 
time. You should ensure timely despatch. 

You have introduced big box wagons. 
There is no weighing arrangement in the box 
wagons. Sometimes the quantity is more and 
sometimes it is less. It results in a mess and 
no justice can be done to the people in this 
way. This arrangement has been there for 
about two years. These are called N N. Box 
Wagons. Weighing arrangements should be 
made for them so that people get proper 
quantity for the payment they make. When 
the quantity is less, tbe people feel fleeced. 

Many Hon. Members have pleaded for 
strict action in respect of realisation of 
arrears from the Power Houses. According 
tQ my information the dispute is because of 
the quality. Ash content is more in the coal 
and they claim that coal has not been 
supplied as per the required quality. This 
bas resulted in larae arrears. The Hon. 
Minister should himself convene a meeting of 
tbe concerned Chief Ministers to settle tbo 
i~sue of outstanding dues towards the Power 
Houses or the State Electricity Boards so 
that the misunderstanding among the people 
on this score could be dispelled. This should 
bo settled by Q\aking marginal adj~st~ents 
either way. 

In the end, J would like to say that you 
work according to the new system. I thank 
the Hon. Minister for bringing forward this 
Bill and hppe that he would give a serious 
cpDsideration to the few SUgestiOD Biven by 
ID', 
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SHRI RAMASHRA Y PRASAD SINGH 
(Jabanabad) : Mr. Chairman, Sir, while rising 
to support this Bill. I want to say that the 
country has benefited a great deal from the 
nationalisation of coal industry and the 
country has certainly made a lot of progress 
in this field. But, in spite of nationalisation, 
we are facing formidable pt:_oblems. We have 
suffered nati Jnal Joss worth billions of rupees 
due to the fire which broke out in ]haria 
Mines and we have not been able so far to 
put out this fire and, I think. that day seems 
to be far off when we would be able to con­
trol this fire. Proper attention has not been 
paid to it. You can get from Girdih Coal 
Fields unwashed coal of the grade you import 
from Australia. The C.M.D.P.I. organisation 
has formulated a scheme in this regard, but 
we have not been ahle to implement it so far. 
Government must pay attention to it. 

A tendency has been seen among your offi­
cials that with a view to achievmg the targets, 
they mine the coal from the upper surface,but 
leave the coal in the lower layers. By doing 
so, they do get promotions and go to higher 
posItiOns, but we suffer a huge loss of 
national wealth in the process. 

Besides, the mafia gangs. who are above 
all laws of the Jand, indulge in illegal minmg 
and transportation of coal from the coal 
mines. They sell this coal unchecked. There 
is nobody to apprehend them. This mafia 
gang is also causing loss to you. The VOlce 
agalOst it is bemg raised ever since the 
nationahliation of coal mines. This has been 
going on since then and continues even 
today. 

In this context, I want to draw your 
attention by naming some of the mines. The 
coal reserves, survey for whIch was conducted 
dunng the Second Five Year Plan have now 
exhausted, but no new scheme has so far been 
drawn up to mine the coal reserves still 
available at a great depth as a result of wbkh 
wealth worth crores of rupees is being wasted 
and all mines have adopted this technique. 
They earn more profits from this system. 
They ju'\t say that the work is over. I know 
the name't of such mil~es - Garkonda coJliery, 
Sirka-Sopada and G,rdih colliery. These 
mines have been closed down; minms orera­
tions have been stopped. Many of the 
workers ~te bemg oaid their wages without 
.ny work. TQus, national wealtb i$ beiDf 

wasted. We shall have to adopt a proper 
national viewpoint SO that we may be able to 
mine maximum coal. 

The fourth point is that mining work in 
Bihar is done on the instructions of Central 
Government. However, the officers working 
there belong to Bihar Government. The 
Central Government have no control over 
them. Coal is sold with their connivance 
and they have their share in the proceeds. 
They buy these posts by spending lakhs of 
rupees. 

The Adlvasis working in the: coal fields 
have been removed from there. Their names 
are there on the li~t, but some other pt!Tsons 
have been appointed in their place. The 
Adivasis cannot even register their protest. 
The number of such peopJe is 40 to SO 
thousand. There is growing resentment 
among these Adivasis and in case this resent­
ment takes an ugly turn, our Government 
and our Hon. Minister would say that dis .. 
ruptive forces are raising their head. But, 
you cannot remove the disruptive elements 
which are engaged in such actiVities there. 
Today, other persons are accepting payments 
in the names of these 45 thousand people. 
They are not getting justice Therefore, you 
must pay attention to it. Similarly, the 
stocks of coal which are piling up at pit 
heads are crea ting difficuJty. The purchasers 
say that this is the fault of the Railways, 
the Railways say that the loaders are 
at fault, the loaders i say that e1ectricity 
is to blame; thu~ coal js pihng up there. 
This is causing a hUge loss to Govern­
ment. Therefore, I conclude by saying 
only this much that Government should put a 
itOP to this mismanagement and arrange 
proper transportation of coa). 

SHRI K. D. SULTANPURI (Simla): 
HC'n. CI1~lirman. Sir, I rise to support the 
Coal Mine (Conservation and Development) 
Amendment Bill and, I think, all the Hon. 
Members have supported this small piece of 
legislat ion. 

Substant;al use of coal is made in the 
Railways. ~ndustry and our Projects which 
meet our baSIC needs. AU the Hon. Members 
have told the Hon Minister about the ash 
content In coal. All our Thermal Power 
Projects nre our biggeE.t assets. We should 
conserve our collieries So that the coal cou~~ 
be used durin, the critia, 
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So far as coal mines are concerned, the 
bi.ost handicap in this is that whereas lOme 
collieriea have been nationalised, stiD there 
are private people who arc engased in minina 
of coal. They cause harm to the forests; 
they are continuina their miniD& work with­
out any permit. They show the coal mines 
by Government in their account; all this is 
done with connivance. The private people 
also mine coal on tbe site where Government 
mine coal. They take the collieries on lon&" 
term lease and their production is more as 
compared to Government production. With 
the taking over of this Department by Sbri 
Sathe. who is a dynamic person, there has 
been a considerable improvement. He bad 
earned a good name even when he was the 
Minister of Informatton and Broadcasting. 
Today also, I think, that the work done by 
him in the Ministry of Mines is quite en­
couraging. What I want to say is that the 
coordination between the Railways and the 
Ministries of Indu!'.Itry and Energy is a must. 
I belong to Himachal Pradesh-a hilly 
State. Coal to our State comes from Calcutta 
and Bihar. The coal so supplied is usually 
full of ash content; the pilferage starts right 
from the wagon; only ash reaches the people. 
Sometimes it so happens that the coal dis­
appearss ell route. Nobody finds a trace of 
the coal. The Government of Himachal 
Pradesh have registered a number of cases 

regarding disappearance of coal. Nobody 
knows whether the coal was unloaded mid­
way or it was diverted to Rajasthan. The 
people make off with coal on the way and, 
thus, coal dee,;; not reach the people to whom 
it is supposed to reach. For this, co-ordina­
tion betwe-en your Department and the 
Railways is a must. 

I want to give an example of how private 
people produce more coal. In our State, we 
have imposed a restriction tbat certain items 
of forest produce, such as resin would not 
10 out of the State. What happeDS is tbat 
private landlords take this land on Jease and 
as a result of that our production falls as 
compared to that of the private people. Thus, 
you will have to develop forest there so that 
nobody is able to misuse coal. National 
wealth should be conserved. Recently, I 
had been to Punjab. At Ropar, I enquired 
bow many days' stock of coal they have got 
to run tbe Thermal Power Project. They re .. 
plied that their stock was not loina to last 
more thaD 2' days. Thoy further told that if 
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they kept more stock. it would be spoiled; 
there were possibilities of that catching 6re 
and thus, causing destruction to our wealth. 
All three Ministries should jointly consider 
bow the coal that bas been mined could be 
despatched speedily to the destinations where 
it was needed so that this problem could be 
solved. If we want to brighten the future of 
our country and that of our children. we 
should pay more attention to Hydro .. Electric 
Projects. More electricity can be produced 
in our bill areas through this process. A 
very small quantity of coal will be required 
for that as olh"c sources of energy can be 
used. It will also lead the country towards 
progress. The Hon. Members have also ex­
pressed their concern over large scale felling 
of trees in the coal field areas. You shouJd 
issue guidelines in this respect. We have 
mines of limestone in aUf State. The private 
people manage to take the land on lease 
from the Geological Department. Things 
similar to those happening in M ussourie are 
also happening in Himachal Pradesh. You 
are also Minister of this Department. There­
fore, I want to submit that you should pay 
attention to tbis as well. If felling of trees 
continues in our country, our wealth will be 
destroyed for ever. This Bill is very appro­
priate. The entire House has supported it. 
I also support this Bill. 

[English1 

SHRI SOMNATH RATH (Aska): 
Madam Chairman, J rise to support the Bill. 
The Minister and bis Ministry are to be con­
gratulated because they have taken sufficient 
steps to prevent for illegal coal mining as 
well as to step coal theft. They have also 
taken steps to see that the required coal of 
good quality and quantity are supplied to the 
consumers. They have set up additional coal 
handling phnt and also washeries in the coal 
fields. I would request the Hon. Minister to 
investigate why the Coal India is running at 
a huge loss. It has been stated in the House 
that the labour contract is detrimental to the 
interest of the labourers. Coal India should 
pay attention to this. A scientific investiga­
tion is necessary. The Hon. Minister can as 
welt set up a committee to find out ways and 
means how best this loss can be put aD 

end to. 

Sir
J 
I will not take much time of the House 

because nationalisation of the Coal Industry 
and its functioniq bave already been .ta~ 
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b~ many Hon. tJlembers. t would lftte to 
tnefttion Only one 'POint. The 8(t-n. Mmister 
had Tepl1ed tc) a que!rtion pUt to bitn, in this 
Mo,*, that better graCte ~coal is avaitable iB 
Gri •. there 1. poVerty in the midst C)f 

"tent)' in OriSsa. I would OBIy request the 
Oovemment to btlp eradicate povertY in tbe 
Btat.:. 

Sir, in Talcher, supply of coal to thermal 
\ 

.tations with Ip~ificatioll 1lnd size of coal 
a:nd also provision for buinkorage and storage 
facilities shoald be ensured. I understand 
tbat the Department bas already sanctioned 
f\11lds for this purpose and it should be expe­
dited. Stmilarly, the Coal Department should 
have laboratory facilities and testins of coal 
should be carried out thert so that they may 
be able to decide wba t type of coal is to be 
utilised and where it is to be utilised and to 
which of those places they should be sent 
for consumption. All this data should be 
compiled after carrying out the tests and 
communicated. 

Sir, there is an acute shortage of Grades 
A and B coal needed for industnal consump­
tion in the State. The total daily require .. 
ment is of the order of 82 wagons, which 
works out to about 2S00 wagons for a month. 
This requirement is supposed to be met by 
tbe Talcber Collieries of the Coal India 
Limited whose daily production of Grades 
'A' and 'D' coal is about 45 wagons or about 
1500·1600 waions per month at the most. 
As a result, most ()f the industries in the 
State have been fo ced to drastically cut down 
production. Some have faced closure. Indus .. 
tt'ial production has also areatly suffered in 
the process. It is high time that arranae­
ments to mitipte the pOSition are made. 

Now, the S.S.l. units are facing the pro­
blem of gettinl their requirement of hard 
cok.e from the Sharat Coking Coal Ltd" 
which is also a subsidiary of the Coal India 
Limited. The Dharat Coking Coal Ltd., 
has not been able to make an endurmg 
arrangement for supply of hard coke on Ie· 
plar basis to the new units. but prefers 
working out arrangement on month-to-month 
basis, which makes for an element of un­
certainty and also may leave voids in the 
arranaement on month·to-month balis. It 
js necessary tbat supply of hard coke to new 
S.S.I. units on a reaular basis should be 

Airklt. "" .. OrniId. 
made. I am conlident that uttcT'er tl.e ~. 
ship of the dynamic ~iAister~ t~ I Cti'2 
Industry as wen a8 the Coal India Llmj~ 
will march ahoad and ~die industry "(ill 
show prQii,s in the year~ to come wfib tM 
passqe of the Bill. 

[Tramlatlont 

SHRI YOGBSHW;.tt P:RASAD 
YOGESH (Chatra): Madam Chainnq. J 
welcome tbe Coal Mines (conservation apd 
development) Amendment Bill. introducc4 by 
the Hon. Minister in the House, becauae. 
thereby be has expressed serious conce,n f~ 
tbe conservation and development of~. 
He is concerned a bout the 0081 industr)' aDd 
the coal production and tbis Bill reftects bis 
dynamism. In this connection, I would like 
to give him a few concrete susustions 
because I belong to the coal mine area and 
am we)) aware of the problems to that area. 

All the Hon. Member have expressed 
their deep concern in tbe House over tht 
lack of desired progress in Coal Mines doe 
to tbe mafia gangs and the corrupcloa 
prevalent there. I would like to suuest tome .. 
thing to the Hon. Minister which ... <1Uld 
help him a tot. Th--e consCl'\IttiOll of coal can 
be fully guaranteed by dIfferent rneafts litct 
stowina, timbering, stopping of iIl.I mj~, 
fire-fighting etc. It bat often been observed 
that the sand required for stowing J& trot 
properly used in the coal mines. After ~ 
coal is extracted, sand is fiH~ in the \lold 
afid the ptlrars at lbe sides remain intact, 
and ~oal can again be extracted later on. Bet 
ordinarily it JS observed that voids are not 
properly filled. The main reason for it is 
that the responsibIlity of filling sand is with 
the mafia. The transportation of sand aDd 
timber is with them. I would like to brb. 
to the noti~ of the Hon. Minister the rec:ent 
strike by the cOD~ractors.. who transport 
sand, the work in Bbarat Cokina CoaJ Ltd. 
was paraJy cd and the company was rorOld 
to agree to the terms and conditions dictatld 
by the contractors. It is our major weak­
ness and we can never control the mafia 
until we overcome it. Madam. I would like 
to bring to the notice of the Hon. Minieter 
tbat the total num~r of trucks which trau­
port sand for stowinl, are alwa,. far ... 
tban tbe number which is shown ill ~ 
Somotill1Ol 10 trucks traasport sand fot 
'towin, but SO trucks atc rocor,*, a&ld 
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iomella. 100 lruc1ts are used but tbe recordS 
sbow a number of 1000 trucks. You din 
younelf imata the way work its loins on 
there. Recently, due to inadequate stowing 
in Alkusba Colliery, the whole mine caved 
in about twb weeks bk'k and 'SChne of the 
workers quaiters were also bBd" affected. 
Similarly. improper stowins in Bbaura 
~rY wodld bavt resulted in a maj{1r 
trfIa"r in tilt miRing history when about 
~ «n" 'tbfte years batk the entire mine 
'(!Ivet! ib. 'Ibis il all about stowihg. Stowirtt 
if! \teJt ~sentilll because it saves coal from 
iftre .. ott Col1'5fJrves it. It also ensures easy 
~tl~ of coal at a later date. If it is not 
,,~ ttie mining of coal would be impossible. 

Madam, much has been said about the 
beauty of coal. Coking Coal is beautiful 
beyond imagination. Lakhs of 'tonnes of 
cokmg coal is still in the bowels of earth. 
It is not within the knowledge of Govern .. 
meut, but it can be extracted if a survey is 
made. 

Seeondly, I would like to say something 
re&arding timberins. The wood supplied for 
tirrtf1ering is ndt of good q~1ity and t~ 
~ords are also not in order. Ten truck 
loads are &hown in records when actually 
onty one nrrives and the same truck is 
-feilstered in other collieries too. Due to 
tack of timbering facilities, the coal cannot 
be extract~d from the mines aod there is the 
possibitity of aetident also. 

. Madam, I would also like to suggest that 
Government should set up a coal dump in 
Dchri to improve the stowing work. Coal 
may be transported by wagons which can 
brina sand from river Sane on the return 
journey. This work should be taken over 
by Government. The on Iy source for sand 
at present is Damoder Valley but unfortu­
palely no sand is now left there and the 
Contractors are suppJ:ying earth instead and 
ar. ptting payments therefor. Some other 
malpractices are also taking p1ace but all of 
tbem canoot ~e mentioned here. The only 
~y to avoid it is to set up a centre ,t 
Dibri and Sone from Dhanbad via Barbadi 
and thus the concern expressed about 6re 
wood in up-country and Himachal could be 
removed. Sand should be transported from 
river Sone ~use sand is (ound io abun­
dancc there and the sand reserv. will last 

Coat M/tie; '(C . .. lJ.) _ 
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thousands of~. A 1)18 to'" \~ Iboii6 
tie 'let up at Dthti to store oocI. 

In the end, I would like to ., ..... 
Government is losing heavily on aa:oDnt ., 
cutting of timber and it should, therefore. be 
checked immediately. 

With these words Madal1l, I would like 
to draw your attention to the mafia which . 
is takina roots aod if the causes on account 
of which it is flourishing are not clieCket 
the result would be disasterous. I w0uf4 
like to cite an 'example. The mafia is earnifll 
Rs. 70,000 From Mudamadi Wasllery. \Vbf 
is Government tolerating loss of such a t,ii 
amount? Why is the department beiDa 
deprived of it ? In spite of tne fact that the 
company is incurring heavy loSs why ia 
Government not handling tlIe amout ~ Whf 
are the slurries which are earnin. crores of 
rupees for the country not being taken oli'er 
by the Government 'r The coal should 1:)0 
supplied to the brick-kilns which cllJ), use jl 
as fuel. It would save a lot of coal w'lifch 
loes in the hands ef m,fia. Thus the -pro­
blem of educated unemployed would also be 
solved. 

The cC'ntract system and tbe mafia wu 
removed from the coal fields by Shrimati 
Indira Gandhi who had brought new hope 
to the workers. But it is a matter of sbame 
that today crOfes of rupees are heina incurred 
on the load ins of coal through tbe private 
contractor system by payloader w~Je 

thousands of our worLers are sittina idle. 
There is a nexus between tbe mafia 1I0\Ip$, 
the officiaJs, and the police officers. I feel 
tbat in such a difficult situation, Sbri Satbe 
who is a dynamic Minister can certainly be 
8uccesaful but be will have to take effective 
steps for it. 

I can cite many examples of sucb iaCi .. 
dents, but I whould not like to c.ocroacla 
upon other HOD. Members' time an. I 
would send those things in writing to tbe 
Hon. Minister later on. 

I am sure that you will pay Immedla'fi= 
attention to stowing. timberins and iOWrifs 
solvina the problem o~ illesal .,nin!n.. The 
Mukunda Project of Dbarat COi:iDa Coal 
LirhHed .... let up with the 'CbJlDoMton 01 
u. S. S. R. It is world •• to contain the fire 
in mines. The depth at wbich coal is beiaa 
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mined in our country is not done anywhere 
else in the world. The new minina experi .. 
ment is takinl place in our country at our 
own c:ost. 

Raghuni Ke Chavur (Chtlwal) 
Roglulni Ke Chura, 

Tol Roghuni ~ PUra. 

Such deep minio. is not done in aoy otber 
country. What was the use of signing an 
asreement with another country and incur 
such heavy investment on this account. 
There is need to be vigilant about it. 

SHRI KALI PRASAD PANDEY 
(Gopalganj) : Mr. Chairman, Sir. 1 support 
impartially the Coal Mines (Conservation 
and Development) Amendment Bill in tbe 
capacity of an independent Member. It is 
tbe definite intention of tbe Hon. Minister 
to make progress in the field of Coal mining 
thrQuSh this Bill. I welcome it heartily. 

The question is, and many Hon. Members 
have raised it, that a time will co~-may 
be after 75 years or 100 years-when there 
will be shortage of coal in India. Mr. Sathe, 
we are importing large quantities of coal 
but the moot point is how can we conser~'e 
coal reserves in India ? 

There was a time when we used to hear 
that the place which produced personalities 
like Rajendra Babu also produced people like 
Natwar Lal. In these malpractices relating to 
coal, Natwar Lals are found not in other 
places, but in Delhi itself. You may ask all 
the Hon. Members to tell honestly whether 
some or tbe otber Natwar La} does not 
approach them with a small scale industry 
licence in his hand? He requests you to 
accompany bim to the Minister for the 
allotment of a coal permit. This bungling is 
not occurring in other parts of the country 
but ooly in DcbU. 

About mafia once a question was asked 
in the House and it was hoped that this evil 
will be check.ed but it is still tlourshina. In 
.hort : 

In Koyla looleron kl ek hi kahanl hal 

Jam Ja~ If Itjroon sonVhat beh )aye 
to ".,1 htll 

Coal Mini, (d. cA D.) 
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This is the tale of mafia gaDg aDd reprdinl 
the officials : 

Pahll,eekh yahl Jlwan kl, 

Apne ko Qllbad karo. 

Bas lUI salc, dil k i bast It 
To aog laga barbod karo. 

There was a timo when Bihar's Chief 
Minister was Shri Abdul Gbafoor and ODO 
Sbri Saxena was a Collector in Dhandad. 
During his tenure, the photographs of all tbe 
members of the mafia gang were displayed 
at the Dhanbad Railway Station and illegal 
mining of coal by mafia gang was totally 
stopped in Dbanbad. During Shri Ghafoor's 
time, mafia tried to get the coUector trans­
ferred but Shri GhafooT did not agree to the 
transfer; but immediately after Shri Ghafoor's 
exit, Saxena was transferred. The mafia 
gang celeberated his transfer by spending not 
lakhs but crores of rupees. If you want to 
curb the mafia, you will have to take up the 
matter in your own hands and you have to 
go tbrough Saxena Collector's report about 
the members of mafia gang. The Goverment 
of Bihar is run not by the officers and the 
politicians but by the mafia, and, illegal coal 
mining w~fth R4\. 300 crores is done every 
year by tnem resuWn" in loss of Rs. 1,100 
crores. 

The Han. Members have made a mention 
about fire in the coal mines. Regarding 
Jharia, it was said that fire incidents have 
been taking place for quite a long time. 
There is shortage of coal in India whereas 
it stands fifth in the world. You should, 
therefore, constitute a study team which 
may report as to where coal can be used as 
raw material. The factories like the Talas 
are earning crores of rupees by using it as 
raw material; similarly Government can also 
earn a lot by using it as raw material. 

So far as power stations are concerned, 
wagons are supplied by the Railways. When 
these are despatched, the best quality coal is 
loaded in tbem but on the way the mafia 
gangs unload that coal and replace it with 
inferior quality coal. The result is the 
production capacity of all the power stations 
of Bihar instead of increasing bas come 
down. 

Tbe HOD. Minister is an experienced 
person. I am requcstins him, becauso tho 
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request is heeded to by a porson who bas 
the capacity to redress it. In 1977, when 
Shri Satbe was in the Opposition and we 
were not the Members of tbe House we used 
to read in mapzines about the COUl'8leous 
staftd he used to take. At present the con­
sumers are not beina provided with coal and 
the permit is sold at Raniganj or Dhanbad 
for lakhs of rupees. Therefore. the Central 
Government should take over this arran&e­
ment in its own hands so that the people 
and consumers in the country may feel that 
they are getting the coal being supplied by 
tbe Government of India and Bihar Govern­
ment. Similarly, the arrear dues from ther­
mal power stations should also be realised so 
that the target could be achieved. 

With these words, I conclude and hope 
that you will be able to curb the activities of 
the notorious mafia gangs. If the Government 
of India can solve the Pubjab and Assam 
problems, it will definitely succeed in contro­
lling the mafia gangs too. The officers who 
muster little courage to take action against 
them are shot dead. You should provide 
protection to such officers to enable them to 
take stern action against the mafia gangs. In 
conclusion. I hope that you will consider my 
suggestions. 

DR. O. S. RAJHANS (Jhanjarpur) ; Mr. 
Chairman, Sir, I win just say two or three 
things and finish. Many things have been 
said about coal. Just now our friends, who 
come from BIPar, have also spoken about it. 
I am reminded of a line- 'water, water, 
water everywhcle, not a drop to drink.' When 
you talk of coal, Bihar comes to mind and 
when Bihar is ref~rred to, mafia comes to 
mind. I was studying the history or coal. 
First of all the East India company looted 
Bihar's coal Then the Britishers and the 
private owners looted it. Relief was felt in 
the seventies when coal was nationalised. 
We thought that Golden Age for coal industry 
has been ushered. But the situation became 
worse after nationalisation and now the 
mafia is loot ing the coal industry. How 
much should I narrate? It is an endless 
story. This mafia gangs does not let the 
people take up a contract or submit tenders. 
The Hon. Minister is also aware of it. I do 
not believe that the Hon. Minister is not 
aware of it. Tenders are invited for a contract 
to $upply sand to the coal mines. The 
tmdefS ''"' submitted by bQDdrOd to tW() 

hundred persons. The mafia men warn the 
people that if anyone submitted tbe tender 
be would not see tbe next dawn and there 
have been cases where tbey have not .... 
the next daWD. 

The other aspect is II bout the contract 
labour. After a day's work, wben a labourer 
lOes in tbe evening to collect his waaes, h. 
is paid Rs. 8 instead of RI. 15. Wben be 
asks about the remaining Rs. 7 be is told 
that he should not ask about that money as 
it is deposited with the Union. Wben he 
protests that he is not a member of any 
union, he is asked to keep quiet. The one 
who protests leaves this world. It is a viciou. 
circle and no one has been able to break it. 
lt is true that the present Chief Minister 
Shri Bindeshwari Dubey is trying his best 
and he has got success also but much 
requires to be done still. 

I tell you about Germany. You might 
have heard that 23 million tonnes of coal is 
lying at the pitheads. 

J5.03 hrs. 

[SHRI SOM NATH RATH in the Chair) 

Somebody says it is 30 million tonncs. Tben 
some say it is 27 and a half miJlion tonnes, 
The Railways say that they do not havo 
wagons to handle more coal. I want to know 
what is the dIfficulty in setting up more 
thermal power stations in Bihar and .hat i. 
the difficulty in supplying coal to the existiDI 
thermal power stations? You do not need 
many more wagons for that. You can supply 
to them through trucks also. I was talking 
of Germany. There is one place Ruhr in 
Germany which is a large industrial complex. 
Tbey set up thermal power stations at 
the pit~heBds where coal had accumulated. 
This step resulted in industrialisation of tbat 
area. Why do you not set up several 
thermal power stations in Bihar also and 
industrialise that area? It is nothing but 
poor management and Jack of imaaioa nOD. 

The entire coal gets burnt and goes waste. 
That coal can be utilised. You can generate 
power by setting up thermal power stations 
and that power can be supplied to tbe 
national grid. That power can ~ used by 
the industries in Uttar Pradesh, Bihar and 
Bonpl. YOQ ~lahll in tbls Houae (bat coal 
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It awtilallle wida you, but '- it made avail­
.... '- people. I do I'IOt talk ~ tile 
__ t pOWeI S .. DI.... iDdustries. IMG 
the pneraJ consumers do not .. coal for 
cooking. From Dhanbad in Bihar coal is 
"-~ ~ Duph~M. bu~ it reaches 
~q; c;:eal i.' ~ed for Pama but it 
_ .. P~b. Gover~ment bas closed its 
., ewryw\le_. BVOfYbQdy bas his share 
.1tIlfw_e. I _ave h,*~d that in the coal 
.4t, \. naid~ have a field day and it 
.~~ a lot Qf bunpina. It is time DOW 

... if Govornrw:nt do not pay adequaw 
_"teqn to.war4s coal industry, aU tbe 
.... i. i. ~be count(y wjU come to a 
_~ halt. Power h~~ses h~ve coal 
.. ~ for l ~ 3 d.ys and other mills I)a". 
_. _ok f", one ~y. How sucb ~ ~tatc of 
.... Wilt wQr~ ? Ttt,is sit~ tion has been 
loing on for the last S to ~ years. You wiU, 
therefore, have to tone up the management 
tq ',(Jlure avail_bility of coal to private con­
,urpers, pow~r stations and people living in 
other parts of the country. 

In this connection I wou Id like to draw 
your attention towards One thing more. 
Al,~ouah it is not related to him as he will 
say that it pertains to the Mimster of Labour, 
yet believing in collective responsibility I 
WCMJId like te point out tha t coal-mine 
_Iters suffer mainly from two types of 
fiMases, i.e., T. B. and silicosis. Most of 
1M ~Ie ar-e not able to kno N this disease 
aM tbey die a slow death. Thousands of 
..,Ie fall vktims to this disease but there 
II aobedy to bother about it. 

The thirc! problem is about illegal mining. 
"any mines have beeD abandoned. Mafia 
18D11 go there in tbe night and get coal 
afraeted throuah small children and load It 
III trucks and take it away. During rainy 
IfaIoI\ mines cave in knd thousands of 
werkers are killed under the debris. I am 
ldIina you this from my experience as I 
hlwe worked itt coal mines. As no record of 
.. t worker is kept, even his parents do not 
oeme to kaow about his death. 

TIle problcm existing in coat industry is 
v,.-y arave and I( it is not controJJed. it will 

~u,se I~t harm to the country. I have 
~nt t~~t .h~ Mafia ,.DIS operatin, in 
P1laf~." tla", ~prca~ tbeir t'Q'acl~, t9 

~mdt. IJIII-Colfld. 

Delhi. Mafia people do Dot allow people to 
submit tenders. They say tnt tho teader 
will be at their rate and if "DY~ • 
submits the 1endot, be will be shot _d. If 
theyestabliahed roots ill Delhi, the proWem 
will become an tile ,,\Ore complex. So, it is 
a very serioU& proWan. 1 once .pin IttGPllf 
urwe that you consider: this problem in all 
seriousness. 

[EngUsh] 

SaRI N. DENNIS (Nasercoil) : str, 
whiJe support ins the Dm. 1 wish to ~ft'er a 
few points. This Bm seeks to amend Soctions 
4 and 8 of tbe Coal Mines (CQnservatiqn 
and Development) Act, 19'4. in pur$uancc 
of the recommendations of the Co~itt" 
on Subordinate Legislation (Sixth Lok 
Sabha) made in its Ten~h Report. 

T~lS amendment is loog overdue and 1 
fully support thIS Bill. As several Ho~. 
Members have pointed out that ~t innoc\1ous 
this Bill is technical in nature and the scope 
of the discussion on this Bill is limited. 
But the overall considen,ltion of coal and its 
utility could be discussed. Coal j~ one of tbe 
most important natural ::esourccs and it is 
the primary source of energy. NQw coal is 
greatJy in demand and different sectors use 
it. In view of the full realisation of impor­
tance of coal Government have taken effec­
tive steps for the conservation and develop· 
ment of coal and in 1973 it was na1ionalised 
and in 1974 the Coal Mines (Conservation 
~nd Development) Act was passed. Subse­
quently in 1975, the Coal India was 
~sta bUshed. 

Some States like Tamil Nadu mainly 
depend on thermal stations. As tar as Tamil 
Nadu is concerned, 70 per cent of its power 
generation depeods on thermal stations and 
only 30 per cent is by hydro and other 
sources. There should be adequate and 
reBular supply of coal to the thermal power 
stations, because it 18 a distant State. I would 
S\Jsgest that there should be storase of coal 
at ~ p:lrticular central place in the south 
from where it could be distributed to other 
~aces. States like Tamil Nadu which are 
tar away should be supplied coal in th~ fitst 
stagc. The stock of coal is there only on one 
side and on the otlter side there is d~arth of 
coal. That does not mean that production 
of coal has to be stopped, but effec~ive step. 
"ave to ~ tak~ for lransporUlUOD ~\t 
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movement of coal to tho power stations. If 
inferior quality of coal is supplied to the 
power stations difficulties arise in their func­
tioning. While supplying coal this aspect has 
to be taken into consideration. 

Coal India has made improvement regar­
ding the quantity of production of coal. In 
1951 the production was only 33 million 
tonnes and in 1984·85 the production has 
reached 104.45 millions. At the same time 
there is increase in the price also. The price 
of coal has been increaseed six times since 
nati.:malisation. From about Rs. 48 per tonne 
the price has been increased to Rs. 183 per 
tonne. So though there is increase in pro­
duction there is also increase in price. Even 
after the enhancement of the price, loss has 
been sustained in the previous year. This 
paradoxical situation has to be taken into 
consideration and remedial measures have to 
be taken to reduce the cost and at the same 
time to increase production. 

Regarding illegal mining various speakers 
have spoken about it and the theft of coal 
is also there and both these evils have to be 
checked both by the Central as well as 
Governments and also by the other supervi~ 
sing authorities. Coal India has to gear up 
its administration and improve the efficiency 
and reduce the cost of production and to 
generate more profit. Quality of the coal 
produced has to be improved. Serious 
efforts have to be made for tapping the 
resources. 

Regarding Quality of coal, our coal has 
greater ash content. Complaints from Elec­
tricity Boards and Railway Department 
have been reported. Its waste material has 
to be removed and ash content bas to be 
reduced. For that purpose, washeries have 
to be set up and the exsiting washeries need 
to be modernised. The number of washeries 
should be increased. Coad mines have to be 
developed in a planned way. AppHcation of 
technological devices would reduce the ash 
content. 

Regarding Jabour. safeguards have to be 
provided to them against accidents in mines. 
They have to be provided with better housing 
faoilltiOi. · 

[Translation] 

SHRI SARFARAZ AHMAD (Oiridih) : 
Mr. Chairman, Sir, I support the Coal Mines 
(Conservation and Development) Amend­
ment Bill. I would like to tell that our coa1-
mine workers play an important role in the 
development of our country because of there 
hard labour and sacrifice. I would like to ask 
the Hon. Minister whether the workers. who 
are taking the country on the path of 
progress, have electricity in tbeir houses; 
whether any body cares to see their living 
conditions and whether school, college and 
hospital facilities have been provided to 
their children? If you want that they should 
work efficiently and sincerely then you 
should go to their homes and see their living 
conditions. During rainy season their houses 
leak, taps are without water and it is not 
known for how many years the B.e.C.L., 
ECL quarters have not been white-washed. 
Under an agreement the First Coal Wage 
Agreement 4,500 quarters were proposed to 
be built but nothing has been done so far in 
this direction. Under the second agreement 
12,000 quarters were to be built, but no pro­
gress has been made in this regard also. It 
is true that by nationalising coal industry in 
J 973, Shrimati Indira Gandhi freed the coal 
workers from the clutches of mine owners 
and after that coal production had increased. 
But their condition bas not improved to the 
desired extent. The bOD. Minister is very 
intelligent and takes keen interest in the 
working of his department. That is why I 
would suggest that coal-based industries 
shouJd be set up at the pit-heads. Coal based 
industries should be set up near the coal­
mines because our railways have failed to 
transport coal properly. I want that a Super 
Themra) Power Plant Should be set up at 
Karanpura in Distriet Hazaribagh. Small 
entrepreneurs of Bihar are not getting coal 
supply whereas Bihar is the biaet coal pro­
ducing State in the country. Coal belt has 
been found in the river Damodar which 
flows through Bairme. It was also proposed 
to divert the Damodar River, but notbinl 
has been done in this direction. 

The condition of roads in coal-field areal 
is deplorable. If you bappen to visit that 
area, after seeing the condition of roads 
~~re. you can ,uoss that you bavo reached 
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[Shri Sarfaraj Ahmad] 

tbe coal belt. Where do the welfare develop­
mellt funds JO? There is nobody to check 
It. The workers, who work very hard and 
wllo playa great role in tbe country's pro .. 
Iress, b.ve Dot been provided with any 
~ousi1'}a fac_lity, roaas. drin.ldna water ~nd 
hqeJ)ital facility. You should pay attention 
tpwards these facilities. 

People ta1k a bout the tnafla pngs but 
they cann(,t operate without the col1usion of 
the officers. They should also be checked. 

I would like to make one more submis­
,ion. The Chairman of Coal India sbould 
spexad some time in Rancbi and Dhanbad 
also. He should visit these places once or 
tw10e a week and see what development 
work is taking place and bow welfare funds 
are being spent. 

With these words I conclude. 

SHRI MANOJ PANDEY (Betia): Mr. 
Ch.innan, Sir, I support the Coal Mines 
(Conservation and Development) Amend­
ment Bill. 

The Hon. Members, who spoke before 
me, have made reference to both conservat­
iosa and dcv10pment aspects. I would like to 
dJ"aw the attention of the Hon. Minister to­
wards a very important issue which IS 

4ifferent from these two aspect. After coal 
has been mined, the mines are stowed and 
left in that condition. The moot point is how 
can we rec1aim tbat land for agricultural 
purposes. There are rech deposits of coal in 
our country even now. We would hke to 
explOLt these mines. We mlOe coal from 
minos spread over a vast area and our cco­
DCllllY de.pends on exploitatIon of coal. Can 
tho land left unutilised after stowin of mines, 
from whc(e coal bas been extracted. be used 
los a,.rieulturaI purpose? I underlltand that 
there is a soil conservation research wmg in 
Ute Mintstry of Agriculture and through t OU 

1 'WDuld like to urge the hone Minister to 
establish contacts with the Mmistry of Agri­
cukure and see whether we can reclaim that 
area for agricultural purpose in order to 
meet agricultural requirementc;. 

Secondly. I would like to make a men­
tion about ~oloSY Qn which VLeWS bave 
atrea4)' been exple,~cr4, WQ all kOQw and 

eYeD the Hoo. Minister bas said thet ceal 
~lt hat boat witnessiog devastating fire and 
it is ad.raely af£ectma tbe ecolOlY. There­
(()fe, this is also a sensitive issue. We have 
got afforestation progl1lrome, sooial f.creetry 
programme and a number of other program· 
mes'to see that the environment is not 
polluted. With the help of these programmes 
we can save the environment from being 
polluted. 

My third point, the moc;f important one 
is that we have a river named Auranga in 
Bibar and huge reserves of coal bave b~en 
ft,nnd on the banks of this river.l wO\.old like 
to know from the H~n. Minister whether he 
would like to use the banks of this river or 
this belt as a mine ? 

My fourtb sugJlcstion is that the slurry 
left in the washeries should be allotted to 
c;uch unemployed youth or other youth who 
have no work, so that they could set up 
some industry of their own. 

While speaking on thi~ Bill. the most 
important thing that I want to say i') that 
the contract system is still in vogue in coal 
mines whert"in Jakhs ('\f labourer~ are being 
exploited. By when 3ft' you going to ~top 

it ? 

I would like to know the views of the 
hon. Minister 00 an the suggesti('ns I ha\e 
put forth. 

With these words, I conclude. 

fEnglish] 

DR. PHULRENU GUHA (Contsl): I 
sUPI'0rt the BIll. C{)al Mines were develop­
ed in OUT country In a most unscientific 
manner. Before the natlOnallsation of the 
Coal Mines, its owners never cared to 
improve the coal mines and they never looked 
to the interest., of the workers. They only 
exploited them for earning money as far as 
they could. In the newspapers there is a 
news itom-l do not know how far it i4i 
correct- saying that there is a move that 
colliery may be given to the private sector. 
I strongly oppose this move. 

I would like to mention here about the 
pousioS condition of workers th~ro. Even 
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after th.e oationaUsatibft, the wotten are 
livhll in very miserable conditions. I would 
request the HOft. Minister to go bimsctr and 
see bow theit conditions can be improved. 
I am sure be must have seen their condifions. 
but he must do something for the workers 
tbete. They do n<1t ha ve water; they do 
not have proper latrines and they do not 
ha ve proper houses to live in. 

Coal bas a tremendous utility in our 

economy. 

SHRI PRIYA RANJAN DAS MUNSI: 
But the officers have good houses. 

DR. PHULRENU GUHA: ObI Yes. 
They have magnificent houses. Most of 
their houses are like Five-Star hotels. 

We have to conserve the coal to our 
optimum capacity. 1 would like to say that 
the conservation of coal IS the Government's 

responsibility. 

Another pomt is that of the washing of 
the coal. Coal should be washed before it 
IS sent to the Railways or to the power 
plant.,. So you have to improve the 
washeries. III thiS connection I would like 
to say that we muo;t develop our research on 
this subject. But I feel very strongly that 
we do not have much research on the coal. 

Coal is very necessary for the production 
of power. Though we know in the years 
to come there will be other sources of energy, 
but till that time we have to depend mainly 
on coal. 

SHRI PRIY A RANJAN DAS MUNSI : 
Coal is there in Bengal, but there is no 
power there. 

PROF. MADHU DANDAVATE: Yes. 
you are talking about the Congress. 

DR. PHULRENU GUHA: I am not 
bringing here West Bengal or any other 
State. I am not mentioning any State. 

SHRI PRIYA RANJAN DAS MUNSI : 
But I have given a correct statement. There 
is coal, but no power. 

CiJai Mi •• (t. &t bj 1O! 
Amdt.lJltl-CO"IIJ. 

Dlt. PHULRENU GuttA: We are to 
depend upon coal for 0Der1Y. 1lae reeeattb 
is PDI on for the development of 80IW 
eDel'l)'. I &lOpe a ti.me wiD come wlen .. 
will get power from the solar c8Ol'lW. 

There are other sources like bjo-PI etc. 
and we must not fOlPt that we have to 
develop these sources' al80. 

Coal is also used in tbe production of 
fertilisers. 

Keeping in view tbe utility of coal for 
different laS. J would like to know wbetbor 
adequate steps have been diceD for tbe 
conservaCioD of coal as suuested by tbe 
Ener,y Policy Committee? It i. COltUdOIl 

knowledse that not only tbe power leCtor 
but even the ordiDary consumers and amaH 
scale industries are sufferins fot jnad~uate 
suPpJy of coal. Coal demands are likely td 
increase more and more in our country. 

In view of the importance of the coal 
mines for the national economy aqd tbe 
need for its conservation aad development, 
the Government took over the manasem*nt 
of coal mines in 1971 and nationalised the 
industry. The conservation and devclopmer1t 
of coalmines is very important fot the nation. 
Coal is one of the most important natW'al 
resource and is also the primary source of 
energy in our country. 

Sir, before nationalisation tbe coal m~ 
owners were lords of tbe area. I would 
like to say that after nationalisation the price 
of coal has been raised 6 times more. Even 
after nationalisation the powerful coal 
Mafia groups arc still there in thiS lDdostry. 
I would request the Minister through you, 
Mr. Chairman, to sec tbat we take altona 
steps to eradicate the Mafia sang. 

We all wish to put things in proper 
perspective. I request tbe Minister tbrouab 
you Me. Chairman, to take some drastic 
steps to see that this Mafia business is 
completely wiped out. 

Sir. a larae number of children are 
employed in tbese illesal COB Imines. How 
rar it is known and is within the koowledac 
of the Government, I don9

t know. I request 
the Minister tbrouah you to enquire into thi. 
aspect and take necessary actioD in tho 
matter. 
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Please excuse me for my saying DOW that 
these piecemeal amendments will not work 
mq,cb. A comprehensive BIll should be 
brought forward before the House for the 
consideration of aU points which are needed 
for the production of better coal, sufficient 
coal and cheap coal in our country. 

With these words I support the Bill: 

[Translation] 

SHRI C. JANGA REDDY (Hanam­
kooda) : Mr. ChaIrman, Su, Andhra Pradesh 
is one of t~ States which have large coal 
reserves. The Hyderabad Government under 
the Nlzam had started Smgareni collieries 
which IS lJOW a pubhc undertakmg. The 
enUre belt between Praniyata a'nd Godavari 
and Krishna flvers has large deposits of coal. 
It need~ money to explOit these reselves. 
Since the State Government do not have 
enough funds, this coal is not beIJlg mmed. 
Shri Sathe had recently been to Kothakudam. 
A road which is being constructed between 
Ramakrishnapuram Be)ampeJi and Kotha­
kudarn passes through the entire coal belt. 
Coal can be extracted through Open cast 
minee; m my area BhopaJppalJ. Funds for 
this have been provided in the Seventh Plan~ 
but due to paucIty of funds, new Pits are 
not being constructed at BhopaJppali. An 
amount of Rs. 80 crores is bems allocated 
annually for improvement m Smgrcni 
colhenes, but It IS not enough and the 
State Government I~ lookmg to Central 
Government for assIstance. The Central 
Government Will have to give grant for It. 
Another thlOg which I want to mention is 
that a murder IS bemg commltted there daily 
What is behand these murders? There are 
many unemployed people 10 that area; they 
are unemployed 10 ~plle of abundant employ­

ment opportuOlues thele. ThiS is lcadmg 
to frustration among OUf youths. Ext ~n 1St 

actiVities have Increased enormou<J!Y m the 
Godavari belt. Even the constablc~ or 
Home GUdrds are bt.'l1lg killed. They are 
conspiring to close the cOdl mmc~. I would 
request the Central 00\ anmcilt th.lt they 
should provide funds for mlnlIlg of thic; coal 
as early as possIble so that employment to 
some people could be provided. A Super 
Thermal project is proposed to be set up at 
Manboor durmg the Seventh Five Year Plan. 
1 would sugest that a similar project should 
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also be set up at BhopaJpalJi durioa this 
Plan. We know that there is a areat demand 
for electricity. You can geDerate this 
electricity from coal. There is a fertilizer 
plant at Ramasundam; another can be set 
up at Bhopalpa]}J as well. We are givinS 
more a ttention to solar energy and atomic 
eD~. This wllJ render the coal totally 
useless. I want that the coal should be 
mined speeddy and used. After minina of 
coal, the mines should be stowed with soil 
or sand. Whenever there is an earthquake, 
some people are killed. Undar the provi­
sions of Coal Mines Safety Act, after mining 
of coal. mines should be stowed with soil. 
I would request that all the State Govern­
ments should be directed that after mining 
of coal, mmes should be stowed with SOlI. 

Funds should also be provIded for this 
purpose. The people get a job fetchIng 
Rs. 1,300 to 1,500 per month there. But, 
since there is no proper arrangement of water 
and health care, they go on stnke. You 
should make arrangements 10 thiS Iegard 
Order should be i!:.sucd to the State Govern­
ments to increase workmg hours fixed under 
the La bour Act. Coal IS not bemg mined 
in BhopaJpalh of dlstflct WarangaJ due to 
shortage of funds. I request that more 
and more funds should be provided by 
treating It a speCial case, so that coal could 
be mmed. 

SHRI AZIZ QURESHI (Satna): Mr. 
. Chatrman, SIr t J flse to support thIS Bill. 

While supportmg thiS Bill, J only want to 
submit to the Hon. Mimster. through you, 
that ever since the nationaHsation of coal 
mines, Government have taken many welfare 
measures at polttlcal level. This Bill IS also 
on the hne of earher Bills and I hope that 
more such proposals will be forthcommg 10 

future. If a coal mine worker asks the 
Hon. Minister what facilIties have been 
provided to him SlDce mdependence, tbe 
Hon. Minister Will have to remain quiet. 
I would like to point out that earlier the 
coal mine workers were exp]oited by the 
contractors and coal mine owners but now 
the same exploitation is prevailing in some 
other form and it is the officials and the 
bureaucrats who are perpetrating it. The 
purpose of This BIJI will, therefore, not serve 
any purpose till another Bill is not introduc­
ed to curb these officers. 

Mr. Chairman, Sir, I would like to draw 
the attention of tbe Hon. Minister to my 
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constituency, Satoa and the entire Vindbya­
cha1 which is dotted 00 the one band by 
numerous coal mines and on the other hand 
there are lime stone mines. cement factories 
and other factories. These factories are 
owned by the Tatas, the Birlas and other big 
industrialists but Mr. Chairman, Sir, will 
you bel~ve that the workers engaged in those 
mines do not have any protection whatsover. 
If a mine worker dies during the course of 
his duty, his body is disposed of to escape 
the obligation of an enquiry and payment 
of compensation to the next of thei~ kin. 
This also help~ them in checking discontent 
among the workers as a result thereof and 
the likelihood of any agitation. There is 
no one to care for these workers. I would 
like the Hon. Minister to visit the Cement 
factories in that area and see for himself 
how the whole area is badly affected and the 
crops and the house~ arc ruined, the people 
and their lives are on the verge of death. 
Th~re is no one to look after them or care 
for them. The reason is that the factories 
belong to big industrja]jst~ like the Birlas 
and the Tatas. I had raised a question in 
the House regarding the factofles owned by 
the Blrlas and the methods used for dust 
control in them and the steps taken in parti­
cular in my conslltuency In that rt!gard. 
The reply I received from the Madhya 
Pradesh Government states that all possible 
safety measures arc used in the'ic factories 
but there cannot be a greater fraud and 
injustice than this. These bureaucrats alld 
officers have mortgaged themselves to the 
Birlas and other bIg industrialists and until 
stern action is taken against them, all our 
tall claims are futile. Not only this, the 
future historian will put us in the' dock and 
hold us responsible for it. 

Mr. Chairman, Sir, I would like to 
request the Hon. Minister that side by side 
with the coal-mine workers be should look 
after the workers of lime-kilns and Cement 
factories in Satna, Mahiyar and Camor areas 
and lime stone mines and cement factory 
workers in the entire Vindhyachal and 
Madhya Pradesh. You cannot call them 
workers of a civilized society. They have 
not been provided with even the basic 
amenities of life so far aod we have just been 
onlookers for them. Besides, I would like 
to request you that just as you have intro­
duced this Bill in the interest of the coal 
mine workers. another Bill should also be 
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introduced to provide protection to the 
work~rs of the lime stone mines and Lime- " 
Kilns, so that they may also enjoy the 
benefits of a free country. Besides, ways 
and means should be found out to check the 
environmental pollution that is taking place 
due to smoke from these industrial units. 
A ban should be imposed on the mills if they 
continue with tbe practice and do not help 
reduce pollution in the area. 

I would, therefore, request the HOD. 
Minister to pay immediate attention and 
take effective steps for the upliftment of the 
poor workers and provide a better standard 
of living for them in Satna, Mahjyar and 
Camot areas and try to save the environment 
from pollution. 

SHRI GIRDHARI LAL VYAS 
(Bhilwara) : Mr. Chairman, Sir, 1 rise to 
support the Coal Mines (Conservation and 
Development) BjJJ~ 1985. I would like to 
draw the attention of the Hon. Minister 
that over since the Coal Mines were 
nationalised, Government is incurring loss 
to the tune of crores of rupees every year, 
while prior to that, when these mines were 
in the private hands, they were always 
running in profit. Under these circums­
tances, it becomes necessary to think about 
the impact of nationalisation because 
nationalisation is not done (or incurring 
Josses. NationaJisation is done for better 
performance and for higber production. It 
is also to ensure proper maintenance of 
mines and to look to the amenities and 
welfare of the workers. This is the main 
purpose of nationaJisatioD. But even after 
nationalisation, thousands of workers are 
still working on contract basis there. The 
contractors do not provide any facility or 
amenities to the workers and in this way 
the nationalisation has proved unsuccessful 
because the very purpose of providiDS 
facilities and humane treatment to tbe 
workers is not served. I would urge tho 
Hon. Minister to ensure better amenities 
and facilities to the workers and abolish 
the contract labour system in the nationali­
sed coal mines. 

The coal production is not fully meetiDI 
the country's requiremertts. The distribution 
system of coal is also not proper. The 
coal which is despatched to various indus­
trjes, electricity boards. power houses or 



16, Coal' ",lnu (0. " D.) 
Amtlt •• 'I'-QHItd. 

AUGUst 29, 1985 Coal AI"-, (C • • D.) 
Amdl. Blll-COIIId. 

[Shti Oitdbari Lal Vyas] An Amendment Bill was broulht here 
wherein Railway Protection Force was 
sought to be brought under the definition of 
the Armed Forces. Similary, if the Industrial 
Force which looks after the industries, is 
invested with powers to check pilferage and 
apprehend the pilferers who indulge in 
smuggling, you can save a lot. The mi~, 
whicb are incunring losses, can make up the 
losses and also these can be developed better. 

The coal to power houses is also not 
being supplied in time. Last time, when 
a discussion took place on coal it was men­
tioned several times that the full goods 
train was allocated for a particular place 
but it did not reach its destination and 
disappeared and is still untraced. The coal 
wagons do not reach their destination and 
disappear in transit. It requires special 
attention. 1£ you chcck this, coal in the 
country would be put to maximum use and 
will help increasing the production and 
strengthening the economy. With these 
words I su!'port this Bill. 

[EngIiJh] 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
Mr. Chairman, Sir, J think I will bctter speak 
in Hindi because it is convenient to all the 
Members. 

l Translation] 

other such institutions does not reach them 
because it is pilfered on tbe way and some­
times, it is even sold to unauthorised 
partl~. As a result thero of the industries 
and power houses are facing a difficult 
situation and they have to face great hard­
ships. It has also been observed tbat the 
coal which is allocated to tbe Small Scale 
Industries Corporation for supplying it to the 
small units is also not distributed properly. 
Nobody knows where that coal disappears. 
NO attention bas ever been paid in this regard 
and the Small Scale Industries have to face 
great difficulty because they do not get the 
coal in time which results in shortfall of 
their owtput. Nacessary arrangements should 
be made to ensure that the Small Scale 
Industries Corporation makes timely supply 
of coal to the small scale uni ts and stern 
action should be taken against those officers 
in the Corporation who are acting as 
middlemen and are misutilising the coal and 
lining their pockets and thus betraying the 
country. Sir, I want to give an example of 
Jaipur. The coal supplied there for the 
small scale industriel) is not being supplied 
in time and as a result they arc facing great 
hardship. Many a time- complaints have 
been made, the matter has been discussed 
in the State Assembly several times but no 
proper arrangement has been made so far. 
Therefore. you should make proper arrange­
ments to ensure that the people get coal 
without any difficulty. I would also submit 
and in the last Lok Sabha also I had sub­
mitt\;d, that the big trade union leaders 
who organise these big mafia gangs indulge 
in malpractices in regard to the coal pro­
duced in these mines and huge quantities 
of coal are smuggled out to other places. 
From West Bengal it is smuggled to 
Bangladesh. Similarly, it is smuggled to 
Nepal also. This is occurring in several 
places and big people· are involved in Jt~ In 
this waj around SO lakh tonnes of coal is 
smu&&1ed out and these industries have to 
sutTer heavy losses which ultimately results 
in huae loss to the country. Tl1at is why 
our coal industry is losing more than 
Rs. 200 crores. It is, therefore, imperative 
tbat this pilferage is stopped. The protection 
force which is posted there is also hand in 
alove with these people. These people take 
away tbe coal and sell it illegally to private 
poople. This aspoct should be lOOked il1to. 

" 

First of all 1 am grateful to all the 
Members for giving very good suggestions 
during the debate on the Bill. Although, 
as I said in the beginning, this Bill WitS an 
innocuous Bill. yet as it was necessary to 
incorporate in the original Act the provisions 
made in the rules and that step is being 
taken. But during the Jiiscussion on the Bill, 
the Members raised basic questions and 
gave suggestion for which I am thankful to 
them. 

It is true that coal bas a role to play in 
the basic industries, infrastructure industries 
that we want to instal in our country. There­
fore, country's energy availability depends 
on coal. 

The energy in our country is generated 
either in the form of hydro-power or from 

coal because tbe other forms of eMr,,), ar. 
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still. at th~ experimental stap. We are 
stm not ab1e'to utilise the solar energy fully. 
Its development has not reached that 5taae 
yet. . 

Atomic energy too bas its limitations. 
Therefore, tbe coal reserves in our country. 
which are not going to last till eternity and 
can exhaust at any time, should be utiHsed 
in a way that the country benefits to the 
maximum extent. That is why the coal 
indu_try was nationalised. At the time of 
nationJisation. there were 2 or 3 main 
objectives. One was the workers in the 
fieJd were being exploited. It was envisaged 
that coal production should be done in a 
modern and sdentific manner. Coal was 
earlier being mined in a haphazard manner, 
and the mines and coal deposits were being 
destroyed, which is called slaughter mining. 
Coal industry was nationalised to stop all 
these things. 

The third objective of nationalisation 
was to produce coal economically. 

(Interruptions) 

Now I would like to deal with the aspect 
that what were the objectives and how far 
they have been' achieved? The objective was 
to control the prices. to increase the worker's 
wages, to stop their exploitation and to 
generate more thermal power in order to set 
up industries in rural areas'. We have to see 
how far this aim has been achieved. 

Sir, I would like to discuss the points 
raised by the Hon. Members here with an 
open mind. Our investment in the coal 
industry at the time of nationaJisation was of 
the order of about Rs. 48 crores. Now, 
after 12 years it is Rs. 5,000 crores. Whose 
money was i\? We invested nation's money, 
public money in the coal industry. Previous­
ly, we used to produce 74 miIJion tonnes of 
coal but now we are producing 147 mmion 
tonnes of coal. Roughly speaking the pro­
duction has doubled. A worker's minimum 
wage was Rs. ] 85 in 197i but now it is Rs. 
801. If allowances are added to this wage, 
the total comes to Rs. 1200 per month. So 
far as welfare activities are concerned, which 
include housing, drinking water, hospital and 
dispensary facilities. an amount of Rs. 6 
crores was beiD, spent at the time of 
natJonaJisatiOll. Today~ this expenditure bas 
~~se4 to Re. 100 <tro~, 

16.00 brs. 

Now, through you, Sir. I' would lite to 
inform this House about what bas heeD dOlle 
in practice. Production bas been doubled. 
Just now some Hon. Members bave stated 
that the prices of coal, which were Rs. 37 or 
Rs. 32 per tonne are now about Rs. 183 per 
tonnne. Certain varieties of coal are costly, 
and some are sold at subsidised rates. Soft 
coal is sold at Rs. 175 per tonne at the pit­
heads and its market price is Rs. SOO to 600 
per tonne. I am pJacing these facts before 
you because I admit tbat there are serious 
shortcomings in our planning. So, we have 
to see to it. I am not saying this from the 
point of view of criticising or finding fault 
with anybody. It is a matter of self-intro­
spection. We all have to see whether we 
have achieved our objective or not. If not, 
where we went wrong and how that mistake 
can be rectified. I am saying it from this 
point of view. Certain standards known as 
parameters exist in our country. Everything 
produced on earth has some international 
price. Are you producing your coal at the 
level of international price? If not, what is 
the out-put-manship in our country vis-a-,;' 
the world outputionmanship? Despite 
such a heavy investment, our out-put­
manship in the unrlergfound mines in our 
country is less than one tonne and in the 
open cast mines it is between 1.S and 2 
tonnes. Our out-put-manship is the lowest 
in the world. Why is it so? I humbly sub­
mit to the Hon. Member to see what was our 
objective? Was it our objective to create 
employment potential in infrustrucuue 
industry, i.e .• in the steel making industry 
where 2.5 lakh people are working or i.n the 

'coal mines where the number of empJoy.ees 
has been raised from 5 lakhs to 7 lakhs? 
What was our objective? In my view the 
objective was to reduce the cost of infrastruc­
ture industries production and to produce 
coal at low cost and in mechanised way. It 
should be economical. We should take 
advantage of cheap labour and establish 
industries in viltaaes by providing energy 
there. These small scale industries will pro­
vide employment opportunities and help in 
the balanced development of our couD.try. 
Was it not our objective? The same tbing 
happenod in itee1 sector. Our steel P"ad.uc­
tion sbould have increased fwm 5 mi,Wpn 
tOil nos to 100 miUions tonocs. Our irQll ore 
is tho bott iQ the world. Do you thiak tjat 
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Indian coal is inferior? The Indian coal can 
compare favourably with the coal produced 
in Eurorean or other countries of the world 
wbere the coal has more sulphur content than 
the Indian coal. The quality of Indian coal 
is lood. It is called power grade coal. We 
can produce more power by it. A 
mentioD has been made about the ash con­
tonto If our coal has more ash content. it 
can be made use of by improved boilers. 
There is nothing to be afraid of more ash 
content. You can generate maximum power 
with this coal having ash ,ontent. More­
over, there are many methods by wbich ash 
content can be reduced. It can be accompli­
shed through washeries and coal handling 
plants. 

I would like to suggest that cost of power 
production and steel production should be 
reduced. You might be aware that South 
Korea is a small country. It started pro­
ducing steel in 1971, i.e. after us. Prior to 
that they used to produce 1.80 lakh toones 
of a stccl through crude methods but during 
the period from 1911 to 1984 they have 
raised their steel production to 9 million 
toones. They are using the same technology 
which we are using. They produce 9 millIon 
toones of steel by tfle sam~ technology which 
is used in Rourkela or other places and the 
Dumber of employees in tbat plant is 14,500. 
How can we produce cbeap steel as compared 
to other countries vWten we have employed 
2.25 lakh people in the public sector to pro­
duce 5 lakh tonnes of steel? Where else had 
tbe people to be employed? Two lakhs 
twenty five thousand persons have been 
emplo/ed in steel sector and 7 lakh persons 
have been employed in the coal mines. How 
can cbeap steel be produced? Our objective 
was to reduce the cost of steel production and 
produce 100 million tonnes. Thereafter steel 
based industries were to be set up in villages. 
Employment opportunities should have been 
created by setting up small-scale and cottage 
industries. The entire structure of the coun­
try was to be changed. Is it possible that 
due to unemployment in villages, youths from 
rural areas may come to Culcutta. Bombay, 
DUfgapur t Rourkela and Delhi and we may 
provide them with employment 7 Do you 
think it is possible? I feel that It is not yet 
too late. I have been engaged in the trade 
union activity all tbroUJb my life aDd b.vc 
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worked in this field for 30 to 35 yeara-Shri 
Dandavate knows about it. I would fike to 
ask that if there; is need for employment 
oriented economy, where should employment 
be generated? I feel it should be generated 
not in the infrastructure but in the industries 
based on steel ...•••... .. 

SHRI DINESH SINGH (Pratapgarh) : 
But who will do it 7 

SHRI VASA NT SATHE: We have to 
do it. Raja Sabeb has himself been in the 
Government and worked in this area. I am 
not trying to apportion blames. I would 
like to ask the House that if we concede the 
demands made by the workers in the in­
frastructure field, the demands being made 
by displaced persons whose lands have been 
aCfluired, that a person from each family 
should be provided employment and if an 
emplo,)'ce dies during the course of his 
duty a person from his family should be 
employed, how can these be rationalised? 
How can man power be reduced? How 
will you effect economy to produce cheap 
and good quality steel and coal ? 

(Interruptions) 

I would like to suggest that the Govern­
ment should take the responsibility of assess­
ing the total income of a person whose land 
hal) been acquired and guarantee that income 
in the form of an aHowanee or setting up an 
industry for his family. instead ensuring that 
one person from each family is employed 
in the factory. In the present circumstances 
any industrial unit -whether it is steel 
factory or a coal mine-can never be econo­
micjll. It is a basic question (Interruptions) 

PROF. MADHU DANDAVATE 
(Rajapur) : You have said that employment 
cannot be generated in the infrastructure field 
and so more people should be employed in 
the sOlan-scale industries but on the one 
hand the handloom and powerloom industries 
are languishing because of your policy and 
DO encouragement is being giv"n to them 
and on the other band you wish to remove 
them from this sector also. How can both 
the things go together? 

SHRI VASANT SATHE: Enoouraae­
ment should be given to them in those 
areas. AU of us should think topthor whe~ 
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to pI,*crate D)ore OJ;npJo)'11lent opportu.niti~ 
itre$pectivc of .,.rty afBltation. We call 
trom a QOD8eOSUS aboLJt it. 

Mach has been said about tho ~fia 
patt10ularly ill Bibar. What is it aQd ",by, 
cIoea it happen? I aJU of tbo ll~Wcl 
ooioioa: tbat 10 10111 as *0 worbts ...., ~, 
allowed equal J>&ftioipation iQ tbe DWlflI'­
mont in real IOnM, the mak QaQnqt tJ, 
c~cked. Who koows _st about the_ 
• vils? It is those who work tbere 
••• (/nterl1qltifJlU) They know who is indula­
in& in pill,ralo. That is why 1 am rol)Cat­
edly clJl.t)hasjziQI the nocd for effcctive parti­
cipation of laboW' in the manaaement"of all 
industries ratber than in naQ sa.~. If 
olClCted representatives of workers paftk3pa~e 
in tbe manqement. YOU will find a revolu­
tioaary ohange overniabt in the wbole system 
and all tho complainti would be removed. 
The House shouJd live its sanction thoretQ. 

.. (Interruptions) ••• 

SHRI BASUDEB ACHARIA: You 
may introduce it in the Coal India Ltd. 

(/nt~r,.uptio"s) 

SHRI V ASANT SATHE : If the trade 
unions aeree to it I am ready to introduce 
it at any moment •.. (fnterruplians) ••• Sbri 
Rajiv Gandhi has categorica))y stated-

[English] 

that be believes in participation of 
Jabour. 

PROF. MADHU DANDAVATB: 
Participation at computers. 

SHRI VASANT SATHE : Computer is 
also necessary if you really want to keep up 
witb lJ)Odern world and keep pace with it. 
A so;eatific Q,18Jl Jike you. Prof. Dan,davate, 
just cannot poohpooh it. 

[Translat/on] 

I was trying to empha.ise that there is 
need for participation of labour and 
aecouDtabilit~ of the total work forge. What 
i. the moM '''ntial thioa 1 It is the public 
mODey and the Government Cund.. .AI ,I 

said just now, earlier we bad irM'.ltod 
RI. 5.000 crom and DQW in the SeWlit!i' 
Fivo Year Plan we propoao to iovat 
Rs. 8,000 crom in it. In the Siopreni 
Project in Andhra Pradesb we pzopoae to 
invest Rs. 700 crores during the Seventh· 
Plan. I would like to teU you that I ba_· 
full faith in the workers and this il not 
theroretical. We .w .. QOnd'ttq, in 
Singareni Coal Fiold. Jail year. w~~ tM.· 
work was done for 300 days and 400 days 
thore w.s strike . 

AN HON. MEMBER : 440. 

SHRI VASANT SATHB : Tbis Iitua· 
lion was prevailina there for tbe ,~, ttl..., 
years. The workers were beina condemened 
by brandina t~m as N~xa1ite" and Elttre­
mists. I have myself visit(d the area an4 
seen for myself. I met the Chief Minister 
of the State and also the worke'1 in 
Ramagundam and Kothgundam. I a,ke~ 
them about tbe cause of dispute. There 
can be a dispute if there is cause for grievl­
nces or complaints. We su~ested to tbem 
that a Grievances Council of Manasement 
and the representative of the trade upton 
caD be form.ed, provided they called oft the 
strike. It is with humility that I am te~liD. 
you that within three mon.tls there was. Ii 
revolutionary cbange. The productIon 
increased by 20 per cent and the los~ of 
xnJ'n-days was reduced from 2,00,000 to 
7,000. There were practically no strikes. 
Who brought about this great chanae 1 
It was because of the workers. I am of the 
firm belief and I speak from experience tbat 
if a reeling of belonging is created amon$ 
the workers they can bring about revolu­
tionary change. 

(E",lIlh] 

SHRI A. CHARLES : You must ensure 
participation of labour. 

SHRI VASANT SATHE: I have been 
pleading for it; I have written about It, J have 
written about it in my book ••• (lllt.,ruptioM). 

But unless the leaders of the tracle union 
movement in this country agree to this 
concept of real partiCipation. we cannot do 
anytbiDa. ut them .Y 10. I 'WIll do it 'filth 
the support of the House tomorrow. '. 
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SHRl A.. CHAR.LES: The whole House 
II supporting you. 

SHRI V ASANT SATHE : I am thankful 
to the House. I am sure, the Government 
will take note of it as also the Labour 
Ministry. 

PROF. MADHU DANDAVATE : Even 
the Upper House is with you. 

SHRI VASANT SATHE: Yes, this Bill 
has been passed there unanimously and they 
supported this idea, I am thankful to them. 

PROF. MADHU DANDAVATE: I am 
Dot talking of the uppermost House. . 

. SUR! V ASANT SA THE : When we go 
there, we will find out. 

As far as basic things, required for coal 
production or steel production are concerned, 
we are fortunate in this country. We have 
lot the best resources like iron ore, bau (ite. 
aluminium, zinc, dolomite, lignite and coal. 
We must use these economically. We must 
produce at the cbeapest cost compared to 
international prices and beat the, world at 
their own aame. 

I feel ashamed, ] cannot use 3 softer 
word. tbat our country has to export 25 
million tonnes of iron ore and earn only 
240 crores of rupees worth foreign exchange. 
That is all! Whereas, if this were to be 
converted into steel, it w('uld give us 12 
million tonnes of steel and we would 
be carning at today's international price, 
more than Rs. 4000 aores worth foreign 
exchange. 

SHRI BASUDEB ACHARIA: And we 
are now importing steel. 

SHR} VASANT SA THE: But the 
saddest thing is a country like South Korta 
imports iron ore. lime stone, coking coal 
and yet produces steel cheaper than any 
otber country in the world and seUs it to the 
'World. He" is the country of mine, where 
J have tbe best iron ore and still I am stuck 
at 5 million tonnes in public seClor and 9 
million tonnes in total. whereas 1 should 
have been producing 100 milhon tonnes of 
.~ecl b)' todar, 

The question is, our whole economy and 
our whole concept bas been populist. I will 
live an example. We slarted by employing 
2,2S,OOO people. How can you make your 
steel production economical '1 Whereas, I 
tell you, for a 9 miJIion tonne steel plant. 
tbey are employing just 14,500 people. 
China has already reached the level of 44 
million tonnes of steel and they are planning 
to reach a level of 90 million tonnes by the 
tum of tbe century in the next 1 S years. 
With whom do we compete '1 1 still feel 
that if this country adopts not only the 
latest system of economy, but also latest 
economic methods, not only the latest techno­
logy, but also tile latest managerial methods, 
J am sure, we can produce more steel in this 
country. Without steel how can you indus­
trialise rural India '1 Without coal, how can 
you have power and how can you have 
energy '1 Without energy how can you have 
industrial growth and agricultural growth '1 
This is my anguish and that is why] have 
made a few proposals. Firstly. there should 
be accolJntability, authority with account· 
ability, rights with responsibilities with total 
participation of the entire work force with 
full accountability to use public moneys. 
After all, it is the money of 70 crores of 
people that 'I.e are using in the public sector 
and elsewhere. That is why If we adopt the 
new concepts with the blessings and support 
of this House, I have no doubt that \\e 
can have a revolutionary change in our 
infrastructure. 

I thank the members for their suggestions 
and with these words, I conclude. 

SHRI E. A YYAPU REDDY: Is it a 
fact that Coal India Ltd. js thinking of 
raising the price of coa I to Rs. 200 per 
tonne? Is this issue now pending with the 
Government? 

MR. CHAIR MAN: That is a separate 
question. Now, the questioQ is : 

UThat the Bill further to amend the 
Coal M IDes (Conserva tion and Deve­
lopment) Act, 1974, as f)assed by 
Rujya Sabha, be taken into considera­
tion." 

The motion was adopted. 

MR. CHAIRMAN: The House will now 
take up olause by clause consideration of tho 
DiU, 
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MR. CHAIRMAN: The question II: 

UThat Clauses 2 and 3 stand part of 
the Bill." 

Th~ motion was adopted. 

Clause 2 aDd 3 were added to tbe WII. 

aause J EnadlDa Formula and 
Title were added to tbe Bill. 

SHRI VASA NT SATHE: Sir. I bes to 
move : 

''That the Bill be passed. n 

MR. CHAIRMAN: Do you want to say 
anything? 

SHRI E. A YY APU REDDY : He may 
answer my question. 

SHRI V ASANT SATHE: There is no 
such proposal or thought as yet. 

MR. CHAIRMAN : The question is : 

"That the Bill be passed." 

The motion waJ adopted. 

16.20 brs. 

STANDARD OF WElGHTS AND 
MEASURES ENFORCEMENT BILL 

[English] 

MR. CHAIRMAN : The House will now 
take up the Standards of Weights and 
Measures (Enforcement) Bill. Shri Rao 
Birendra Singh may now move the Bill for 
consideration. 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : Sir, I move: 

"that the BiU to provide for the 
enforcement of the standards of 
weights and measures established by 
or under the Standards of Weigbts 
and Measures Act, 1976, and for 
matters connected therewith or ioQiden-

8,.".". ,,; W 'At i 1. 
(&cf.) Bill 

tal thoreto •• s passed by R.aj,. Sabba, 
be taken into coDlideratioo". 

PR.OF. MADHU DANDAVATB (Raj.­
pur) : Mr. Chairman, Sir, I wish to &ive tho 
information tbat for the last three day. ,.. 
were raisina the question of deportation of 
Lankan Tamilians. We arc very happy that 
today when the writ petition was heard b7 
the Supreme Court. the Government tiDally 
announced that they aro witbdrawiDa the 
deportation orders asainst the TamiJians -.oct 
tberefore the riaht8 bave been restored. W. 
arc happy that ultimately the wisdom baa 
dawned. 

RAO BIRENDRA SINGH: Mr. Chair­
man, Sir, I hope the House will welcome 
this long awaited the Standards of Weiahts 
and Measures (Enforcement) Bill. The Bill 
bas-already been passed by tbe Rajya Sabba. 
We were using varied types of weights and 
measures in the past. With modem techno­
logy being developed, it was feJt necessary 
that we should have a uniform system of 
weights and measures in India also. With 
that end in view, in 1956, this Parliament 
passed the Standard of Weipts and Measures 
Act, 19S6. At that timo layins down of 
standards of weights and measures was tbo 
responsibility of the Central Government 
under the Constitution. But tbe enforce­
ment came under the State List. Therefore. 
States were asked to enact their own laws 
for enforcement of tbese standards of weiahts 
and measures, as, provided under the Act of 
1956. Afterwards. there were some furtber 
developments in tbe international field. The 
metric system whicb India bas adopted was 
further developed and some international 
standards were laid down and improved 
upon. 

In 1976. another Act was passed by 
Parliament which replaced tbe earlier Act of 
1956. Even at that time, the enforcement 
was the subject coming under the State. But 
soon afterwards, under the 42nd Amendment 
of the Constitution. enforcement also came 
under the Concurrent Ljst. We bad written 
to the States that they should pass their own 
Acts for enforcement of the measures provid­
ed for in the Act of 1976. Some of ttle 
States took action, but a larp nwnber of 
States in the country did Dot pass ~ 
enforcement Mts. Therefore, it was ~. 
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derod nccessaey that t'arUament itself should 
eoact a uniform law for the wbo)e country 
ib enfdri:e -tfte s"bU'tas 6f we1Iftts and 
~~ its ptovided 'lor (0 t~ 1976 Act. 
,eil~ df 'lBat aeeisibn that I bave 
\lbw ctM1e lbefof!e ads 'Hot1Se. with this 
~8\1to. 

I~ts ts a .tty compreHensive Bill. It 
p!ovtdw for very detailed measures for 
t?#ibiida 'Safety of hUll\an life, pUblic health, 
for better indu!ltrlal develos'ment, hiter­
n'a~J(JD'a1 trade, ror eornmercl~l ttansaetidns 
and usc of the very latest weights aad 
measures, and methodology for industnal 
pl'Odat;UOb. 

l>rovision bas also been made tor punish­
went for did'erent kinds of offences. One 
wbole chapter. Le. as many as 31 sections 
have been I listed for different kinds of 
pu;owbment for varying types of offences 
under tbe Act. 

Similarly, it has been provided that 
macbmcry for enforcement will be set up in 
ihe States by the State Governments; in the 
Union Territories, it will be the responsi­
bility of the Central Government. 

16.13 brs. 

, (SHRI SHARAD DIGHE in the Chair) 

I I hope the House will agree with me 
ihai this is a Jona-overdue measure which 
JNe have now been able to produce before 
Ibis House of Parliament, and tbat it 
will be passed by the Hon. Members 
pDaDimously. 

With these words, I commend this Bill 
to the House, and would now welcome the 
Rhn. Memben to give their views on this 
B1U: 

.. 
~ MR. CHAlRMAM : Motion moved : 

''That the Bill to provide for the 
enforcement of the standards of 
weiahts and mea.,ures established by 
or under the Slendards of Weilbts and 
Measures Act, 1976, aad for matters 
connected therewith or iocideataJ 
6ereto, .s passed by Rajy. Sabba, be 
taken into qODs",cration." 

St~..ol w. Itt 
(lw.) Bill 

SHitI AJ.V.B. MAHBSWAllA llAO 
\AmaUapuram) : ~ir, in 6riier to ',iVe consu­
mer the worth of his ~ODCY. it is very 
esseniiat '~~hat the vieiabta aad measures for 
different commodities are of a standard t)'pC. 
These measures, whether Iqr measuring 
liquids or commodities or precious metals 
like aQld etc., should be of a specific 
standard. 

It was in 1913 tllat Mlltri Committee 
was constituted to go into the evil of false 
wtights. The Committee had made lome 
recommendations But all these Committees 
are or no avail, unless some stitT measures 
are taken, and deterrent punishment is 
provided in the laws for punishing traders 
wIlo use false weights and measures. 

The customers are duped by teaders by 
using false weights. I would suggest that a 
man caught usmg sub-standard or false 
weights should not only be challaned, but a 
heavy fine of not less than Rs. 5,000/-, and 
a rigorous impnsonment of at least one year 
should be imposed. This sort of a deterrent 
punishment would help in chastening the 
traders. 

Not only this; tbe officers who are 
responsible for cbecking the weiahts and 
measures, if found negligent in their 
duties, should also be awarded a simdar 
punishment. 

It is needless to say that in a vast country 
like IndIa, traders must be duping the 
Government and the public at large of hUle 
sums of money, and thus also contributwa 
towards generating crores of rupees of black 
money. 

So, I support this measure of the Gover~. 
n1ent, but still I feel that this is a half. 
heart~d approach. More strict measures 
are required to curb this evil. 

[Translation} 

SHRI BIRENDER SINGH (Hissar): 
Mr. Chairman. Sir, I rise to support the 
standards of Weiahts and Measures (Amend­
ment) BiU 1-985 and to congratulate the Hon. 
Minister for this Itep. The money· lenders 

If Uld the industrialists have been exp)oitina 
the poor, illiterate and the rural folk with the 
aid of WOiahts aao'1'Dalu_1 for 10111. Nr, 
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Cliaiman, Sir. tile Bon. Minister also be­
lOftp to the rural areas and be must be 
aware of the exploitation of tbe people in 
tile -villages, prevalent even today. Leave 
.)cue the standard weights, they do not use 
e.en weights; stone-pieces are used as 
Wiatrts. Not only this, in the villages if' 
you bring wheat or mustard to some small 
shopkeeper, he will, in exchange. weigh 
\te8~bles equal to their weight and give it 
you. He does not differentiate between 
wheat which is Rs. 157 per quintal and 
mustard whose price is Rs. 400 per quintal. 
This kind of exploitation prevails in our 
society eVf'n today. It therefore, congratu­
late the HQn. Minister but 1 would also like 
to point out that we have still not adopted 
the attitude towards adulteration in particular 
and under measurement or underweighing, as 
has been adopted in other countries. 1n 
foreign countries the pUllishment for adultera­
tion or underweighing or undermeasuring is 
as stringent as punishment for murder but 
here no deterrent punishment has been 
provided in the penal claul)es 36 to 65 of the 
BUI. A deterrent punishment is provided 
for repeating the offence. The punishment 
for the offence committ('d for the fir'it time 
is Rot as severe as it should have been which 
could have created a sense of fear in the 
traders to prevent them to underweigh or 
undermeasure. 

Mr. Chirman, Sir, the BiIJ which has 
been brought to enforce the Act of 1976 is 
not a new one. In 1871 also an attempt to 
bring an Act of this nature was made but 
the then Government and the Queen turned 
down the proposal. Measures of Length 
Act, 1889 and later on before independence 
anotber Act was brought in 1939. What I 
mean to say is that endeavour continued to 
be made to put a stop to this fleecing of the 
poor througb weights and measures. The 
Mon. Minister bas made a provision in tbe 
Bill that enforcement Agencies will work 
Under the Stato Government. The State 
Government will recruit the staff. But you 
may be aware that there is not a single 
Weight and Measure Inspector who does not 
accept bribe, I would like to advise the 
Hon. Minister that if you are going to 
entrust this responsibility to the State 
Governments, at least one or two higher 
officers in this organisation, who may be of 
the rank of Collector or Additional Collector, 
WboGkl be of All India 5ervice so that there 

remains a liaison between the State Govern­
ments and the Centre and also, I tbe lowor 
rank officer have a sense of fear. Earlier, 
it used to be the opinion that at least in a 
Government Agency there will Dot be any 
underweighment or un de rmeasuremcnt. I 
would like to te)) the Hon. Minister thai 
Food Corporation of India receives a subsidy 
of Rs. 1100 crores from the Government 
of India for providing cheap foodgrains to 
the consumers. Different standards of weights 
are used in weig1ling foodgrains while pur­
chasing it from the farmers and while 
supplying from the god owns to the consumers. 
Depots al'e allotted to different agencies or 
individuals also by the Food and Supply 
Department or the State Governments. If 
the depot holder points out that the ten bags 
of wheat or sugar he has been allotted havo 
been undcrwejg~ed. he is threatened with 
cancellation of hi~ depot licence in case be 
did not lift the stol.:k. FeI suffers a Joss of 
Rs. 60 crorC5 every year on account of ·bungl .. 
ing in weighing and pilferage. You have 
provided that if an item is under weighed, its 
cognisance will be taken only when a Weight 
and Measure Inspector or some other officer 
files a complaint. Kindly go through the 
past figures. If the shopkeeper or trader is 
not at good terms with the Inspector, a case 
might have been registered, otherwise no big 
industrialist or trader ha~ come in the net 
of this Act. A CdSC will be registered only 
if the Inspector files a complaint. Neither 
will he file a case and nor would anyone be 
apprehended. It shouJd also be provided 
that if some voluntary agenl'Y or consumer 
society lodges a specific complaint, cognisance 
thereof will be taken. 1 would like to point 
out that in sugar industries a) so, there is 
bungling in weighing farmels' produce. 
When sugarcane is sent to weighing centre, 
a cart is underweighed upto 10 kg- The 
person responsible for weighing keeps to 
himself about 20 quintal of sugarcaoe and 
issues slip in the name of a fake farmer. In 
this way a person working in the weiabing 
centre earns Rs. 500 a day. Tbe S~r 
mills also try to check such a practice. But 
still I would say that only those persons 
should be recruited as Weight and ,Measure 
Inspectors who have some conunitment 
towards the country. people or society. The 
persons who have been in Army have ~~h 
qualities. I sugest that provision to < tbis 
effect should be made ~bat prefer~ce "l~ 
be liveD to tho Army ofticers or thOle wlio 
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have been in the Short Service CommissioD. 

I would like to say one thina more. 
Section 62 provides about tbe person who 
will be punisbed io case tbe offence is com­
mitted by a corporation or corporate body 
or company registered under the Act. H an 
Inspector dares to apprehend any capitalist, 
tbe case will not be filed against tbe capitalist. 
The person authorised by him will be 
proceeded against. I would like to road 
Section 62 to you. It clearly indicates that 
any capitalist, wbo indulges in any type of 
malpractice in weights and measurements 
cannot be arrested by you unless you amend 
this section. Section 62 reads as under: 

[English] 

"If the person committing an offence 
under this Act is a company, every 
person who, at the time tbe offence 
was committed, was in charge of, and 
was responsible to, the company for 
the cond uct of tbe business of the 
companYt ..• shall be deemed to be 
guilty of the offence and shall be liable 
to be proceeded agamst and punished 
accord iog} y • " 

(Translat ion] 

But its proviso reads as under : 

(English] 

"Provided that nothing contained in 
this sub· section shall render any person 
liable to punishment if he proves that 
the offence was committed without his 
knowledge or that be had exercised 
all due diligence to prevent the com­
mission of such offence." 

(Trandal ion] 

Any person can manipulate and claim 
that he had tried his best but it is his servant 
who had committed tbe offence. So, be is 
not at fault. If his servant is awarded 
punishment for S to 6 months or 1 to 2 
years he is least bothered about it. For this 
you will have to call for 8 report every 
month from the company which will give in 
writina tbat sucb and such petlOn has been 
appointed in-charp in such and such month, 

(EtU.) Bill 

in case a cbaUao is made apinat any penon 
of tho company. If any chaDge takes place 
subsequently, it will be tho duty of that 
company to furnish written information to 
this effect. If there bad not been any cbaDae 
and still the company pleads its case, I feel 
that we are showing leniency to those people 
under this Section and lettjn. them off. 

Secondly. I would like to say someiliiPI 
about section 59. It reads as under : 

[English) 

"Whoever contravenes any provision 
of this Act for the contravention of 
which no pun ishment has been 
separately provided for this Act, shall 
be punished with fine which may 
extend to two thousand rupees." 

(Trans/alion) 

It means that the punashment not provid­
ed under these three sections, has been 
provided under this Section. Only those 
traders will come under this section, who do 
injustice to their country by indulging in 
malpractices; who after signing agreements 
with other countries supply underweiaht and 
inferior quality aoods, because no other 
section is applicable to them. In it DO 

mention has been made about foreign trade. 
In a situation in which the prestige of the 
country is involved and there is likelihood 
of set-back to country's increasing trade, if 
any trader, who after signing the agreement 
with the foreign countries supplies under ... 
weight loods and repeats the offence, he, 
after having been found guilty, should be 
awarded 7 years imprisonment instead of 
S years as at prescnt under this Act. Many 
such cases have come to light here which 
have brouaht bad name to our country. 

I would expect the Minister to review the 
entire structure. Hon. Minister must have 
observed tbat wool is still weighed in pounds. 
You had introduced a new system in 1956. 
In 1976 you brought this Enforcement Act. 
But wool is still weighed in pounds and 
ounces. Tbe punishment provided for it is 
inadequate.. They are tbe greatest criminals 
who stll goods in pounds, ounces and other 
measurements to poor illiterate persons. 

With these words I welcome this Act. 
But, I would urle the HOD. Minister if .. 
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want. its prope.r enforcement in tbe time to 
come, some provision to tbis effect should 
be made in it and some sort of literature 
should be distributed to people and peoplo 
in vJllaaes should be made aware of it on 
R.adio and Television in order to ensure 
effective enforcement. 

(English) 

SHR} R. P. DAS (Krisbnagar): Mr. 
Chairman, Sir. I feel this is one of t~e best 
pieces of leaislation that has been brought 
before this House on this subject since tbe 
days of Queen Victoria. Therefore, I welcome 
this Bill. 

In 1956, the Government felt that tbe 
standards of weights and measures should be 
uniform throughout the country and that the 
old system should be replaced by the metric 
system. Prior (0 that, varied system were in 
vogue in different parts of the country. So, 
the metric system was introduced. After tbat, 
with the spread of trade and commerce and 
industry, the Government felt that the system 
should again be improved upon and so, the 
system was further improved upon in 1976 
in conformity with the international system. 
The Act of 1976 was a good ODe but the 
Government at that time could not enforce 
the provisions of the Act throughout the 
country because it was left to the States to 
enforce the provisions of the Act. Only six 
small States and Union Territories like 
Jammu and Kashmir. Himachal Pradesb, 
Manipur. etc. could enforce some of the 
provision in their respective States and 
Union Territories. but all the big States just 
neglected the enforcement of the provisions 
of the Act. Therefore, it could not be made 
effective throughout the country. Now tbis 
Bill has been brought before this House 
with lome provisions in reaard to the 
enforcement of this Act. This has now been 
put on the Concurrent List. therefore. it wiJI 
be possible for the Central Government to 
have tbe provisions of this BiJI enforced 
throushout the ,"'Ountty. I am agreeable with 
the Minister tbat this Bm should be passed 
and I support this BiU. which seeks to have 
a unifonn standard of weights and measures 
all over the country. But I have some appre­
hension over the enforcement of the I'rov;­
,ions of tbis Bill because India is • very bi8 
GOUDtey. 80 per ceat of t~e Indian ccoQOm1 

is based on agriculture and ably 20 per cent 
is based on tbo industry and OD the trade 
and commerce, internal or external. Thi4 
80rt of standards will be applicable oDly to 
the rapidly spreading industry and trade and 
commerce. It is also applicable to the iDter­
natioDal trade and commerce. These stan­
dards weights and measures are sucb that 
they depend on so many sophilticated 
instrument. So, some precise instrument bas 
to be put into practice in this country.· This 
can be effective in tbe international field, but 
it is not possible to put them into practice 
in areas where the economy is dependent on 
agriculture and is following more or less the 
old practice. A pair of scales which was a 
symbol of justice mainly moved into tbe 
rural areas. Therefore, I do not know 
whether it is possible for tbe Government 
to have this enforced in the far off corners 
of the country, particularly in tbe rural 
areas. 

It also depends on the States whether 
they will be able to enforce tho pr~visions of 
this Act. The States are always sbort of 
funds. The Central Government would like 
to have the enforcement of these provisions. 
but it will depend upon the States which have 
actuaJJy to enforce them. The States do Dot 
have proper organisation for the purpose. 
The States cannot set up such a big orga­
nisation throughout the country because they 
do not have large funds by which they can 
set up this kind of an organisation. There­
fore, I would suggest that the Central Govern­
ment should provide funds to the States so 
that they can set up these organisations in 
their areas. 

SHRI PRIY A RANJAN DAS MUNSI : 
They can do it through the Panchayats. 

SHRI R. p. DAS : The Pancbayats do 
not have that much money. Secondly. you 
have got to have a good organisation. Such 
an organisation has to be more or less 
dependent upon the trained personnel. There­
fore, tbe Centre should set up two or three 
Centres to train adequate number of 
personnel to properly enforce these pro­
visions. 

Particularly in the metric system acieratiBc 
instrument. are required for the enforcement 
Or tbooe provi,iom. Tako ~ cuo of BOlIo 
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pollution or frequency of telecommunications 
and things like that. These have to be 
measured by highly sophisticated instruments. 
Only trained persons can use sucb sophisti­
cated in.,trumcnts. Therefore, it ;s very 
necessary tbat there should be a Central 
inltit~te to train these persons so that they 
can use these instruments. 

At the same time if the Government 
intends to have these provisions enforced 
throughout the country t it has to propagate 
these provisions throughout the country 
through mass-media and the Press. ]f tbe 
Government does not have a very wide net­
work for the propagatjon of the provisions 
of this Bill Which IS going to be enacted 
now, it will not have much effect. Until and 
unless the people are aWUle about these 
provisions these cannot be enforced. They 
will aJso have to participate in the matter of 
enforcing these provisions in these areas. 
Therefore, people have to be involved III it 
and this can be done only through the effort 
and endeavour of thl! C<!ntroll GI.>vcrnment. 
If the Central Government thinks that it will 
be automatically enforced throughout the 
country, then, it is living ollly in a fool's 
paradise It cannot be done So easdy. There­
fore, tbey have got to take very effective 
steps in the direction of implementaion of the 
provisions of this Bill. With these words I 
conclude. Thank you. 

(Translation) 

SHRI K. N. PRADHAN (Bhopal) : Mr. 
Chairman, Sir, I support and welcome the 
Bill moved by the Hon. Minister and I 
believe that nobody will have any objection 
or difference of opinion about the Bill. One 
of the salient features of the Bill is that it 
would belp in achieving those objectives 
which have been announced by the Hon. 
Prime Minister, Shri Rajiv Gandhi. It would 
hetp in eradicating corruption and checking 
tire generation of bJack money. If we adopted 
the right system, we would definitely be able 
to maintain the pace of progress. 

It has been proved by various surveys 
that more than 60 per cent of the weights 
and measures used are faulty in the country, 
wbleb has led tb the generation of black 
mdDey to the tune of at leQ~t Rs. 2,000 crores. 
Tbere ate twh aspects of it. Ono is the uso 

(Eu/.) Itlll 

of wrong weiahts and measures as has been 
pointed out by some Hon. Members also. In 
rural areas, at least in our area, the poor 
workers and agricultural labour receive food· 
grains weighed as 'pai' and -korha' as a 
result of which ,hey receive less food-
grains. 

Besides, side by side with the use of 
metre for measurement of cloth, 'Gaz' and 
'feet' are also used. Similarly Seer.' Pao' 
and 'Chllotallk' are stilJ prevelant alooa with 
K i /ogrom. Even in currency, the 'Anna' 
system still exists. Until these thinas are 
checked success cannot be achieved. The Bill 
should be enforced simultaneously through­
out the country. Certainly, this Bill involves 
financial implications and it has been rightly 
pointed out that some of the States may Dot 
be ready to face this burden. If we provide 
financial assjstance to the States for this 
purpose, it would not be proper. In$tead, 
I would suggest the Central Government 
suggest to the Central Government to bear 
the entire financial burden. The provisions 
for puni~hment that have been suggested 
sho uld be enforced. There is need for deter­
rent punishment to the defaulters. 

It has often been observed that wherever 
the courts have awarded deterrrnt punish· 
ment under the Prevention of Adulteration 
Act and have sent people to jails there has 
been reduttion in the incidence of adultera­
tion but in cases where the courts have taken 
a lenient view, the adulteration continues 
unabated. I am of the opinion that it is such 
an evil practice that at least there is no need 
for the provision of men.'i rea in the 'DiU. 
Wherever a case of adul teration is proved, 
the guilty deserves punishment. A provision 
to this effect should be made in the Bill. 

11.00 hrs. 

[MR. DEPUTY SPEAKER 
in the Chair] 

I wou1d like to draw the attention of tbe 
Hon. Minister towards the fact that the 
hawkers have been allowed to use their own 
weights and measures but when the small 
farmers sell their produce in the market and 
bring their weigbts and measures alonl wlth 
them, they have to pay Rs. 50 to the Inspec­
tors. Besides the hawkers, these small far­
mers, tbe IEltdeners and tbe f(atj},hl$ 'sbo\t1d 
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also be exempted. As I have pointed out 
,.r1ier this Bill deserves to be welcomed. 
I welcome It once again and would like to 
emphasize that these weights and measures 
should be standardised as early as possible 
so tbat they could be properly used. Take 
for instance a taxi or a three wheeler which 
have meter system. 1t is often observed in 
big cities and metropolises even today tbat 
they arc rarely in order even though tbey are 
certified. Besides right type of certification, 
there is need to check tha t they are effectively 
used. 

*SHRIMATI BASAVA RAJESWARI 
(Denary) i Mr. Deputy Speaker, Sir, I 
wholeheartedly welcome the Standards of 
Wejghts and Measures (Enforcement) Bill. 
1984. While supporting the Bill I would like 
to point out certain important factors. This 
is a comprehensive bill as stated by our 
Hon. Minister while introducing the bill. 
I am sure that this BiIJ will be a boon to 
the people, specially to the farmers and the 
rural masses. Even though there a re several 
laws they are not enforced properly. Hence 
the present biH is highly commendable. I 
hope the enforcement of this legislation 
would help people of the whole country. 

The practice of short weighing has spread 
in our society like a malady. We find this 
in the petrol bunks. Petrol is not measured 
properly. Urea is not weighed properly. 
The weighing manure is faulty. This factor 
of short weight ultimately affects the common 
man, the poor farmer who is the backbone to 
this country. 

Mostly manures are transported throug" 
railway wagons. Here the railway authorities 
will join hands with the traders and manure 
would be stolen. From each bag of manure 
at least S K. G. of manure would be stolen. 
I want the Hon. Minister to look into this 
matter seriously. Once manure was sent from 
Karnataka to Andhra Pradesh by train. 
There it was found that each bag was under .. 
seiaht by 5 kg. This had been brought to 
the notice of both the States. Proper action 
was not taken in that matter. In fact there 
is a biS racket involved in such affain of 
pilfering. In the railway station the bass 

-The speech was orisinally delivered in 
kannada. 
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containing manure is unloaded. From there 
the bass are transported. Between these two 
points the theft of manure is takina place. 
This practice must be curbed and it should 
be atopped once for all. 

Added to this factor, adulteration is 
spoiling the whole atmosphere. Petro), edible 
oils, kerosene, foodgrains all are adulterated. 
Even drugs are not spared Many children 
have become victims of this adulteration of 
life saving drugs Pesticides are a1so adulte .. 
rated. Therefore, I ur~e upon the Hon. 
Minister to tackle the problems of both 
underweight and adulteration. 

We have regulated markets throughout 
the country. But my basic question is to 
what extent these regulated markets are 
functioping properly? In my constituency 
cotton worth of crores of rupees is produced. 
When it is sent to market weighing is not 
done properly. ~ Some timcs in the market 
when the cotton is purchased from farmers 
weiphing is not at all done. Some rough 
estimation of the quantity of cotton is made. 
Then the cotton is kept in the market for a 
few months. Then from each chunk of 
cotton we find that about 10 to 20 Kg. of 
cotton will be missing. The agents in the 
regulated market are indulging in stealing. 
Food grains are also stolen from godowns. 
Even in the case of cement theft is there. 
After stealing the cement from the bags sand 
will be fiJ)ed. This is how cheating is going 
on in the case of cement also. From the 
Government godowns cement is being stolCD. 
I had brought tbis to the notice of the 
Government. But proper action was not 
taken. Coming to the matter of sugarcane 
the same kind of cheating is continuing. 
Trucks, lorries., carts, tractors whh.;b arc 
loaded with sugarcane are weighed and then 
the weight of the vehicle is deducted. But 
this process is Dot being foUowed properly. 
A large scale cheating is going on in many 
other cases also. 

In different States we have Qifferent 
measuring units. While doing away the old 
units and introducting new units it is the 
duty of the Government to inform the people. 
in advance. The consumers also must be 
anformed properly. Especially the innocent 
rural masses would be in the advantaaeous 
position if they are are not informed pro .. 
perly about the enforcement of new measur· 
ln, units. The various peoalities would aft'CCl 
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*bern if they do oot follow the new .ystem. 
1"berefore one must be careful in deciding 
the punishment especially in rural areas. 
While awarding punishment an uniform 
metbod need not be followed. Some con­
eessiOl1 and relaxation in the punishment 
mould be shown to the rural masses as they 
are not fully aware of the modern develop­
ments. 

In some remote villages people are very 
particular about the traditional units of 
measurements. They do Dot want to cbange. 
fhey are sentimental and would like to stick 
on to their traditional methods. For their 
own use, to measure their own foodgrains 
th~y want to fallow the same old methobs of 
weiaht and measures. So jf tbe punishment 
is ~iven rigidly it will be very difficult to 
these people. 

To keep a check on the theft in sugar 
factories, cement factories etc. it is very 
essential for the Government to keep very 
efficient vigilance. This vigilence group should 
keep an eye on Food Corporation of India. 
regulated markets, petrol pumps, etc. They 
should be able to work secretly and detect 
t'be cuJprits. Finally, these cheats must be 
liven strinaent punishment. 01hery.,ise there 
would be no end to this process of cheating 
the common people of ,bls country. 

I 

This Bill which has commendable obJec-
tives applies to companies also. I hope our 
Government' would take speciaJ care about 
the poor farmers. vmagers "bile impJemen (­
in. this BIll. Once again I command this 
Bill and congratulate the Hon. Minister. 
I thank you for giving me this opportunity 
to speak and wHh these words 1 conclude my 
'pcecb. ' 

DR. V. VENKATESH (Kolar): Mr. 
p.:pu~y~Speaker. Sir, our country has made 
)'00' rapid progress in the field of science and 
"chnolOW *nd commerce, but we are lagging 
~hind ip 1*, field of metrololY. If you see 
~ previous hi~tor)' of the BilJ, you. will find 
fllat tbe Act of Standar(js of Weights and 
!44,sures was pasaed by P,rliement in the 
Y9Jl J9S6. A.. that time, the matter for 
fWf;p~CPlC:Jl~ W4' up4cr tlle Sta~ I.-ist. A.fter-
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wards, the standards were revised and leter­
national units were adopted. In 1976 another 
Act was passed laying down standar".. of 
weights and measures. It was a reviSed 
system of metric units. Even at that time the 
subject was not under tbe Concurrent List. 
After the Forty-Second Constitution Amen4-
ment in 1976. the subject was transfc-rred to 
the Concurrent List. Since then, there has 
been a necessity for a uniform Act for en­
forcement of standards of weights and 
measures in this country. At present there 
is no law to control production of tbese 
things. Even in the matter of trade we find 
that manufactured commodities are at a dis­
advantage as compared to tbe products of 
advanced countries. We are also not strictly 
applying tbe inttmational standards of units 
in our industry and commerce. 

In our country the poor producer, the 
illiterate farmer, is doubly cheated by wrong 
weights and measures and non-standard 
weights and measures. Whenever he wants 
to sell, he will be given under-price by way 
of wrong measures, and whenever be wants 
to buy. then also he is cheated. This is 
double-cheating. 

There is nothing to oppose in this B1U. 
But the point is why, even after 3S years, 
these Acts are not implemented and enfvrced 
all over the country. This is because 80 per 
«nt of our population in the vilJages are 
illiterate. What is required is immediate 
education of the poor farmers in the villages 
in tbe standardised system of weishts and 
measures. Unfortunately, this is not stressed 
by the Government. If \\e do not educate 
the poor farmers in the viUages on the stan­
dardised system of \\eights and measures, this 
law will continue to remain only on paper 
like any other Jaw in our country. 

90 per ~nt of the retail transactions are 
being carried out with the help of traditional 
balances-with scales on either side and a 
long arm in between. This is the root-cause 
of malpractices ; this symbolises malpractice. 
Unfortunately al1 courts in our country are 
having thi. symbol. 

According to Maitri Committee which 
was constituted to go into the menace of false 
weights and measures. 60 per cent weights and 
measures are false ones. This i~ a areat loss 
*0 tbe poor consumer, The S41nl~ ~ii~' 



aJlo estimated tbat one percent error of coa .. 
IUlftet loss will amouot to about Rs. 300 
crores per anRum of retail sales. Tbe Com­
l'l'd~e aho poiDted out that these false 
measutes are load ina to creat loss' of revenue 
for the State and they estimated Rs. 100 
ClOres loss because of false measures and 
fa1se weiibts. 

In this law, I find that the penalty provi­
sions are very lenient. Therefore, I urge upon 
the Government that the penalty must be 
made more stringent. At least the existing 
penalties must be doubled. I strongly urge 
upoo the Hoo. Minister to take the subsi .. 
diary and paranel actions in order to make 
these laws effective in our country. Thus 
there is the cheating by the traJers who use 
short weights and false measures. The main 
evil of the under-weighting and under-measur­
ing is generating a Jot of black money which 
is affecting our economy very badly. So, it 
is going to be a preventive measure at least. 
Due to these malpractices, we are losing our 
reputation in the international market and in 
international fields. 

In order to save the international rela­
tions, the international trade, from declining 
due to ma1practices indulged in weights and 
standards, this Bill sbould serve the purpose, 
one hundred percent, effectively. 

Sir, I found one lacuna tn this Bill. The 
additional responsibility will be cast on the 
enforcement machinery in the States. So, 
more officers and staff will have to be appoin~ 
ted for proper enforcement. This financial 
burden in case of the enforcement machinery 
bas to be borne by the States. Therefore, I 
strongly urge upon the Government of India 
to see that the States are given financial 
assistance. Otherwise the present financial 
constraints in the States may come in the way 
of its enforcement. 

My second point i~ that the Government 
of India while appointing the controller and 
otber staff members should see that the res­
ponsibility is laid upon the States. To have 
an effective enforcement, the Centre should 
have the monitoriog agencie$, such as, in the 
case of labour laws, the Chief Labour Com­
missioner, etc. 

SHRI N. TOMBI SINGH (loner 
Man1pur) : Mr. Deputy Speaker Sir. I am 

~/"dI DI W" AI 
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very happy to support tbis aul. Tilt .... 
happy augury that this glorious SCSItoo is 
beiDf concluded witb this very ai81liflcant aQd 
good measure, to control the we iahts aDd 
measures used in varioula pheres of our lite. 

Sir, false weights and measures •• runn­
iDS riot in most of the important spheres of 
our life. The meters in the scooters, taies 
are some examples. I do not know whether 
this will come under tbis. The travellers, 
particularly, the tourists who are new comers 
in any city, are the most hamssed people. 
The taxi wallahs and the scooter wallabs have 
their own control on their meters and the 
human ingenuinity is being shown unlimitedly. 
They manipulate those meters. So, naturaUy, 
the control over these metres is a very impor­
tant step particularly where taxies and scooters 
are plying and especially in tbe metropolitan 
cities like Delhi, Calcutta, Bombay and 
Madras. 

I don~t ltke to touch upon all the provi­
sions of this Bill. This is a very 100d Bill 
and is well drafted. I will confine myself to 
certain areas, particularly clause 34 where 
mention has been made of custom, usalO, 
practice or method where people are usia, 
just lumpsum or guess-work and selling tho 
commodities by heap or selling the commodi­
ties by just guess measures. For instance, 
in our area of the couotry, in the north­
eastern areas, in the hill areas and in rural 
areas sellins of paddy is done through a 
measures known as sangbai which means a 
big basket. When the buyer is told that the 
cost of paddy is so and so rupees per sangbol, 
it does not mean anything because the sellers 
who are mostly the rich people control tbe 
size of the sangbaJ. There is a locaJ Dotion 
that a certain number of this known as "'orrg 
make a sanghai. For instance, it is said that 
64 utongs should make a lanthai. But in 
actual measurement, the number of UIO",' 

are never seen and are never found correct 
and where the sellers just guarantee that the 
number of utongs are correct, then the UI0lfl" 

are made relatively smaller. So a lot of IUClSS 
work in the selling of principal commodities 
mainly foodgrains like paddy and other com­
modities is prevalent. So in such cases, UO­

less the State Oovernments are very serious 
to control and enforce the provisions of tbe 
law, I think good laws may Dot be or mucb 
use. 
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Reference has been made in clause 35 to 
selling of commodities by heap. Tho clause 
says: 

"Where any commodity is sold by 
heaps, the approximate weight, measure 
or number of the commodity contained 
in each heap shall be conspicuously 
announced by the seller or his agent, 
if any, either by word of mouth or by 
a written notice placed 011 each heap." 

Then there is a proviso : 

"Provided that no such announcement 
shall be necessary in the case of a 
heap where the total pnce of the com­
modity con tamed in such heap does 
not exceed two rupees." 

This is all right. Then ~ub-c1au("e (2) of 
clause 3 5 says : 

"Where, on weighment, measurement 
or counting of any commodIty sold by 
heap. it is found that the weight, 
measure or number, determined by 
sllch weighment. measurement or count­
ing, 1., less thdn the approxlmdte weight, 
measure or number announced by the 
seller or his agcr'lt and the defiCiency is 
more than five per cent of such an .. 
nounced weight. measure or number. 
the seller shall be deemed to have used 
a false wClght or measurc.·' 

Here, when this particular clause 35 is related 
to clause 52 where the punishment is provi­
ded, It is gOlng to be very lllfru.:tllouS. That 
IS what I would hke to suggest to the Hon. 
Minister fl)f his examm3tlon Here the 
wording is : "whoever sells any commodity 
by heaps WIthout complymg with the prvvi­
sioos of clause 35." C1Ju~ 35 provldc~ only 
approximate announcement So th~re Will be 
no chance given to any Judge or to any court 
to punish any wrong-doer under that clause 
because the mentIOn here IS approXImate 
number or approximate we rht ... 

THE MINISTER GF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : Five per cent deficiency is there. 

SHRl N. TOMBl SINGH: I appreciate 
your point. This mention of ·approximate' 

(Etif.) Bill 

may lead to easy escape of the wroDg",doer 
under this clause. Any good law t1Quirea a 
good agency to implement the good law. So 
far, after the 1966 Standards of Weilhts and. 
Measures Act. no State Government has been 
taking this Jaw seriously. This bas been 
mentioned in the introductory speech by the 
Minister himself. 1 would like to know 
from him what will be his measures apin to 
caU upon the State Governments to imple­
ment the provisions of this Act faithfully and 
seriously. The big businessmen are making 
just capital out of the ignorance, poverty and 
inconveniem .. e suffered by the down-trodden 
sections of our population. This applies not 
only to the down-trodden people but also to 
buyers beca~se every buyer does not have the 
time even though he is intelligent and well 
informed. The States should have a fool 
proof machinery so that the common citizens 
including the poor, the rich and the busy 
rich could be protected from the false 
measures and weights which are running a 
riot all over the country In all the important 
spheres of hfe. 

[Trans/ation] 

SHRI RAMASHRA Y PRASAD SINGH 
(Jahanabad\: Mr. Deputy Speaker, Sir, I 
welcome this Bill 5 to 7 types of weights 
and measures are in vogue in the country at 
pres~nt whic1 is causing double exploitation 
of the people. The first stage of explOIta­
tion is when the people purchase oil, salt 
etc. after sel1ing their produce. 

I would like to know from the Hon. 
Minister whether thIS law would be app1icable 
to traders only or it wou1d be enforced on 
the farmers who daily exploit the agricultural 
workers With the help of weights. This wIll 
have to be clarified. Now that thIS law is 
being enacted, it should be ensured that it is 
~1multancous)y implemented throughout the 
country. The States never pay any attention 
in this regard. For this you will have to 
devise some enforcement machinery in the 
States so that the exploiters are brought to 
book and are apprehended. 

An agitation regarding the implementa­
tion of new standards of weights is continu­
ing in our area. It should be clarified whether 
it would be implemented in the villages or 
not. We visited Bosi givision in Bhal81pur. 
A bazar is held there snd in the bazar. tbe 
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traders use weights and measures made of 
wood, wben the poor buy rice l)r wheat from 
tbem. In this way the poor are exploited. This 
will have to be checked. 

The F.e.l. is a big organisation. Susar 
is pilfered in large quantities from the sugar 
.odOWDS. The Itatl' of F.e,I. pilfers about 
2 ta. of sugar from each sugar bag and when 
that baa reaches the wholesaler, he pilfers, 
another' kgs. out of it. In this way about 
5 kgl. of suaar is found short in every bag. 
It bas often been observed tbat the whole­
saler becomes rich in no time. You may 
calculate on your own the extent of sugar 
pilferage from 700 bags every month. 

In tbis situation, unless stringent action 
is taken, it is no use enacting Jaws. In our 
area there is clay which resembles cement 
and it is filled in bag') and sold at the rate 
of cement. People l:onstruct their houses 
with it and the bouses collapse resulting in 
deaths of the people. The people who are 
indulging in such activities are traitors. You 
have taken a good step but it should be 
implemented. Only then it will be said to be 
a laudable step. You will have to make clear 
whether it will be enforced in tbe rural areas 
or not and also what is proposed to be done 
about the exploitation of the labourers and 
the agitation going on in our area. 

[English] 

SHRI O. L. DOGRA (Udhampur) : Sir, 
this is not a self-contained Bill and the 
definition in the standard Act have been 
made part of the Bill. Sir, when we find 
that this Bill is not a self-contained one, 
which has been brought forward in this 
House, we also feel that there should be a 
unanimity in the application of this Act in 
aU the States. But here we find that various 
States have been given the option to apply it 
or not and they have also been given the 
option to apply it in the whole of the 
State or in any part thereof. The option is 
also given to apply it in respect of an 
industry only or in respect of a part of an 
indQatry. I do not know why this bas been 
done. What was the necessity of this law. 

Sir, in every BiJI there used· to be 
,Statement of Objects and Reasons· so that 
tbe ~embers. wiJ1 be in a position to know 
as to why a Bill beina brouaht forward. But 

unfortunately, as this Bill has already been 
passed in the Rajya Sabha tha t is the reaSOD 

why this Bi1I docs not contain the ·Statement 
of Objects and reasons'. 1 do not know wby 
the other House should be depri ved of not 
setting an apportunity to go through the 
Statement of_Objects and Reasons. 

Sir, all of us know that ours is a country 
where agriculture IS the mainstay of tbe 
people. People living in far-flung areas are 
engaged in agriculture and the people are in 
backward areas are living in an automated 
manner. The people living in those parts 
have mostly inherited their agricultural land 
and they do not know the prest-nt measure­
ment system in measuring their lands. So also 
in terms of 'srers' they do not know how to 
work out equivalent in terms of kilograms. 
Many people do not understand jf tbe 
distance is measured in terms of kilometen 
they still think in terms of miJes and fur­
longs. They do not know how to convert 
the miles into kilometers. We are very fond 
of changing the measurement systems and 
oth"er procedures. We have done it because 
some of the deveJoped countries have got 
these measurement systems. ] think it is not 
necessary that we should have gone in for 
decimal system like kilograms and kilometers. 
But now that we have adopted the decimal 
system of measurements we shall fecl con~ 
tended with the exi~tmg law but we are 
bringing forward th IS Bill before this House 
for the whole of the country. But I do not 
know why the States have been given the 
option of either to adopt it or not. I am 
not able to understand this point. If one 
goes through the Sections 9,10.11,18 and 24, 
is HkeJy to fecI tbat many difficulty wiH be 
faced by the people, p~rtkularly in the 
villages and other far·flung areas, Suppose 
the measurement instrument goes out of 
order or the weighing scale is broken, it 
cannot be repaired locally by the individuals 
concerned. Only the licence holder can re­
pair the measuring instrument and the 
weights. 

If a small weight or measure gets eroded 
or broken, you cannot get it repaired only 
by a licencee. You can imagine the difficulties 
of peopJe; for example, in my constituency. 
they may have to travel 500 or 600 kilo­
metres for thjs. What are we soing to set 
out of it, I do not understand? But there 
must be ;omethina behind this measure. Xt 

I . 
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may be useful in those parts or the country. 
. which are very much industrialised, or ad· 

vanced in trade and commercc. But if we 
loaislate fOf them separately, tbat is a diffe­
rent thins. But when we leaislate for the 
whole country, we have to think-of bulk of 
tbe people who live in far-flung and back­
ward areas. As mentioned by various 
speakers, if somebody does a trick with the 
weighing scale for sugarcane, there is nothins 
one can do about it. The inspectors and 
officers, who arc going to be created under 
tbis measure, and in fact, they are already 
there.. they go once a while, they have their 
monthly remuneration fixed with those 
people, who indulge in all sorts of irregulari­
ties in respect of weights and measures. In 
fact, after passing of this Bill, there will be 
Jpore generation of black money. Simpler 
the man, the more he is blackmailed. I have 
this apprehension in my mind and 1 place 
that before the HOD. Minister. But 1 hope, 
be must have thought a.bout it. because he 
belongs to the rural area and to agricultural 
commun ity as much as I do. 

It is good tbat this measure is not going 
to be applied immediately and it is left to the 
States and I think, there are very few States, 
which are gOing to apply it. I do not think, 
under the circumstances, many States can 
afford to do tbat, because this will lead to 
blackmailing simple people. 

Sections 63 to 66 of this Bill are very 
good sections because most of the rigours of 
the other laws have been taken away by 
these sections. There are provisions for 
compounding the offences. These are very 
good. But, as I said, 1 apprehend the people 
may be put to greater troubles. 

SHRI CHINTA MOHAN (Tirupati): 
Mr. Deputy-Speaker, Sir, I am grateful to 
you for wiving me this opportunity to par­
ticipate in the discussion on this Bill. 

When 1 look back, I find that this 
measure bas been amended once in 1955, 
again in 1976 and now, this is the third 
amendment. I am happy to say that or an 
these previous amendments, this B'ill has 
taken care of the common man and the 
farmers in a balanced way. But in spite of 
dliI JllOUUI'c, 1 am afraid, tho CODlQlOD aman, 

Sf" dI ". " it 
(sw.) Mil 

the alrictlltural .. bourer in the vl'_ aII4 
other pOOr people wiD cMtinue to be bad1y 
cheated by tbe traded in re&pecU of 
measures and weiahts; 

When the questioft of implementation of 
this lcaisladon comes, everybody wiD sa, 
thal they aN shott of maftl'ower and th~ 
ha ve lots of ftnaftCial constraints wiD.o OI!ly 
when we improve our overall economy. ., 
we start working in right earnest we can 
improve OUf economy. We must learn from 
our beloevcd leader, Shri N. T. Rama Rao, 
wl;1o has been working relentlessly in this 
direction. Everybody has to learn from him. 
On]y then we wiU be able to improve our 
economy. I do not know whicb leader in tbe 
country is doing al1 that our Chief Minister t 
OUT be]oved Jeader Shri N. T. Rama Rao is 
doing. Hats otT to him. 

Now coming to this Weights and 
Measures mil, even after 38 years of 
Independence, our villagers are still using 
some brick pieces and stones instead of 
standard weights. Sometimes they even use 
arm' s length as a measure. 

As regards agricultural farmers, we 
are supplying them manures, fertilizers, 
pesticides and so many things. They are not 
getting the things in exact measure and 
sometimes .they are adulterated also. In this 
way, our poor farmers are mostly cbeatod. 
If you go to a petro] bunk, instead of one 
litre diesel, you set on1y 900 ml. only. They 
adulterate even that also. This is the sort 
of practice that is going on nowadays. I do 
not know which rule is goinl to help them. 

Coming to life-saving drugs, I will give 
an example of cardiac drugs. A medicine 
called digoxine is used for heart patients 
and a doctor is supposed to give 0.02 milli­
grams of digoxine. But nobody gives the 
correct dosase. People arc Jiving sometimes 
more and sometimes tleSS, with the 
result that the poor patients have to 
suffer. Those people who can afford 
to go to big hospitals, they can aet the risht 
thing.~, but the common man is not looked 
after well. Now, 1 will come to BP apparatus. 
Many of tbese equipment instead of showina 
correct re,d inlS, show 300/1 so. Similar is 
th~ case with thermamctrcs. which show even 
2000 F. Tbis is the sorry state of affairs 
nowada)'s in oUr country. I do 00' kDow 
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w~iGb BHI or wblch law.is 10181 to 'bIdp all 
these tbiDIS. 

THB ~'BR OP PooD A.ND 
CIVJL SUPPLIES (RAO BlRBNDIlA 
SINGH): Tbi$ Bill, iHClf I 

SHRI CHINT A MOHAN: God alone 
can help al1 these thinp. I do not think that 
all these Bills will help you. Comina to the 
commoo maa, a common man 1005 to the 
qrlcultural field and earns R.s. S per day. 
Witb ebi. maney, be goes to the market to 
purohaee rice and dol. Instead of one kilo of 
rice, he pta 900 grams and instead to 200 
araDlS of dal, be aets only I SO grams. These 
aaricultural labourers a~ beiDg cheated in 
.tbil way. I wonder which law is goina to 
b~lp all these peop}e. I know that your 
intention is to help the common man and 
also the trader. I am bappy that you have 
introduced tbe!!C laws. But practically when 
you go deep into these things, no BiJI and 
no law is helping. These rulel are amended 
iocludina this one, thrice already. But it is 
helping only the Weights and Measures 
Inspector and with all the powers to give 
punishments, he is able to earn more than 
Rs. 20,000 and Rs. 30,000 a month. I can 
surely say that no member here is able to 
earn that mu~. So, there should be a BilJ 
to curb all these practices. 

• ) beg to suggest finaIJy that there should 
be moral education for eV'eryboby. We must 
produce Some documentaries. I would also 
Uke to say that there should be some sort of 
consume.r protection movement. We can 
show these documentaries in cinema theatres, 
where everybody goes to see the movies. ]n 
this way. peoJ:)te "can see and know certain 
thinas. Government should keep this aspect 
in mind. We should al60 start Advisory 
Councils or Advisory Boards, where one can 
discuss {reely and learn so many things, 
instead of introducing Bills tbis way and 
amendina them once, twice or thrice 

With these suglostions, I welcome this 
Bm. 

{T,..",latloll] 

smtJ SHANTI DHAIUWAL (Ko,-): 
Mr. Chajrman, Sir, J rise to support this BiU 
.n.4 "t"t to MY to t~ }JQrl. MiGister that 
'his DiU .bo~d bavo boco broupt 10."" 

Anyway, it is Dover too late. But this bulky 
Bill, which you have handed to u. for 
supporting and passing, may not be redllCOd 
to just another document. Shri Bo,ra bas 
said that tbe State Governments has been 
liven option to pick and choose any 8~tiOD 
of the Act and get it passed for application: 
that should not be done. In 1976 also, 
Parliament had passad this Jaw and had 
asked the States to enact similar law but only 
six' states and union territories came forward 
and no other State adopted this Jaw. There­
fore, kindly assert your influence and get it 
passed by all the State Governments in any 
way and urge tbem to adopt it. 

My other submission is that this Bill had 
become necessary, as ha~ been made clear by 
the speeches of the different Members. This 
is the only Department of the State Govern­
ments which works most irresponsibly. What 
is the condition in the rural . areas? Because 
you and I both come from rural areas. You 
must be knowing the rural folk. Even today 
the cloth in the villages is measured not by 
metres but by yards. Hundreds of complaints 
ha ve been made but tbey an 'ell on deaf 
ears Similarly, take the example of milk, 
gbee etc. An these things are being 
weighed by old weights and by oJd 
systems. There is a vessal, which 
measures 'seer' and not litre. Then there are 
other vessels mea~uring 1/2 seer,. 1/4 seer 
and 1/8 seer. Therefore, if you are aware of 
tbe situation, it is no use enacting such a 
law. You should, therefore, enforce it 
strictly. If you are not in a position to do 
anything even when you are aware of tbe 
wbole situation, then what is the use of 
bringing such a law. Therefore, if you do 
not enforce it stnctly, ~nactment of this, 
this new law is meaningless. 

I want to give you one or two examples. 
For example, when you go to a petrol pump 
for getting your v4lhicle fiUed with diesel 
or your scooter with petrol, you feel that the 
person on the filling job is measuring less 
but you do not say anything because you 
know that it is no use compJainiDl and even 
if a comp1aint is made, no action Will be 
taten on that. Take the example of the 
ma tob box. It is written on every match box 
tbat it cont~ins 60 sticks but SMW me .DY 
malCll :box wbjcb conta.ins 60 sticks. Simila· 
r'y. take kerosene. It is mostly used .by Jbe 
vUJaps aJld you ~ know tba~ ~.JJ19A 40 
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not know much about weights and measures. 
For them, measuring and weighing process 
is quite a complicated job. One thousand 
litre tank i~ sold as 1200 titres. This is all 
bappening and all of us are aware of it. 
Similar is the example of cement. When 
complaint is made, it is replied that in trans­
portation one or two kgs might have been lost 
but the purchaser has to suffer the loss and 
has to pay morc for the lesser quantity. Same 
is the situation in the case of sugar, fertiliser. 
Regarding cloth 1 have already spoken. It 
shows the inefficiency of the Enfor(..ement 
Officers of the States. It is the result of their 
indifference and failure; and added to it IS 

their monthly fixed amount. So long as you 
do not check it, enactment of any legislation 
is meaningless. 

Sir, as I have already submitted, so long 
as you do not aC)4)ert your personal influence 
to enforce this law promptly and effectively, 
it is not going to bear the desired rec;ults. I 
would also suggest that you should convene 
a meeting of the State Ministers at the 
earliest because the matter has already been 
considerably delayed and get it implemented 
at the earlie~t. You know the more the 
delay the greater the cheating. Wrong and 
fake weights are used and under weighing 
and measuring is done. One more example 1 
want to give. In Bombay, mangoes are sold 
by dozens. This is in way to sell a thing; 
they should ~ell them by kgs. But if you 
say so, they will ask you to get lost. These 
things bhould, therefore, be stopped urgently 
and at the earliest. It this connection wher· 
ever you get a complaint about under­
weighing and under-measurement, take 
immediate action on that. In this Bill fou 
have brought very big and sophIsticated 
things under its purview. For this we thank 
you but the job should be done in a proper 
way. One thing more Shri Chaudhary bad 
said in his speech that you should make use 
of the services of Ex-Servicemen. 

RAO BIRENDRA SINGH: I offer my 
services. 

SHRI SHANTI DHARIWAL: If you 
do not make use of their services who else 
will do ? I had promised Shri Mushran that 
you would offer reemployment to maximum 
Ex .. Servicemen, 

RAO BlRENDI.A SINGH: I am my­
self an Ex·Servicemen. 

SHRI SHANTI DHARIW AL: If you 
appoint your staff, from amODa them. it 
would help in quick enforcement of it. 

*SHRI C. JANGA REDDY (Hanam­
Konda) : Mr. Deputy Speaker, Sir, I support 
the Standards of Weights and Measures (En­
forcement) Bill. Before enacting this Bill we 
must see how certain organisation which are 
functioning under the Government are 
working. Just think of our telephone meters. 
Quite often the Members complain about the 
telephone bills here. Similarly, the water 
meters fixed by the Municipalities arc very 
defective. The meters run even there is no 
water. Electricity Boant fix meters to read the 
electric consumption in every home. Needless 
to say that they do not run properly. Consi­
dering all these things 1 want to ask the 
Government whether it is enforcing strict 
standards in their own departments. Hence 
this Bill which is going to be enacted now 
should also be extended to all Government 
departments. Often we bear the complaints 
about the electricity biJls. People complaint 
that their electricity bills show much more 
than the electricity they have consumed. 
Though complaints are made again and again 
in this regard there is hardly anybody to look 
into the maJ,ter. Members have raised the 
issue of wrong telephone bills in this House 
several times. Telephone meters quite often 
jump. There is no body to take care of this. 
So first the departments like electricity, water 
works and telephone should be" set right. The 
Government should not forget the fact tbat 
these departments are under its direct control. 
Unless the Government does not set its own 
house in order how can it think of enforcing 
this Act on other people. Hence when enacted 
this Bill should first be implemented in the 
Government agencies and other services. 

When the farmers go to market they find 
it extremely difficult either to purchase or to 
sell anything. Just now the Hon. lady Member 
from Karnataka was saying that tbere will be 
at least a difference of S K. O. in buying and 
selling of any commodity. Agriculture Market 
Committee will be there. Officers are there 
specially posted to look after these tbinss in 

*The speech was oriainall)' delivered in 
Telup. 
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the markets. But tbese ofticials are Dot ill· 
tereeted in the implementation of .tandard 
weights. They do not bother whether standard 
weiahts and measures are used by tbe traders 
or not. They visit the market place once in • 
month and collect money from traders and 
agonts. Ddr villagers and especially the 
fanners arc tbe worst victims. 

* * The farmers suffer a lot on that 
account. When he buys a packale of salt or 
sugar or a piece of cloth he is put to loss. He 
is exploited both at the time of selling bis 
produce and when he purchases something. 
Effective measures should be taken to keep a 
strict watch on it. 

I would request you to implement it on 
bebalf of the Central Government. The State 
Governmont can make necessary arranaements 
but I would like tbat the Central Government 
sbould appoint an Inspector ir every district 
who may keep a watch over tbese malpractices 
and P"ld exploitation. 

Tbe public sector undertakings sell ferti­
lizers and cement in gunny bags and ev~ry­
time S kgs. are found short in a bag of 
50kp. 

SHRI SHANTI DHARIWAL: It is 
mostly done by the traders and most of them 
belOD. to the BJP. 

SHltI C. JANOA REDDY: You win on 
tbe sttenath of donations from tbese very 
traders, most of wbom belong to tbe BJP. 

I would IUssest that fertiJjzers should be 
packed in polytbene bags. Cement should also 
be compulsorily packed in polythene bags 
otherwise there is bea vy pilferage. 

The same is true of ointment tubes and 
tooth paste tubes. Apparently tbey seem to 
be filled to the full but they do not coQtain 
the quantity marked on them. 

.7.58 brI. 

[MR. SPEAKER. In 1116 Chair] 

You are well aware that the worker earns 
J\s. 15 daily and be spends about lb. S on 
liquor. But he does not aet hi. money'. worth 

**Tbe lpeech was oriainally delivored in 
HiDdJ. 

because even tbat ljquor is und.erweilbed. 
Provision should be made for deterrent 
punishment to those who indulae in uod.,­
we.iahina· 

I would also SUllest that an apnt should 
be appointed at the place where goods are 
manufactured to ensure that at the time of 
packing the goods are properly weighed. 

Similarly, it should be ensured that the 
products of the Public Sector pharmaceutical 
companies and fertilizer plants are packed in 
riabt measure. It would be better jf these 
products are packed in polythene bags. Even 
cement should be sold in polytbene bap ins­
tead of gunny bags. It would help in reducins 
the cost and shortweighing. 

Even in tbe Public Distribution System 
the quantity of rice or wheat distributed is 
under weighed. You should exercise control 
there also. I would suggest you to pack S to 
10 kgs of rice or wheat in separate polytMne 
bags and distribute them. It would reduce the 
expenditure and the consumers would be 
saved of inconvenience. 

At the Railway Stations tbe '9Ieighina 
machines do Dot function properly or do Dot 
show the exact weight. Effective provision 
should be made to check this. 

With these words, I conclude, and request 
you to provide for an effective Jaw in this 
feaard. 

SHRI MANKURAM SODI (Bastar): 
Sir. I would like to speak on the BiU wbich 
has been moved by the Hon. Minister to end 
exploitation in Tribal hi II areas. I whole­
heartedly support the Bill and would like the 
Han. Minister to end the exploitation of the 
tribals. There is DO doubt tbat the Bill would 
certainly be helpful. 

It has of teD been observed that tbe tribal. 
sell their loods at least a mile or two away 
from the markets or carry their goods 00 
thelr beads. Some arranaement should be 
made for them to sell their 10008 conveni .. 
ently. It it is Dot done, the plight of those 
semi naked tribals will ever rtmain the same. 

I support this Bill and request you to 
provido opportuoitioa for tbe upliftmeat of 
CIaoIe poor Aclivuis. 
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THB MINISTER OF FOOD AND 
OVIL \ SUPPLIES (RA6 BIRBNDRA 
SINOH) : I am thankful to tbe HoulC for the 
wide .uppart tbat this BiU bas received. 

'" PROF. MADHU DANDAVATE: We 
are coovinced about the Bill. 

MR. SPEAKER: So, be need not any 
more be convinced. 

)lAO BIRENDltA SINGH: The Hon. 
M_ben who bave spoken <.n tbis Bill have 
appreciated aDd even those who have not 
spoken on this Bill have also extended thejr 
full SUpport and I can see very clearly. 

Sir, India is far behind in the matter of 
enrorcement of wejlht. and measures. Tbe 
aeoera1 complaint made by Han. Members 
has been tbat even our taxi meters are not 
accurate, tbe tbermometres are not accurate, 
blood pressure apparatus are not accurate, 
aDd so on. Various types of weights and 
moalUres are beinl used in the country. Even 
aoen are being used today though we adopted 
\be metric system in 1956, yards are being 
used. as my sister Rajeswara said, Shrimati 
Shand also made complaints about similar 
maHeri. I .. ree with them that all this is 
bappenlna· And that is why we have brought 
this DiU before this House. We realise the 
need for implementation of the provisions of 
fbi. BiU and for stroDI enforcement. 

But before enforcement and implementa­
tion it is necessary to have laws and that is 
why we request Parliament to pass this 
measure. After this it will be our very sincere 
endeavour to see that the States also imple­
ment these laws. 

We realise tbe difficulties in the imple .. 
mentation of the provisions of tbis law in a .ut ceenfry like India. We 'II so know the 
'finauciaJ <:<mlttaints of the States as also of 
fhe Cenftt. nat i, why we have just provi­
ded that it will be left to the States to judge 
.. to what provisions, and to what extent in 
what BCCton would they be able to apply and 
~h", aa8 be ~xtcodod I.t~r 00 to other sectors, 
tOtbel' iaduaJrios. and other areas. The States 
bavo lQ be Jivco tllis optio-P ~'*' tbe)' 

(&if> BIll 

haYe to judge aod asseSs as to bOW it caD be 
doDe. Just bavlns laws Bad .ppoiQtib. 1ospee­
tors and bavina adequate resoUn:8 at their 
disposal is Dot goiD8 to make this law 
successful. 

Some Hon. Members like Shri R.ao and 
some other friends also. like Shri Venkatesh 
wanted more stringent punisluncnt in all 
these laws. YOu would realise tbat this 
tneasure is the first of its kind in the country 
and we have to go a little slowly. We do not 
want that this law should result in unneces­
sary harassment of people. That is why per­
haps this is for the first time that in a law 
which is being enacted by Parliament we have 
provided that the enforcement officers can 
also be punished if they exceed their powers. 
If their action is vexatious, and if they enter 
a premises where they have no definite in­
formation. These are certain very original 
steps that we have included in tbls Bill. 

Chowdhary Birinder Singh while speaking 
objected to a provision that if a director or a 
manager of an undertaking has no knowledge 
of the offence that has been committed in his 
establishment, he will not be punished. That 
IS only to provide justice. If Sbri Birinder 
Singh reads the provision carefully, it WJll be 
seen, that the onus of proof that a person is 
not guilty lies on him and once it is proved 
that he bad no knowledge of it, then he will 
not be punished because punishment cannot 
be automatic along with the other employees 
of the establishment and Section 61 also 
provides that there will be punishment for 
abetment. If a Director or a Manager has 
abetted in an offence, be can also be punished. 
Punishment is also provided and can be said 
to be of a very stringent nature. We have 
differentiated between offence and offence. 
There is no blanket provision for punishment 
from one term of imprisonment to a maxi­
mum term of imprisonment. Some offences 
art very minor. For the first time, they can 
be dispensed with a light punishment, but if 
the offence is repeated, there is bigger punish­
ment for the offence and as I said earlier, we 
have lone into the details to such an extent 
that there are 31 separate sections for 
different types of offences in this Bill so that 
nobody can be bardly dealt with; nor can 
anybody be "Unnecessarily harassed. 

J esroe that a lot of black mouey bas 
been poerated on account of false w.ta 
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and measures. beiDa used. This Bill is to 
provido protection to consumers. After this 
Act CC)~S iato operatioD, even tbUlp like 
BP apparatuB or tbermometers will be tested 
before they ar.e sold so that the people are 
Dot cheated. 

Shri Doara asked as to bow it can be 
implemented all over the country. This is 
moant to be implemented in aU ttoe areas­
urban and rural. The standard type of weiabts 
and measures will be used even by the 
vendors in rural areas. The only thing is tbat 
they will not be required to register them­
selves. Weights and measures will be of 
standard type and there is a provision for 
periodic check. All traders, farmers, manu­
facturers, industrialists are required to use the 
standard weights did measures and they will 
have to get them verified from time to time. 
Inspectors will be appointed by the States. 

PROF. MADHU DANDAVATE: All 
the points are withdrawn. 

RAO BIRENDRA SINGH: Since Prof. 
Dandavate wants me to stop here. I commend 
that the Bill be passed by the House. 

MR. SPEAKER : The question is : 

"That the Bill to provide for tbe 
enforcement of the standards of weights 
and measures established by or under 
the Standards of Weights and Measures 
Act, 1976, and for matters connected 
therewith or incidental thereto, as 
passed by Rajya Sabha, be taken into 
consideration .• , 

The motion wa, adopt«l. 

MR. SPEAKER: Now. we take up clause 
by clause consideration of the Bill. 

The question is : 

"That Clause 2 stand part of the 
Bill." 

Th~ motion was adopted. 

Clause 2 was added to the Bill. . 

MR. SPEAKER: Clause 3. Mr. Patil, 
are you movins your aVlcndment ? 

SHRI D. B. PATIL: No. 

ltIB.. SPEAKER. : Tbe qu.tioa is : 

-rhat Clauae 3 stIDd PII1 of tbe 
" Bill." 

The motion wal _,tflll. 
d .... 3 ............. BIJI. 

Oanes 4 to 14 "ere added to tile BID. 

MR. SPEAKER: Clause 15. Mr. Patil 
are you movins Y0Qr ameDdment ? 

SHRI D.B. PATIL: No. 

MR.. SPEAKER : Tho question is : 

"That clause 1 S stand part of the 
Bill." 

The molio" WtU adopt •• 

Clause 15 was added to tbe BlU. 

Cause-I6 Persool ...... welcla" 
or measures (or traDsac:tlOlll W 

iodustrial produetloa or for 
protectloos to let theDllelYeti 

,eat_tered. 

SHRl_D.B. PATIL: I ~ to move : 

Paae 6. line 42,-

Omit "not beina an itinerant vendor" 

MR. SPEAKER : Now. I put tile AmeDd­
ment of Shri PatH t,o vote. 

Amendment No. J WQ4 put and nqQJiwd. 

MR. SPEAKBR : Tho qUC8tion is : 

"That Clause 16 stand part of tile 
Bill." 

The mollon wal adopted. 

Clause 16 was addeel to tile Bill. 

Clause 17 .as added to tbe BIO. 

MR. SPEAKER: Mr. Patil. are you 
moving your amendment to clauao 18 ? 

SHRI D.B. PATIL : No, Sir. 

MR. SPEAKER. : Tbe questioa is : 

"That Clause 18 stand part of tbe 
Bill." 
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Cladse 18 was adMIt to the BUJ. 

MR. SPEAKER: Are you moving your 
amendments to clause 19 Mr. Patil ? 

saRI D.B. PATIL: No. I am not 
moving, Sir. 

MR. SPEAKER : The question is : 

··That Clause 19 stand part of the 
Bill." 

The motion was adopt,d. 

Clause 19 was added to the Bill. 

MR. SPEAKER: Clause 20 Are you 
moving your amendment Mr. PatH ? 

SHRI D.B. PA TIL: No, Sir. 

MR. SPEAKER: The question IS : 

"That Clause 20 stand part of the 
BilJ. It 

The mo/ion was adopted 

Clause 20 ".s added (0 tbe Bin 

Clauses 21 to 22 were added to tbe 
8111. 

MR. SPEAKER: Now clause 23 Mr. 
Patil, are you moving your amendment '1 

SMRI D. B. PATIL: No. I am not 
moving. 

MR. SPEAKER: The question is : 

I'That Clause 23 stand part of the 
Bill." 

The motion was adopted. 

Clause 23 was added to the Bill. 

MR. SPEAKER: Are you moving your 
amendment to clause 24, Mr. Patil ? 

SHRI D. B. PATIL: No. 

MR. SPEAKER : 1 Le question is : 

"That Clause 24 stllnds part of the 
BiII.tt 

Th.e motion wOs adopted. 

Claue 24 was added to tbe Bill 

aa.BellS to 36 were added to tile BIll. . 
MR. SPEAKER: Are you moving your 

amendments to clause 37, Mr. Patil ? 

SHRI D. D. PA TIL : No, Sir. 

MR. SPEAKER: The question is: 

'-That Clause 37 stand part of tb. 
Dill. " 

The mOliorr was adopted 

Clause 37 was added to tbe Bill. 

Clauses 38 to 59 "ere added to the 
Bill. 

MR. SPEAKER: Are you moving your 
amendment to clause 60, Mr. PatiJ ? 

SHRI D. B. PATIL : Not moving. 

MR. SPEAKER ~ The question is : 

"That Clause 60 stand part of the 
Bill." 

The mot ion was adopted. 

Clause 60 was added to tbe Bin. 

Clauses 6J to 69 were added to the 
Bill. 

MR. SPEAKER: Are you moving your 
amendments to clause 70, Mr. Patil. 

SHRI D. B. PATIL: No, Sir. 

MR. SPEAKER. : The question is : 

"That Clause 70 stand part of the 
Bill." 

The motion "'0& adopted. 

Clause 70 was adeled to the Bill 

Clauses 71 to 75 "ere added to tbe Bill. 

MR. SPEAKER: The question is : 

"That Clause 1, Enactina Formula and 
Title stand part of the Bill." 

The motion was adopted. 



CIa .. I, tile EMetlal 'ormula ..... 
the Title were added tt. tile BUI. 

MR. SPEAKER: The Mini •. 'er may now 
move tbat the Bill be pasaed. 

RAO BIRENDRA SINGH: I bea to 
move : 

"That the Bill be puaed." 

MR. SPEAKER. : The question is : 

"That the Bill be passed." 

T". motion was adoplfNl. 

PROF. MADHU DANDAVATE: Your 
speech was the Jongest. 

MR. SPEAKER : Yes. I contributed tbe 
most. 

MESSAGES FRO~ RAJYA SABRA 

(English) 

SECRETARY-GENERAL: Sir. r have 
to report the following messages received 
from the Secretary-General of Rajya Sabba :-

(i) I am directed to inform the Lok 
Sabba that the Rajya Sabha, at 
its sitting held on Tbursday, the 
29th . August, 1985, passed 
tbe enclosed motion concurrins 
in the reconu:nendation of the 
Lok Sabha that the Rajya Sabba 
do join in the loint Committee 
of the House on tbe Lokpal BiU, 
1985. The names of the mem­
ben nominated by the Raj,. 
Sabha to serve on tbe said Joint 
Committee are set out in the 
motion. 

Motion 

"Tha t this House concurs in the 
recommendation of the Lok 
Sabha that the Rajya Sabha do 
join jn tbe Joint Committee of 
tbe Houses on the Bill to provJde 
for the appointment of a LokpaJ 
to ioqulre intO' alloptions of 

corruptions a&ainst Union Mini· 
sters and for matters coonecte4 
therewitb and resolves that tbe 
followiU fifteen Members of the 
Rajya Sabba be nominated to 
serve on the said Joint Com· 
mittee :-

(1) Sbri P. Shiv Shanker 

(2) Shri Hansraj Bbardwlij 

(3) Sbri N.K.P. Salve 

(4) Shri Sultan Sinah 

(S) Sbri Anand Sharma 

(6) Sbrimati Pratjbha Devisinlb 
PatH 

(7) Shri P. N. Sukul 

(8) Shri Baharu J Islam 

(9) Shri Darbara Si~gb 

(10) Shri Lal K. Advani 

(11) Shri Virendra Verma 

(12) Shri Parvathaneni Upendra 

(13) Shri Dipen Ghosh 
(14) Sbri R. Mobanranaam 

(1S) Shri MurasoU Maran" 

(ii) "In accordance with tbe provisions 
of rule 127 of the Rules of Pro .. 
cedure and Conduct of BUliness 
in the Rajya Sabha. I am directed 
to inform the Lok Sabba tbat 
the Rajya Sabha, at its sittin. 
held on the 29th August, 1985, 
agreed without any amendment 
to the Narcotic Drup and 
Psychotropic Substances Bill, 
1985, which was passed by the 
Lok Sabba at its sitting held on 
the 28th August, 1985." 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI H. K. L. BHAGAT) : Sir. 
just before I say a few words since tbe session 
is lOina to conclude, I wish to clarify one 
thiq. There bas been some confusion some­
where about the motion tbat was moved by 
Shri Ashok Sen yesterday regarding tht sub­
mission of the Report to the House. The 
date mentioned in the Motion was not the 
first day of the next session, but it was J'tb 
March, 1986. So tbe Report of the Joint 
Select Committee is to be presented to the 
House by ISth March. 19ltS. I waDt to darb) 



t1M.t. bocaUlO in aomc PlpO" it apl*feCl 
t':~, it is to be prosent", 00 tb. fint day of -,rf I 

~ ·~~xt so. .. iOD. 

Secondly, yosterday in tbe moroina we 
bad adopted certain names and in the evening 
.. bad amended it and ShrJ Unn.lkriJbnan 
was lubstituted in place of Sbri Bhardwaj. 

SRJUtdATl MANTA aANNBRJBB: 
Sir, in this Committee there is DO lady 
member. 

SHRI H. K. 'L. BHAGAT: With these 
two clarifications I wish to tbank you for tbe 
way you haw coDducted this SeUiOD by 
tak.iDJ aU _dons of the House together. The 
way you have conduc~ the proceedinp of 
the various Committees, I wish also to tbank 
you for that. I also wish to thank all the 
leaders of the opposition whose attitude was 
constructive and very positive. I wjsh to 
appreciate • the contribution of all the 
Memben since tbey took a lot of interest. I 
also Wish to thank the Deputy-Speaker for 
tbe peat contribution that he bas made. 

PROF. MADHU DANDAVATB: You 
also tbank tbe Deputy-leader of the ruliDS 
party. 

SHRI H. K. L. BHAGAT: The Deputy 
leader of the ruling party stands above us, 
the Ministers, obviously. 

Now I wish to thank the Lok Sabba 
Secretariat foJ;' the load work that they have 
dODO. 

We are happy and proud of your calibre. 
}k(:ause of your calibre the Session has been 
purposeful. 

MIl. SPBAK.BR. : HOD. Mombers, I tbink 
we have to adjourn till November and have 
a Jona fllJlouab. 1 hope you wUl ~me re­
f~hed when we meet next. In the mean­
time what you have achieved in t bis Session 
is quite remarkable. Tw~tyfour Bills were 
pqsed and $Ovcn 193 .• d,scussions we b~d 
\atoken up. I think each and every subject 
which the honourable M~bers of tbe Oppo­
lition and the RUlina party have livOD we 
bave tried to acqo~Qdate. Whatever ro­
rQaioed was d\Je to the paucity of timo; other­
wise tbere was Dq bar. I m ..... t alsq., that 
tbq oo.otribu.ioD, tbat YO\l tJavo ~de, and 
pa&1ioulad,Y tbo VIIt1 the wbol~ ~OUlO worked 

toaotb~r. ".. ~k.blt. Tbis 1\11 beoo 
eapocialbo a QlOlQOIltOU8 acasloIl in 9(bicb two 
important lettlomeots took place-PuqJab 
aad A_m. I think we musl CQDIra~late 
the parties and tbe House and. espec;iaUy the 
Prime Minister who has taken luch very 
eneraetic ,tepa to ~se tbe aituadOQ and 
to brio. everythina UDder coDtrol. 

. PROF. MADHU DANDAVATB: Sir, 
we are aoina to compaian for the Punjab 
elections. PI .. pray for our lonalife. 

MR. SPEAKER: Nothing is loina to 
happen. Let us stand firm. We have to stand 
aplnst th is 80rt of violence, because violence 
and democracy cannot 10 toaethcr .. We bave 
to establish the rule of the people by the 
power of the ballot. This is our lep.ey, this 
is our riaht and this is pr.cious to us more 
than our life, because this ensures tbo con­
tinuity of tbe fepcy of tbe areat martyrs 
who Jaid down their lives. 

I must thank you also for the coopera­
tion. I also tbank my Deputy-Speaker and 
my Chairmen. 

You know last night my Secretariat staff 
bad to work till late in the night to ICDt thOle 
amendments ready. I tbink tbey should be 
Biven conaratulation for tbat. J think that 
pJ:oved very productive. 

Thank you very much. We meet again 
in November. I thank you all, the Prime 
Minister and aU of you acntlemen and leaders 
of tbe Opposition. God bless you. keep you 
bappy and healthy so that you come again 
and we have this session because I att restive 
when the seniOD is not there. I enjoy it. 
When you are beret I feel happy. 

[TrDnllat Ionl 
SHlU BALKA VI BAIRAOI (Mandsaur) : 

Mr. Speaker. Sir. when we meet next timo, 
13 more Members from .Punjab would be 
added to our family. 

MR. SPBAKBR: And in tbe session 
subsequent to the next session. some more 
Members would be added to our family. 

(ElIIlllh] 

So~ tbis is 80ina to be a continuous process. 
TbaQk you. 

Tbc 80'* atanda adjourned sine die. 

JIM ... 

The LDt. Sabha thell adjourned ,iM die. 






